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LEGISLATIVE ASSEMBLY.

Monday, 16th March, 1936.

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim})
in the Chair.

QUESTIONS AND ANSWERS,

APPLICATION UNDER THE TRADE DISPUTES ACT SUBMITTED BY THE MADRAS
AND SoUTHERN MaHRATTA RAmLway Ewmprovers’ UNiox To THE
DEPARTMENT OF INDUSTRIES AND LABOUR.

1204, *Mr. V. V. @Giri: Will Government be pleased to state whether
the Madris and Southern Mabratta Railway Employees’ Union has sub-
mitted an application under the Trade Disputes Act to the Department of
Industries and Labour, and if so, will Govermnent state the action taken
ihercon ?

The Honourable Sir Frank Noyce: No such application hus been received
sinee 1933, A letter was received in August, from the General Secretary
of the Union, asking the Government of Indin to seeure an agreement
hetween the Union and the Railway Administration on certain points.  As
already stated by the Honourable Member for Railways on the 6th March,
1936, in reply to Mr. Satyvamurti's starred question No, 973, the Govern-
ment of India replied that they were unable to interfere.

STUDENT ENGINEERS DEPUTED BY THE ASSAM AND THE BENGAL GOVERNMENTS
rFOR TRAINING IN THE Loco. aND CARRIAGE WORKSHOPS OF THE ASSAM
BENGAT. RATLWAY.

1214. *Mr. Basanta Eumar Das: (x) How many student Engineors
were deputed by the Assam and the Bengal Governments during the last
ten vewrs for training in the Loceo. and Carringe Workshops of theé Assam
Bengal Railway at Pabartali end of them how manvy have since beenr
absorbed by the Assnm Bengal Ruilwuy by giving them cmmplovment aned
how many of them agnin are getting monthly  salaries of rupecs one
hundred and over?

(b) What posts, if any. were offered to these student Engincers on
completion of their training?

e) Will Government he pleased to state what the scales of poy and
prospects of student Engineers are on other class I Railways, and also
on the Assumm Bengal Railway?

(d) Is it a fact that the student Engineers, who were deputed by the
Assam and the Bengal Governments for training at Psahartali Workshop
of the Assnm Bengnl Railway, possess the highest technical education
available in India? °

' ( 2669 ) A



25670 LEGISLATIVE ASSEMBLY, [16TH Marcu 1986.

(e) Is it u fact that the Assamn-Bengal Railway during the last ten
vears ignored the claims of many student Engineers, deputed by the
Government of Assam, and gave appointments to others who were not as
qualified as the said student Engineers” 1f so, are the Railway Board
prepared to consider the desirability of directing the Assam-Bengal HRil-
way authorities to give preference to student Fngineers from Assam and
Bengal in respect of employment. in the various technical departments of
the Railway?

The Honourable Sir Muhammad Zafrullah Khan: (u) and (b). Govern-
ment are informed that seven student engineers were deputed by the Assam
Government, during the last ten years, for training in the Locomotive
and Carringe Workshop of the Arsam Bengal Railway at Pahartali. Two
of them have since been absorbed in appointments which the students them-
selves chose on rates of pay which the Company decided was ihe market
value. None of them is getting a monthly salary of Rs. 100 or over.

(¢) On the Assam Bengual and State-managed Railways no pay is given
to the student engineers while they are undergoing training nor are they
guaranteed any appointment on completion of their training. As regards
the other Class I Mailways, Government have no information.

(d) Government understand that these student engincers, qualified in
the Bengal School of Engineering in the theoretical fraining, receive
practical training in the Assam Bengal Railway. Their training is only
in Mechanical Engineering,

(e) Government have no information and the matter is one in which
Giovernment do not exercise control,

Mr. Ram Narayan Singh: What is the use of training students n
technical seience if they are not going to be employed by the Government?

The Honourable Sir Muhammad Zatrullah Khan: 1 do not know. They
need not come,

SHORTAGE OF QUARTERS IN THE PARARTALT RAaiLway CoLoNy.

1215. *Mr, Basanta Kumar Das: Is it a fact that there is u shortage
of quarters in the Puharfali Railway Colony of the Assam-Bengal Railway
and that more than two-thirds of the Railway employees have daily to
undertake a journev from Chittagong and adjoining villages and in some
cnses from o distance of six to seven miles from Pahartali in order to
attend to their duties? 1¢ so, what steps de the Railway Board propose
to take for removing the inconvenience of these Railway emnployees?

The Honourable Sir Muhammad Zafrullah EKhan: Quarters dre not
provided for all the staff employed in Pahartali. A workman's train runs
to and from Chittagong for the convenience of the employees at Pahartali.
Some employees prefer to live in their own houses rather than in Pahartali
or Chittagong.

The Agent, Assain Bengal Railway, states that quarters are being built,
as funds permit, where it is necessary for staff to live near their work.
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INSUFFICIENT AOCOMMODATION IN THE PAHARTALI HOSPITAL.

1216. *Mr. Basanta Kumar Das: (a). Are Government aware that the
present hospital accommodation at Pahartali is quite insufficient and that as
« matter of fact many persons have to be denied admissions in the hospital ?

(b) Is it a fact that there is a proposal to abolish this hospital and
transfer it to Chittagong, which is four miles from Pahartali, in the face
of opposition of the Railway employees, residents at Pahartali and of the
residents of the adicining villnges?

The Honourable Sir Muhammad Zafrullah Khan: (a) The reply is in
the affirmative,

(b) The Agent, Assam Bengal Railway, reports that it is not a fact
that the present hospital at Pahartali will be abolished. Tt is proposed to
build an Indian hospital as an adjunct to the existing hospital at Chittagong
where indoor patients will be treated in future. The existing hospital at
Pahartali will then be used only for out-door patients. Thig was found to
be the best solution as it wns found impracticable to extend the existing
hospital at Pahartali owing to lack of space and the fact that a place close
to the noisv workshops would be unsuitable for a hespital,

Hovrs o WATER SUPPLY AT PAHARTALL

1217. *Mr. Basanta Kumar Das: (n) Is it a fact that n restriction in
the hours of waler-supply has recently heen-introduced at Pahartali, as a
result of which Furopean and Anglo-Indian quarters are being supplied
with water for twenty-four hours, while in the Indian residential quarters
the supply is infermittent, the tcial period of supply being only eight
hours?

(h) Are Government aware that such o vestriction in supply of water
ir enusing eonsiderahle hordship to Indian residents, most of whom are
workshop employees?

(c) Are the Railway Board prepared to consider the desirability of
holding a thorough enquiry into the matter and directing the authorities
woncerned to so regulate the hours of supply as will cauee the minimum
inconvenience and will lead to the abolition of the discriminatory method
of water supply introduecad?

The Honourable Sir Muhammad Zafrullah Khan: (a) A restriction. in
the hours of water supply at Pahartali was introduced nine months ago
owing to the present installation being insufficient to cope with a continuous
supply for 24 hours. The restriction affects all the residents equally,

(b) The hours of opening the supply have been arranged to suit the
workshop employees.

(¢) No enquiry is considered to be necessary. The restriction is largely
due to waste on the part of the staff, which they made no effort to curb,
though it was brought to their notice. Continuous efforts are being made
to reduce waste and if the staff co-operate the number of the hours of supply
«an be increased

A2



2572 LEGISLATIVE ASBEMBLY, [16TH Marcn 1986,

RETRENCHED WORKERS AWAITING RE-EMPLOYMENT ON THE MADRAS AND
SOUTHERN MAHRATTA RaAlLway.

1218. *Mr. 8, Satyamurti: Will Governmeunt he pledsed to state the
number of workers retrenched in 1932 and 1933 on the Madras and
Southern Mahratta Railwav, and still awaiting employment ?

The Honourable 8ir Muhammad Zafrullah Ehan: Government have no»
information regarding the number of workers retrenched by the Madras.
and Southern Mahratta Railway during 1932-33. The number of retrenched
employees awaiting re-emplovment on the Madras and Southern Mahratta
Rni]wuy awvas 209 on the 31st December, 1985,

Mr. 8. Satyamurti: \Will Goverminent invite the atlention of the Rail-
way, to absorb these retrenched men as early as possible, in view of their
superior cluims for re-employment.?

The Honourable Sir Muhammad Zafrullah Khan: Absorption is tuking
place under the rules laid down by the Railway Board in this matter,

Mr, 8. Satyamurti: \Vill Govermment ask the Railway to expedite the
absorption of the retrenched hands?

The Honourable Sir Muhammad Zafrullah Khan: 11 depends upon the
number of vacaneies availuble,

Mr 8, Satvamurti: Do the railways emiploy gqualified retrenched mer
in all vaeaneies for which sueh hands are available ?

The Honourable Sir Muhammad Zafrullah Khan: Therc are definite rules
on the subjeet that if there are vacancies and if gqualified retrenched men
are availuble and if they are willing to accept appointments under the
conditions laid down by the railwavs, they are to be employed.

VACANCIES TN THE MECHANICAL WORKSHOPS ON THE MADRAS AND SOUTHERN
MaHRATTA RAlLWAY.

1219. “Mr, 8. Satyamurti: Will Government b pleased to state
(a) the number of vacuneire that have occurred in full fime work.
ing Mechenienl  Workshaps  on the Madras and Soutleo
AMlahrattn Ruilway smec 1<t April, 1933; and

(b) of these, how 1nanv were filled up with retrenched men?

The Honourable Sir Muhammad Zafrullah Khan: Government have no
information. This is n matter of detailed administration and Govermment
are not prepared to interfere.

Mr. 8. Satyamurti: Are Government satisfied that. in respect of this
Department, their poliey is being faithfully earried out as defined by the
Honourable Member just now?

The Honourable 8ir Muhammad Zafrullah Khan: Government have no
reason to think that it is not being followed. If specific cases were
brought forward which showed that it was not being followed, Govern-
ment would make a suggestion to the railway with regard to them.



QUESTIONS AND ANSWERS, 2573
Mr. 8 SBatyamurti: My specific question in part (a) is :

“The number of vacancies that have occurred in full time working me(.hamcal
workshops on the Madras and Southern Mahratta Railway since 1st April, 1833.”

Will Government be good enough to call for information whether,
in respect of this particular Department, the policy of the Government
is being followed? If not, will they suggest fto the Railway that they
should follow the policy Inid down by Government ?

The Honourable Sir Muhammad Zatrullah Khan: TUnless the Honour-
able Member puts forward some data which would lead the Government
to think that it was not being followed, surely it would not be right to go
on calling for informution with u view merely to seeing whether the polrcv
is being followed,

DEVELOPMENT OF INDIAN SHIPPING.

1220. *Mr. 8. Satyamurti (on behulf of Seth Govind Das): (a) Will
Govermnent be pleased to state whether Sir George Rainy, as Connnerce
Member, did not state in this House that in cuse an agreed settlement
between British and Indian shipping inferests proved impossible, the Gov-
ernment of Indin would face the situation and would explore other methods
including financial help “‘to remove the obstacles in the way of the develop-
ment of Indian shipping”’ ?

(b, Will Government be pleased o state whether they ave aware of the
refusal of British shipping interests to co-operate with Indian interests in
regard to participation in the overseas trade of the country, and whether
they are prepared to consider the question of rendering finuncial aid to such
Tndian  enterprises as are prepared fo enter the overseas trade of the
country ?

(e) If not, will they be pleased to stute what other definite measures they
propose to tnke in order to enable Indinns to enter the overseasz trade of
their own country ?

The Honourable Sir Muhammad Zafrullah Khan: (u) It is presumed
that the Honourable Member refers to  a statement in the Legislative
Assembly made by the Honourable Sir (eorge Rainy on the 23rd Septem-
ber, 1929. If so, the answer is in the affirmative,

(b) The reply to the first part of the question is in the necgative. As
regards the sccond part of the question, Governinent are certainly nov
prepared to cousider the question on any such general scale, but are always
ready to investigate the merits of :ny particular application inade to them.

(c) The Honourable Member’s attention is invited to the reply recently
given by me to part (c¢) of his starred question No. 1057,

Mr. 8, Satyamurti: With refercnce to the answer to part (b), may I
request Government to be good enough to stale the extent and the nature
of co-operation extended by British shipping interests to Indian shipping
interests, in regurd to participation in the overseas trade of the country?

The Honourable Sir Muhammad Zafrullah Khan: I do not know that
any occasion has arisen for extending such co-operation.
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Mr. 8 Satyamurti: The question is:

“Will Government be pleased to state whether they are aware of the refusal of
British shipping interests to co-operate with Indian interest’’,

and I think the Honourable Member's answer was in the negative.

The Honourable Sir Muhammad Zafrullah Khan: Government are not
aware,

Mr, S. Batyamurti: 1 want to know whether the answer meant that
they have not refused to co-operate. or that thev are not aware,

The Honourable Sir Muhammad Zafrullah Khan: Government are not
aware that there has been any refusal to co-operate.

Mr, 8. Batyamurti: Are Government aware that there has been co-
operation ?

The Honourable 8ir Muhammad Zafrullsh Khan: Government are not
aware of anyv oceasion having arisen for co-operation.

Mr. 8. Satyamurti: May I take it that, so far as overseas trade iscon-
cerned, Indian shipping interests have no part or lot in it?

The Honourable Sir Muhammad Zafrullah Khan: T believe there was
a question put down by the Honourable Member to that effect with regard
to which T said that I was collecting information and that T wonld place
the same on the table ag soopn as it was readv.

Mr, S. Satyamurti: With reference to part (¢), mav 1 know if Govern-
ment are now in a position to state a little more in detail the definite

measures thev propose to take. in order to enahle Tndiang to enter overseas
trade?

The Honourable Sir Muhammad Zafrullah Khan: 1 can only repeat
what 1 have said on a previous oceasion that, if occasion arises, Govern-
ment are prepared to use their influence in the matter of bringing about
some kind of co-operation and understanding between the different
interests,

Mr. T 8. Avinashilingam Ohettiar: Othep than negotiution, have Gov-
ernment taken any definite steps for the furtherance of Indian shipping?

The Honourable Sir Muhammad Zafrullah Khan: I have made a pretty

detailed statement in answer to u question previously put by Mr. Satva-
murti on this subject.

Mr. T. 8. Avinasghilingam QObettiar: The Honourable Member said that
they were helping by negotiation the furtherance of Indian shipping
interests. I want to know whether Government have taken any steps other
than negotiations by way of giving help to the shipping interests in order
to develop Indian shipping interests?
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The Honourable S8ir Mubhammad- Zafrullash Khan: If the Honourable
Member would specify the kind of steps that he thinks Governinent might
take to further Indian shipping interests, I would be able to answer whether
they are or are not taking such steps.

Mr. T. 8, Avinashilingam Chettiar: By way of reservation of coastal
trade, by way of subsidies or bounties to Indian shipping, or by helping
the companies to build bigger ships on a higher tonnage which might earry
further trade?

The Honourable Sir Muhammad Zairullah Khan: With regard to
coastal trade, the Honourable Mewber is aware that certain arrangements
have been brought about in one case by  «n award of my predecessor, and
in another case by the use of his influence in the matter, between certain
companies. There are no subsidies being paid, nor any reservation being
made.

Mr. T. S. Avinashilingam Ohettiar: Mav T know if Indian ships are
now fully employed ?

The Honourable Sir Muhammad Zafrullah Khan: No, I do not think

K0,

Mr. T. S. Avinashilingam Ohettiar: Why do not Government take
some steps to give them full work?

The Honourable Sir Muhammad Zafrullah Ehan: 1 do not think anv
shipping company on any large scale has all its ¢hipping emploved these
days.

ALLEGATIONS OF FRAUD 1N CONNECTION WITH IRwIN Hosrrrar, New DELHI,

1221. *Mr. M. Asaf Ali: (1) Is it a fact that in connection  witli  Irwin
Hospital, New Delhi. o state of affairs has been discovered in the course of
auditing of connected documents whieh reveals:

(i) that the lowest tender of an experienceed contractor,  who  had
previousiy Tundled hig works, was rejeeted: and

(i) that  hills  for running  payment have  been passed by the
Engineer concerned which, in respect of certain items, exceed
the tenderod vates by 100 per cent. or so?

(b) Hus the Houourable Member in charge of the Departinent which is
responsible  for  supervising  the construction of Irwin Hospital and for
passing the bills of contructors, tuken any step to institute an inquiry by
an independent authority into the implied allegation of fraud 7

The Honourable Sir Frank Noyce: (a), (i). No. Three confractors
were passed over becnuse it was considered that they could not successful-
Iy undertake work of this magnitude.

1 regret that the purticulars given for the Irwin Hospital contract, in
the statement which 1 placed on the table, in reply to Mr. Sham Lal’s
question No. 781, on the 25th of February, 1936, were not quite accurate
and with wour permission, Sir, I will now lay u corrected statement on
the table.

(8), (ii). Yes.

(b). Yes.
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Revised statement showing in respect of certain works, the lowest amounts tendered, the amount
of the accepted tender and the names and olass of contractors, if any, whose guotations for
the same works were between the lowest and the accepted tender.

Names and olass of i
Lowest Amount of contractors, if any,
Narme of project. | amount accepted tender whose quotations | Remarks.
| tendered. | and the name of were between the |
! the contractor. lowest and the
; accepted tender. ‘
| [ |
Ra. i Rs. Ra. :
{1) Irwin Hospital . 8,68,501 ! 9,685,261 8,77,712 | Only seleot-
. 8. 8. RanjitBingh. | Mr. Sant Ram | ed tenders
Nathu Ram. | were evalu-
| - ated.
: 9,568,523 '
| 8. Sewa Singh Gill, -
; Class 1.

12) Pusa Agricultural | 15,44,976 15,56,942 .. ' The non-re-
Research Institute . R. B. Seth Lach. sidential
(residential  and ' man Das. ' mection was
non-residential sec- not separ-
tions). ately con-

sidered.

{3) ‘D’ Type quar- | 4,54,400 4,72,000 | 4,64,000
ters built during S. S. Ranjit Singh, ;| R. B. Seth Lach- .

1935 in City Ex- I man Das, Class I |
tengion Area. . '

Mr. M. Asaf Ali: Muy 1 know if the Chief Engineer is going on leuve
and another (ngineer who is also involved is going to officiate as Chief
Engineer ?

The Honourable 8Sir Frank Noyce: No decision hus been reached in

the matter. [ am not even sure that the Chief Engineer has yet applied
for leave.

BANNING OF CERTAIN BOOKS CONTAINING PASSAGES AGAINST THE HINDU AND
MvusLim RELIGIONS.

1222, *Mr. Sri Prakasa: (a) Is it a fact that a recent book ~f  Miss
Muvo, entitled " Face of Mother India’’, has hoen hanned  from entry  in
Tudia ¥

(b) Have Govermment seen publientions on behalf  of the Christian
Missions of India, for instance, the Reverend Mr. Cape’s book on ‘‘Benares’’,
wherein the well-known Hindu god Ganesh is deseribed a8 o ‘vision of
ugliness’ .and  the  English prayer bhook m which India is referred to as
“where man alone is vile™ ?

(¢) Do Government proposs to ban these bocks?

(d) Has the attention of Government been drawn to pussages in Scott's
“Talisman’ und in Wells® “*Outlines of  History”,  where  the Muslim
Frophet and faith are traduced ?

(e) Do Government propose to ban theze books also?
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The Honourable Sir Henry Oraik: (a) 1 would invite the Honourable
Member's attention to the replier given by me on the 6th March, to Mr.
Batyamurti’s  and  Seth  Gevind  Das’ gquestions Nos. 966 and 995,

respectively.

(M Government have not seen the former publication, nor is there any
reference in the English Prayer Book guch as ie suggested in the-question.
"The Honourable Member appears to be misquoting an English hymn.

(e) No.

(d) No.

{e} No,

‘Sardar Sant 8ingh: What is that hymn?

The Honourable Sir Henry Oraik: It is a well-known hymn composed
by Bishon Heber. The reference is not to Tndia.

Mr. T. 8. Avinashilingam Ohettiar: With reference to clause (b), if

it is o misquetation, may T have the right quotation?

The Honourable Sir Henry Craik: Yes, Sir.

“What though fhe spicy hreezes,

Blow sof* o’er Ceylon's isle.

Though every progpect pleases

And only man is vile.”

I understaund that in the latest  edition of ‘‘Hymus, Ancient and
Mcdern', the word “Ceylon”  has been  ¢hanged to  ““Java’.  (T.oud
Tanghter.)

Mr, Sri Prakasa: Why ure Government so sensitive about such criti-
¢ising?  How can people reform themselves unless  their munners  and
-customs are allowed to be criticised by others ?

The Honourable Sir Henry Oraik: The Honourable Member ix asking

me o part of his gquestion which was disallowed by the Chafir.

Mr. M. Ananthasayanam Ayyangar: On what grounds has the vntr\ of
““Phe Face of Mother Tndia’’ been banned in this country ?

The Honourable Sir Henry Oraik: I would vefer the Honourable
Member to the previous anrwers to Mr. Satyainurti’s question on the 6th
March.

.

Mr. M. Ananthasayanam Ayyangar: Huve any stepe been taken with
respeet to this hook in countries other than India ?

The Honourable Sir Henry Oraik: Questions on that point have been

anfwered already. .

Mr. Sri Prakasa: What is the cxact principle which Government
follow in banning books like this ?
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The Honourable Sir Henry Oraik: It depends on the circumstauces of
each case.

Mr. Sri Prakasa: What were the exact circumstances of this case ?

The Honourable Sir Henry Oraik: I have already stated that in reply
to Mr. Satyamurti’'s question on the 6th March.

CANCELLATION OF THE ORDER FOR THE ARREST OF MR. AMARENDRA NATH
CHATTOPADHYAYA, M. L. A.

1223. *Mr. 8. Satyamurti: Will Government be plcased to state:

(a) whether it is a fact that the District authorities of Tamluk Sub-
division have ordered the arrest of Mr. Amarendra Nath
Chattopadhyaya, M.I.A., in connection with his proposed visit
to some parts of the District;

(b) whether after the order for his arrest was passed, it was can-
celled by the higher authorities later;

(c¢) whether they were consulted in this matter at any time"

The Honourable Sir Henry Oraik: (a) No.
(b) and (c). Do not arise.

Mr. S. Satyamurti: With regard to the answer to clause (a), may [
know if it means that Government are not aware, or that the Distriet
Magistrate did not order the arrest of Mr. Chattopadhyaya?

The Honourable 8ir Henry Oraik: [t incans the latter.

Mr, T. S. Avinashilingam Chettiar: In view of the very definite
statement made by the Honourable Member, Pandit Maitra, have Gov-
ernment made any further investigations into the matter ? ’

The Honourable Sir Henry Craik: Yes, Sir.
Mr. T. 8. Avinashilingam OChettiar: And what is the result of those

inqiiries ?

The Honourable Sir Herny Craik: The reenlt is what T have statled.

ALLEGED IRREGULAR ALLOTMENT OF CERTAIN QUARTERS IN NEw DELHI.

1224, *Mr. Muhammad Anwar-ul-Azim: (a) [s it a fact that certain
‘D' tyvpe quarters belonging to the Vosts and Telegraphs Department in
Lumsden Square and Sumiru Pluce, New Delhi, are placed at the dispoaal
of the Posts and Telegraphs Direetorate?

(b) Ts it a faet that under the rules, family quarters in New Delhi

are intended onlv for maried clerks, including widowers and widows
with children?

(¢) Ts it a fact that D" type qquarters are allotted to only those

employees who are in receipt of pay exceeding Rs. 75 but not exceeding
Re. 224 per mensem?
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(d) Is it a fact that the board referred to in starred question No. 1384,
dated the 22nd November, 1982, still exists?

(e} Is it a fact that any infringement in the allotment rules requires
the sanetion of the Governor General in Council?

(f) It the replies to parts (a) to (e) above be in the affirmative. will
Goverument be pleased to state whether the allotment of all the quarters
referred to in part (a) above have been made hv any particular officer,
or by the board strictly under the rules quoted in reply to part (d) of
the question referred to in part (d) above? If not, will Government
rlease state reasons in support of the irregular allotment of each quarter,
quoting the number and date of the sanction of the Governor General
in Council, reectifving the infringement of the rules?

Mr. G. V. Bewoor: (a) Yes.

{b) Yes.

fe) Yes, so fur as the quarters built by the Public Works Department
are concerned.  The Posts and Telegraphs Department have not built ‘E”
tvp quarters and it is open to them to allot to their officials who draw a
pay of Rs. 75 and less, a ‘D’ type quarter instead.

(d) Yes, h

(¢) The Honourable Member presumably refers to the Public Works
Department allotment rules contained in the Supplementary Rules—if so,
these rules do not apply to such quarters as have been built by the Posts
und Telegraphs Department for the accommodation of its own staff.

(f) Of the 30 quarters which were placed at the disposal of the Director
Gienerul, 21 were surrendered to the Postmaster-General, Punjab, in
October, 1934. Of the remaining nine quarters, some were allotted by a
Board but most by the Senior Deputy Director General and preference
was given to married mer or unmarried men with dependants. There was
no irregularity and, therefore, no case calling for the special sanction of
(Governinent,

SurrLy oF BULLs AND BUFFALOES TO THE (CULTIVATORS.

(225. *Mr. Ram Narayan Singh: Are Government prepared to consider
the advisability of asking all the Loeal Governments in general and the
Government of Bihar und  Orissa in particular to spend a portion of the
Rural Uplift Fund in supplying. free of chuarge, good breeding bulls and
Luffaloes to the cultivators for the improvement of the agricultural cattle ?

The Honourable Sir James @rigg: This is a matter for the Local
Governments to consgider. The Honourable Member will find from the
White Paper_circulated on the 6th of September, 1985, that several Loeal
Governments, for example, Bombay, Bengal, Central Provinces, Coorg
and Ajmer-Merwara have included. in their development programmes,
cattle breeding and improvement of live stock.

GRANT OF CERTAIN CONCESSIONS IN P0STAL RATES FOR SCIENTIFIO
PUBLICATIONS.

1226. *Mr, Mohan Lal Saksena: (a) Will Government be pleased to state
if they have received any representation from the General Secretary of



2580 LEGISLATIVE ASSEMBLY, [16TH MarcH 1986.

the National Academy of Sciences, India, Allahabad, regarding gramt of
certain ooncessions in postal rates for scientific journals?

(b) Tf so, will Government be pleased to state what action has been
taken in this connection ? -

(¢) Ts it a fact that in the United States of America and certain other
countries, concessions in’ postal rates are allowed to scientific publications ?
If so, will Government be pleased to state if they are aware of the .nature
of concessions so allowed ?

(d) What is the total number of scientific publications and journals
annually published in India?

(e) Will Government be pleased to state if they have considered the
approximate amount of loss that will be entailed by Government allowing
the scientific publications the concessions that the postage may be charged
for their transit at rites which are half of the registered newspapers ?

(f) In the interest of promotion of scientific knowledge, are GGovernment
prepared to consider the advisability of granting the aforesaid concession in
postal rates? '

Mr. G. V. Bewoor: (a) Yes.

(b) A copy of the reply given to the (General Secretary is pluced on the
tuble of the House.

() It is a fact that in the United States of America, a concession is
granted to newspapers and perindisals  vegistered  as second  class mail
matter. The rate of postage on such articles when posted by members
of the publie i¢ 1 cent. per 2 ozs. or part thereof. As the Honourable
Member does not specifically mention other countries, I am unable 1o
supply further information but, generally speaking, in most countries, as
well as in India. concession rates of postage are given to newspupers and
periodicals which arve registered with the Post  Oftice and  fulfil  certain
conditions,

(d) Government have no information,
(¢) The lose cannot be ascertained in view of the reply to (d) above.

. (f) Concessions are already granted to registered newspapers and perio-
dicals in India and Government do not consider that any further con-
wessions would be justified.

Cory wr D, GJs mErey 1o 1t (GENERAL SECRETARY, THE NATIONAL ACADEMY OF
. ReENCES, TNDIA, ALLAHABAD,

In reply to your letter No. RT,/1, dated the 10th February, 1836, I am directed
to say that this office has no exact information regavding the concession mentioned in
para, 4 of your letter to the effect that scientific journals registered at any post office
in the United States of America are treated as second class mail matter and are
charged at half the rate admissible for a registered newspaper. It has heen ascertained
?owevar. from the 17. 8. A, official Postal Guide of July, 1035, that in the U. 8. A.
internal postal service. the rate of postage on newapapers and periodical publications
registered as second class mail matter is one cent. for each 2 oz. or fraction thereof,
when posted by persons other than the publisher or s news agent. According to the
table of equivalents mainiained in this office, this rate would work out. to 8:7 pies
per & tolas approximately. According to the curront exchange rate, however, the
equivalent would approximately he 6 pies per 5 tolas. Assuming that your information
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88 to half the rate mentioned being upplicable to registered scientific journals is
correct, it follows that such journals would be charged 4 a cent. per 2 oz. or 4:3
ies for 5 tolas or fraction thereof according to the official table of equivalents or
g pies approximately for 5 tolas or fraction thereof according to the current market
rate. This rate, you will notice compares unfavourably with the Indian rate applicable
to registered ncwspapers and magazines, which is 3 pies for B iglas or fraction thereof.

2. It is further seen from the U. §. A. Official Postal Guide that newspapers and
periodicals ot registered for treatment us second class mail matter would come under
the categery of third class mail matter for which the postage rate is 1 cents for
each 2 oz. up to a maximum weight of 8 oz. This rate again does not compare
favourably with the Indian rate of postage on book packets (which include un-
registered newspapers and periodicals) which is 9 pies for the firat 5 tolus and only
6 pies for every 5 tolas thereafter.

3. In the circumstances explained above. the Director-GGenerul trusts that you will
agree that in comparison with the T, 8. A, rates of postage. there is ahsolutelv no
case for reducing the already favourable Tndian rates of postage on registered and
unregistered newspapers and periodicals.

SuPPLY oF REGISTERED NEWSPAPERS AND MAGAZINES FREE oF PoSTAGE Tor
VILLAGE LIBRARIES AND READING Rooms.

1227. *Mr. Mohan Lal Saksena: Are Government prepared to consider
the feasibility of allowing registered newspapers and magaziner being sent
free of postage to all the village reading-rooms and libraries ?

The Honourable Sir Frank Noyce: No.
ASSISTANCE GIVEN BY THE Posral DEPARTMENT To RURAL UrLirr WoRK..

1228, *Mr. Mohan Lal Saksena: Will Government be pleased to state
what assistance. if any. is being given by the postal department to rural
uplift work ?

The Honourable Sir Frank Noyce: The Postal Department has no-
direct eoneern with village uplift work.

ADDITIONAT. STAFF MAINTAINED FOR LEAVE ARRANGEMENTS TN THE POSTAL
DEPARTMENT.

1226, *Mr. Mohan Lal Saksena: (1) Will Government be pleased to state
if any additional hands are maintained for leave arrangements amongst the
postmen and lower subordinate postal employees ?

(b) ITf so. what is their percentnge as eompared with the total number
of such employees ?

(¢} Will Government state at what percentage are additional hands-
maintained for leave arrangements amongst the clerks and other higher
grade postal employees ?

Mr. G. V. Bewoor: (a) and (h). In some of the larger post offices
there are probationary or reserve postimen who are available to net as a
leave reserve for the postmen cadre. but their numbers are not fixed
according to nny definite percentage. T the majority of post offices  how-
ever there is no such leave reserve and vacancies due to leave are filled’
by the promotion of suitable members of the inferior staff. Ordinarily.
there is no leave reserve in post offices, for the inferior staff and leave:
vacanciea in that cadre are filled by switable outsiders.
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(c) There is no separate leave reserve for gazetted officers in the postal
brunch of the Department. In the clerical cadre a leave reserve of 17 per
-cent. has been fixed for post offices and of 10 per cent. for Circle offices.
In the Railway Mail Service, the leave reserve is 20 per cent. in India and
‘25 per cent. in Burma.

CASUAL AND PRIVILEGE LEAVE, ETC., ALLOWED TO POSTMEN.

1230. *Mr. Mohan Lal S8aksena: (a) Will Government be pleased to state
‘the gazetted holidays, the amount of casual and privilege leave to which
postmen are entitled under the existing rules?

(b) Are Government aware that the postmen and lower grade postal
-employees are not able to avail themselves of the privilege and casual
leave, because of the inadequate number of additional hands necessary
for leave arrangements ?

(c) If so, are Government prepared to tuke necessary steps to see that
‘these employeos are able to avail themselves of their duly earned leave
without any difficulty ?

. Mr, @G. V. Bewoor: () As regards gasotted holidays in the Post Office.
the attention of the Honourable Member is invited to clause 2 of the Posts
and Telegraphs Guide published in April, 1985, a copy of which is in the
Library of the House. The maximum amount of casual leave admissible
to postmen is 20 days in a year. The amount of privilege leave due to
postmen ig governed by the provisions of the Civil Service Regulations in
the case of staff who did not eleet to come under the Fundamental Rules.
Both the privilege leave and leave on average pay are generally equivalent
to one-cleventh of the period spent on dutv. No (Government servant,
however, is entitled to claim leave as a right.

(b) Government are aware that diffieulty arises sometimes in the matter
of granting casunl leave to postmen and lower grade postal employees, but
thev are not aware that such staff caunot get privilege leave or leave on
uvernge pay. L may also explain that casual leave is not earned leave like
privilege leave or leave on average pav and its grant is alwayvs subject to
the exigencies of the service.

() Docs not arise, in view of the reply to part (b).

NoN-SuPPLY OF SANCTIONED WINTER UNIFORM TO PosTMEN IN THE UNITED
PROVINCES.

1231. *Mr. Mohan Lal Saksena: (o) Will Government be pleased to
‘state what uniform is supplied to postmen for summer and winter ?

(b) Is it a fact that for reasons of economy postmen in the United
Provinces are not given the sanctioned uniform for winter?

(¢) If so, will Government be pleased to statc the total smount of
-savings made on this account?

Mr. @. V. Bewoor: (a) Postmen are supplied with a drill shirt or coat,
«drill trousers or shorts, a nugrec and in some cases, o pair of puttees as
their summer uniform. In stations where the climate 1s cold for certain
months of the vear but not very cold, these officials are supplied with a
-woollen jersev in addition to the drill garments. Where the winter is severe
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and prolonged, they arc supplied with serge garments in addition to the
-drill garments.

The scale and periodicity of supply of these garments vary according to
the importance of the stations to which the officials are attached.

(b) No.
(¢) Does not arise.

Ho1sTine oF NATIONAL Frac oN GOVERNMENT BUILDINGS.

1232, *Mr. Mohan Lal Saksena: (a) Will Government be pleased to
state under what law, if any, is the Union Jack flown as the flag of India ?

(b) Are Government awarc of the desire of Indian people to have a
national flag of India instead of the Union Jack?

(c) Are they aware that in pursuance of that desire, the Indian
National Congress has adopted a tri-coloured flag of khadi with a spinning
wheel in the centre as the national flag of India?

(d) Are Government prepared to consider the advisability of recognis-
ing the national flag and hoisting it on all Government buildings ?

The Honourable Sir Henry Oraik: (a) The distinctive flag of Indig is
that provided for the Vieeroy and Governor-General, viz., the Union Jack
having in its centre the Star of Indin surmounted by the Tudor Crown. Tt
is not preseribed by any law,

(h), (¢) and (d). The question whether any more suitable flag should be
adopted has been considered from time to time and when the question was
raised in 1931 in another place it was stated that Government while
svmpathising with the sugeestion that India should have, as the Dominions
have, a distinctive flag under the British flag considered that this question
might best be decided when the Federation of India had come into being.
tGiovernment are aware that the Indian National Congress has adopted its

vwn flag.

INCOME-TAX PAYEES REQUIRED TO PAY DoUBLE FEES FOR THE EpvcaTION
oF THEIR CHILDREN IN DELHI.

1233. *Mr. Ram Narayan Singh: Is it a fact that in the province of
Delhi, all income-tax payees have to pay as tuition fees for the education
of their children in Government schools and colleges, fees twice as much
as are ordinarily chargeable from cther students of the same class, for the
study of the same subjects and also for the same amount of labour and if
go, according to which rules or principles ?

Sir @irja Shankar Bajpai: No.

EFFECT GIVEN TO THE RECOMMENDATIONS OF THE Roval ComMIssIoN oN
AGRICULTURE.

1234. *Mr, Ram Narayan Bingh: Have the recommendations of
the Royal Commission on Agriculture been given effect to, and if so, to
what extent and in what direction ?
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8ir Girja Shankar Bajpsai: Attention of the Honourable Member is in-
vited to the reply given by ne io his question No. 1809 on the lst April,
1935.

OrrFErR BY THE Himarnavan AIRwAvs, LIMITED, TO CARRY AIR Mams To
LAHORE ;4 DELHI.

1235. *Mr. M. Ananthasayanam Ayyangar: (u) Have Government
received n representation that the Himalayan Airways Limited offers to
carry mails by air to Lahore via Delhi at the usual rates and without any
subsidy ?

(b) Is not the cost of such transport via Delhi, less than the present
cost from Karachi to T.ahore as increased by the subsidy ?

(c) If the cost is less, why do GGovernment propose to give subsidy to-
. the Indian Airways Limited?

The Honourable Sir Frank Noyce: (a) 'I'he  Honourable  Member's
uttention 18 invited to the repiv given on the 9th March, 1936, to part (ad
of his question No. 022,

(b) No.

(¢) Does not arise.

PurcHAsSE OF (CUsToMs RIGHT IN THE KATHIAWAR NTATE.

1236. *Mr. M. Ananthasayanam Ayyangar: (n) What is the price
for which the customs right in the Kathiawar State was purchased by Gov-
ernment and what may be the probable cost of further purchases?

(b) What is the amount of snnual gain to Goverminent by such o
purchase, or the amount of the probable logs thai might be avoided?

The Honourable Sir James Grigg: (a) The Honourable Member is pre-
euntably referring to the compensation paid for the purchase of customs
rights in certain States and Estates bordering ou Cuteh. Tf so, he will
find the total amount of the annual pavments mvolved ou pnge 16 of the
Demands for Grants. 1936-37.

(b) 1t is not possible to estimate the annual gain o Govetnment, It
is sufficient to say that without the imposition of the line, forcign dutiable:
goods could huve entered Brirish Indin witheut paying anv customs duty
te Government.  As Cuaten feview duty at rtes lower than the British
Indlinn tariff, the import of goods by this route might have assumed very
large proportions.

Mr. S, Satyamurti: How long has this syvstem been working? That is:
to suy, after the payment of compensation, are Government satisfied on
inquiries that it is working sutisfactorily ?

The Honourable 8ir James Grigg: T{ has been working for some months.
We have no reason to suppose that it is not completely effective. But
no special inquiry has been made at the moment except to satisfv ourselves.
in a general way that the line is effectively administered.
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. Mr. 8. Satyamurtl: What are the new arrangements, after this arrange-
ment has been entered into by the puyment of this large sum, in order to
get full benefit for the British Indian taxpayer of this large sum?

The Honourable Sir James Grigg: 1 think the Honourable Member
‘must be referring to the negotiationg with the larger Kathiawar States. As
1 have said before, 1 will make a statement as to the position in that
‘regard as soon as T possibly can, and T hope it will not be very long now.

Mr 8, Satyamurli: I am only asking whether, in return for such com-
pensation as we pay, we are getting the full value.

The Honourable Sir James Grigg: I think we are getting quite good
value. The compensation payable is about Rs. 19,000 and the possible
thole in our customs revenuc ia infinitely larger than that.

Mr. S. Satyamurti: Has the hole been completely closed? .
The Honourable Sir James G@rigg: Yes, we think so.

Mr. S. Satyamurti: Apart from thought, Rs. 19,000 is a very large
sum. Have Government made any inquiries or do they hope to make any
inquiries to see that the hole is completelv closed?

The Honourable Sir James Grigg: The (fovernment of Tndin are ad-
ministering the line,

Mr M. Ananthasayanam Ayyangar: What proportion does the amount
of compensation which is now sought to be paid bear to the amount of
customs duties that the Kathinwar States were receiving?

The Honourable Sir James @rigg: The Honourable Member had better
put that down,

Mr. M. Ananthasayanam Ayyangar: Was it without anyv reference to

such proportion us that that the compensation was fixed ?

The Honourable Sir James Grigg: All relevant considerat‘:ions were
taken into account.

Mr. M. Ananthasayanam Ayyangar: May I know what that proportion

n?

Mr. Pregident "(The Honourable Sir Abdur Rahim): The Honourable
Merber has already answered that question,

INDIAN SHIPS PLYING ON THE COAST OF GREAT BRITAIN, ETO.

1237. *Mr. M. Ananthasayanam Ayyangar: (a) Are any Indian ships
plying on the coast of Great Britain ?

(b) What is the number of English and other foreign ships and Indian
ships carrying on coastal shipping in India?
B
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The Honourable Sir Muhammad Zafrullah Xhan: (a) So far as Govern-

ment are awnare the answer is in the negative.

(b) According to the information available with the Government of
Indin there are 87 British steam shipe and 68 Indian steam ships employed
in the coastal trade of India and no foreign ships are regularly so employed.
The nbove figures are, however, cnly approximate, as it is not pussible io
give exacl figures of the number of ships employed in the coastal trade
at any particular time owing to the fact that many vessels which are
ordinurily e¢mployed in foreign trade are occasionally used in the coastal
trade.  There is nlso u lurge constal trade carried on by Indian-owned sail-
ing ships. but statisties as to the number of ships engaged in it are not
readily avuilable,

' Pandit Lakshmi Kanta Maitra: Mav | know the total tonnage of ship-

ping?

The Honourable Sir Muhammad Zafrullah Khan: T shull require notice
of that question,

Pandit Lakshmi Kanta Maitra: Ts the Honourable Member in 4 position
to enlighten us as to the volume of trade that is being carried on?

The Honourable Sir Muhammad Zafrullah Khan: No.
Pandit Lakshmi Kanta Maitra: The total vearlv value of the trade?

The Honourable Sir Muhammad Zafrullah Khan: T lave not got the
information here.  1f it can be got wnd the Honourable Member puts down
& question, 1 shall answer it

DESIRABILITY OF RUNNING THE BoOMBAY-CALcUTTA Main 174 ALLAHARBRAD
AND BENARES.

1238. *Mr. Sri Prakasa: Arc Government prepared to  consider the
desirability of urging upon the railway authorities  concerned to run the
Bombay-Caleutta (via Jubbulpore) Up and Down Mails, vig Allahabad-
Janghai-Benures, instead of via Cheoki and Mirzapur anqd thus enable
these Mail trains. to touch the importunt centres of Benures wnd Alluhabad,
which are now conneeted by shuitle or other corresponding trains with these
muils ?

The Honourable Sir Muhammad Zafrullah Khan: \With your permission,
Sir. 1 propose to reply to this and questions Nos, 1239 and 1241 together.

[t is not practieable for Government to take sny part in arranging for
train services on individual railways: but T am communicating the Honour-
able Member's suggestions to the Agent, East Indian Railway, for con-
sideration,

It is the practice on the East Indian Ruilway to discuss changes pro-
posed in the half-yvearly time-tables with their Local Advisory Committee.

STARTING OF 156 Up EasT INDIAN RamLway TBAIN ¥ROM MOGHALSARAIL.

11239. *Mr. Sri Prakasa: (a) What exactly is the point in running the 15 Up
Fast Indian Railway Passenger train from Allahabad to Delhi when the
corvesponding 16 Down goes from Delhi right up to Moghalsarai ?

tFor answer to this question, sce answer to question No. 1238.
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(b) Are Government prepared tc consider the desirability of recommend-
ing to the railway to start the Up train from Moghalsarai as before ?

NON-AVAILABILITY OF INTERMEDIATE Crass TiokeTs rroM MUTTRA TO
STATIONS ON THE EAST INDIAN RAILway,

1240. *Mr. Sri Prakasa: (n) Are Government aware that intermediate
cluse tickets are not available from Muttra (Bombay, Baroda and Central
India Railway) to stations on the East Indian Railway via Hathras and
that passengers, in consequence, suffer great inconvenience at Hathrus in
re-booking in view of the shortness of time available between connecting
triins ?

(b) Are Government prepared to iustruet  the railway authorities
concerned to arrange for the through hooking of passengers ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Agent of the
Bombay, Baroda and Central India Railway, states, that intermediate class
tickets are available at Muttra for stations on the Fast Indian Railway.
it Hathras,

(b1 Does not arise.
Mr. Sri Prakasa: ls it not a fact that I could not get one?  (Laughter.y

The Honourable Sir Muhammad Zafrullah Khan: That ig a point on
which the Honourable Member alone ean give information.

Mr Sri Prakasa: The Honourable Member may take it us true that
I could not get one and communieate it to the persons concerned.

The Honourable Sir Muhammad Zafrullah Khan: 1 must accept it as.
a fact. 1 suppose the Honourable Member winted a ticket 1o some station
for which ; printed ticket was not availuble at the time.

Mr. Sri Prakasa: The hooking office refused to give me a ticket at all.

Sir Muhammad Yakub: I'robably they thought that a Member of the:
Legislative Assembly ghould not travel in the intermedinte class.

My, 8ri Prakasa stood up.)

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member, the Chajr supposes. wants to mnke a staterment and follow it up-

with o quesiion,

Mr. Sri Prakasa: 1 shall put o mark of interrogation at the end. Is
it not n faet that when a passenger wants an intermediate class ticket from
Auttra to. let us sav, Tundla, which was the case in point, he is not given
one? He is onlv given a third class ticket to Hathras, where he has to
re-book. Will Government see that this anomaly is removed on the ground
that there are only very fow minutes available for the passenger to re-book

at Hathras?
The Honourable Sir Muhammad Zafrullah Khan: I have already stafed

that Government are informed that it is not so. .
B =
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TarovGH RAILWAY SERVICE BETWEEN DELHI AND CALOUTTA VA MUTTRA,
AGRA, ETC.

T1241. *Mr. Sri Prakasa: (a) Are Government prepared to consider the
desirability of arranging through railway service between Delhi and
Calcutta via Muttra, Agra, Allahabad, Benares and Gaya as used partially
to be the case before, to enuble passengers to touch these various pilgrim
centres in one run?

(b) Are Government prepared to recommend the present 7 Up and 8
Down of the East Indian Railway to be diverted along this route ?

MAINTENANCE OF LEAVE RESERVE IN THE PoSTAL DEPARTMENT.

1242, *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that according 'o
standing orders, a leave reserve is to be maintained for working in leave
vacancics of the clerks in the Postal Department?

(b) Is it a fact that according to orders the leave reserve is to be
maintained at a ratio of 17 per cent. of the sanctioned clerical staff?

(c) Is it a fact that in the Bengal and Assam Circle a leave reserve at
the above ratio is not being maintained ?

(d) Are Government awarc that owing to want of reserve hands the
clerical staff of the above Circle are not getting leave when necessary?

Mr. G. V. Bewoor: (a) Yes.

(b) A leave reserve at the following percentages is ordinarily fixed in
the different brancher of the Post Office and R. M. 8. for the clerical staff:

per cent,
Circle offices and Deadd Lotter Offices . 10
Post Officer . . . . . 17
R. M. S, . 20 (India)
25 (Burma).

(e) and (d). No,

PexsioN PaAyMENT WORK OF RETIRED PostaL OFFIOIALS.

1243. *Pandit Lakshmi Kanta Maitra: (a) Is it a fact that since 1st
April, 1985 pension payment work of retired postal officials has been en-
trusted to the Postal Department?

(b) Is it & fact that this mensure has increased the volume of work
f different Post Offices?

(¢) Te it a fact that no additional hand has been sanctioned for the
purpose?

(d) How many retired officials have been drawing pension at present?

(¢) How many men were engaged on pension payment work prior to
ite transfer to the Postal Department?

f) Are Government prepsred to sanchion the same number of hands
to the Post Office for this extra work? If not, why not? .

4For answer to this question, see answer to question No. 1238.
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Mr. G. V. Bewoor: (a) Yes, except that the pensions sanctioned prior
to the 1st April, 1921, to the employees of the Posts and Telegraphs De-
‘partment are not paid from post offices but continue to be paid from Civil
Treasuries. -

(b) Yes, but only to a comparatively small extent.

(c) As the increase in work in each individual office  is comparatively
small, no additional staff has so far been sanctioned for any post office
specifically for the work connected with the payment of pensions. . Heads
of Circles have, however, been instructed to watch the position and to
sanction such ndditional staff as may be found to be justified for the ad-
ditional work.

(d) 16,476.

(e) Prior to the introduction of the scheme for the payment of pensions
by post offices, the pensioners of the Posts and Telegraphs Department
were paid their pensions by Civil treasuries like Government pensioners of
other Departments. No information is available regarding the staff em-
ployed in treasuries solelv in conneetion with the payment of post and
telegraph pensions.

(f) Does not arise in view of the replies to parts (¢) and (e) above.

SANCTION OF ADDITIONAL STAFF FOR PENSION PayMENT WORK IN THE
CaLouTrTa GENERAL Post OFFICE.

1244, *Pandit Lakshmi Kanta Maitra: (a) Will Government be pleased
to state how many retired officials are drawing pension through the Cal-
cufts General Post Office and its Town Sub-Offices?

(b) How many additional hands have been sanctioned to cope with
this extry piece of work in Caleutta?

(¢) 1s it o fuct that this extra pension work has been entrusted to the
Savings Bank Branch of the Caleutta General Post Office?

(d) Are Government aware that the Savings Bank Branch of the
Caleutta Gencral Post Office is already overworked and sanction of ad-
ditional hands as required under the time-test is overdue ?

(e) Are Government aware that owing to thrusting of this extra pension
pavment work, the hardships of the staff are further aggravated?

(f) Are Government prepared to take immediate action to review the
statistics of the above branch and sanction the additionul numbper of
hands?

(g) 4 so, when? If not, why not?

Mr. G. V. Bewoor: (a) 687.

(b) No additional staff has heen sanctioned, the work beiug carried on
by the existing staff with some assistance from spure staff available from
other branches. In this connection, T would invite the attention of the
Honourable Member to the reply given by me just now to his starred ques-
tion No. 1248.

(c) to (e). No.
(f) and (g). Do not arise.
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SANOTION OF ADDITIONAL STAFF FOE THE MoONEY ORDER DEPARTMENT IN
THE CALCUTTA GENERAL: Post OFFICE.

1245. *Pandi{ Lakshmi Kanta Maitra: (a) Will Government be pleased

to state when the statistics of the Money Order Department of Calcutta
General Post Office were last reviewed?

(b) How many additional hands have heen sanctioned for the depart-
ment during the last two years?

{c} Bunetion of how muany additional hands was found to be justified
according to Bewoor Time-test?

(d) Is it a fact that owing to excessive work the stuff have to work
usually in that department for ten hours daily?

{e) Are Government aware that the work has tremendously inereased
recently owing to floating of money circulating chain by different registered
Companies in Calentta?

() Is it a fact that as a result of this the staff who attend office at
10 A.M. cannot leave office before 10 p.m.?

(g) Are Government prepared to take imunedinte steps to review the
statistics of the above branch and sanction required hands?

(h) 1f 8o, when? If not, why not?
Mr. @. V. Bewoor: (u) The statistics were lust reviewed in May, 1985.

(b) and (¢). Five additional hands were sanctioned in 1984 and two in
10:5. These sanctions were justified by the time test.

(d) No.
{¢) There was only a tewmporary increase of work.

(f) No. Additional stufl was provided during the period of temporary
increwse of work.

(g) and (h). Do not arise in view of the replies to parts (a) to (f).

OQFFICIALS CONVIOTED IN THE BENGAL AND Assam Postar CIROLE.

1246.+ *Pandit Lakshmi Kanta Maitra: (a) Will Government be pleased
to lay on ths table of this House a statement showing the number of
officials convicted during the lust threc years in Bengal and Assam Circle
under the heads (1) Sub-Postmasters and clerks, (2) postmen and over-
seers, (3) inferior gervice and (4) E. D. As.?

(b) Is it & fact that the number of E. D. As. is very heavy in the list
of convictions in all the Circles?

(¢) Are (Government aware that the Sub-Postmasters in charge of shop-
keepers in Great Britain are paid liberal allowances based on the volume
of work handled by them?



QUESTIONS AND ANSWERS. 2691

(d) Is it a fact that in India there are many offices in charge of
E. D. As. which have responsibl_e work but are paid less allowance?

(e) Are Government aware that the All-India (including Burina)
Postal and Railway Mail Service Union pointed out many defects in the
formula prescribed by the Director General of Posts and Telegraphs for
allowance of the E. D. As.?

(f)) Ar¢ Government prepared to revise the formula and increase ihe
allowance of the E. D. As.?

The Honourable Sir Frank Noyce: (a) A statement giving the informa-
tion is placed on the table,

(b) The number of extra departmental ugents convicted is large in com-
purison with the number of persons belonging to the class of sub-post-
masters and clerks and inferior servants, but it is not very large compared
with the number of postmen and overseers convicted of offences,

t¢) Government have no information,

(d) I am unable to say whether the allowances paid in India are less
thun those paid in Great Britain. But I may point out that in India also
the allowance is fixed according to u standard bused on the volume of
work done in the office,

(¢) A representation was received from the All-India (including Burma)
Postal and Railway Mail Service Unign in this eonnection. 1t was care-
fully examined but no revision of the prescribed standard was considered
NECCHSATY . ’

(f) No; suitable men are available on the allowances fixed according to
the stundard in force. Moreover in special cases a higher allowance is
permitted to be.fixed with the Director-General’s sunction if suitable men
are not fortheoming on the allowance justified by the prescribed standard,

Statemnent.
, 1 [
Sub- ' Postmen i Inferior | Extrae
Yoar. Postmasters and | servants. |departmental
and Clerks. QOverseers. ' [ agents.
19032-33 S 5 ”'Es-_'l 2 | 32
1933-34 . . . . 9 13 1 23
1934-35 . . . . 5 13 | 3 20

1247. *Pandit Lakshmi Kanta Maitra: Sir. I do not put question No.
1947
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DEGRADATION OF STAFF IN THE GEODETIC BRANCH OF THE SURVEY OF INDIA,
DEmrA Dunw,

1248, *Pandit Lakshmi Kanta Maitra: (a) Has the Director, Geodetic
Branch, Survey of India, Dehra Dun, issued one ‘Geodetic Branch Stand-
ing Order No. 12 on the 10th of August, 1935, on the subject of ‘Reclassi-
fication of Officers of the Lower Subordinate Service who have been im
their class for five years’? If so, will Government please state why such
ateps is taken? Does such degradation exist in other serviceg of the
Survey of India, or in the same service in other departments of the Gov-
:lz;nmerl;]t? Will Government be pleased to lay a copy of the order on

e table?

(b) Ts it a fuct that in sub-paragraph 2 of paragraph 4 of the same:
order it is mentioned that 'Such reduction in class are in no way indicative
of special favlt or misdemeanour’? Tf so, will Government plense state
why people are degraded in their old age?

(c) Is it a fact that no less than half a dozen inen of this service are
degraded as per Geodetic Branch Routine order No. 6, dated the 18th
January. 1936, with the remark that ‘Reduction in class of the following
men who have been in their existing elasses for five vears have been
ordered by the Director. Geodetic Branch, from 1st January, 1936, because
these men are no longer considered fit for retention in these classes’ (vide
parngraph 6 of the abeve Routing Order)?

(d) Is it also a fact that three men are degraded with the remark that
‘The following class reductions of men who have not been for years in-
existing class are ordered from 1st January, 19386, because these men are
not considered fit for retention in their present classes’ (vide parugraph 7
of the same routine order) and that the pav of 13 persons is reduced
(vide paragraph 5 of the same routine order)?

(e) Is it n fact that the promotion to the highest class of this service:
is not effected ordinarily before 15 or 20 vears of good service?

(fy Are Government prepared {o ask the Director, Geodcti: Branch,
Survey of Indin, to re-instate all the officers of the Tower Subordinate
Service mentioned in the Routine Order No. 6 of the 18th January, 1936,
and to withdraw the Geodetic Branch Standing Order No. 12 of the 10th
August. 19357

Sir Girja Shankar Bajpai: (a)—(f). Such orders as are mentioned by
the Honourable Member in the first sentence of his question were issued.
Government are at present investigating the matter and will communicate
the result to the House in due course.

SUPPLY OF GOVERNMENT PUBLICATIONS TO THE MEMBERS OF THE LEGISLATIVE
ASSEMBLY.

1249, *Babu Kailash Behari Lal: Will Government be pleased to state
what Government publications are supplied to the Honourable Members-
of this House, and what is the principle followed in supplying the Govern-
ment publications to the Honourable Members ?
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The Honourable Sir Frank Noyce: I would invite the attention of the
.Honourable Member to the reply given by me to part (d) of Mr. 1\5[ Anan-
thasayanam Ayyangar’s unstarred question No. 121 on the 27th February,
1985.

Prof. N, G. Ranga: In view of the fact that several of these pub].ic_g-
tions are destroyed from time to time, because they cannot be sold, will
Government consider the advisabhility of supplying to Members of this House-
copies of the following reports:

Agricultural Statistics, Season and Crop Reports. Seaborne Trade,
Revenue and Trade Statistics, Indian Trade Journal?

The Honourable Sir Frank Noyce: If my Honourable friend will send
me the particulars he has read out in his question, I will see what can be

done.

Mr. T. S. Avinashilingam Ohettiar: What is the answer to the second
part of the question ?

The Honourable Sir Frank Noyce: [ have referred my Honourable
friend to the unswer I have already given to part (d) of Mr. Ananthasayanam
Ayyangar's unstarred question: | can read the answer to that if neces-
sary . . . .. '

Mr. President (The Honourable Sir Abdur Rahim): The Chair does not

think so: the answer is there.

Mr. M. Ananthasayanam Ayyangar: [ would like to put a supplement-

ary question, Sir.

Mr. President (The Honourvable Sir Abduwr Rahim): So long us it is
relevant,

Mr. M. Ananthasayanam Ayyangar: ls the Houourable Member aware
that after I put the question, us a consequence thereof, no publieation,
even if it could have been destroved after distribution, is distributed to
Members of this House ?

The Honourable Sir Frank Noyce: | think I have already replied to-
that. T do not know whether my Honourable friend hus studied the answer
that I gave in reply to his question.

Mr. President (The Honoursble Sir Abdur Rahim): 1f the Honourable
Member has replied, that is quite enough.

Mr. N. M, Joshi: In view of the fact that the Members of the Legis-
lature are greatly hampered in their work on account of want of Govern-
ment publications, might T ask whether the Government of India will re-
consider this question ?
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The Honourable Sir Frank Noyce: May 1 read out what I have already
stated in reply to Mr. Ananthassyanumn Avyangar's question ?

*“I'he position is that our publications are made available to Members of the
Central Leg:slature through the Library of the Indian Legislature which now receives
six copies of cach publication. If an Honourable Member of either House sends
& request to the Department concerned for any publication in which he iz particuiarly
interested, uhe request is considered; and T believe that in most cases the publication
is supplied. Publications of special and general interest are frequently distributed

to all Members. But Government cannot undertake to distribute all their publications
to all Members of the Legislature,™

T think that is a sufficient reply to my Honourable friend.

Mr. N. M. Joshi: In view of the faet that the Members of the Legisla-
ture are verv anxious to secure regular supplies . . . .

Sir H. P. Mody: Who suys we are anxious

Mr. N. M. Joshi: . . . . | say we are . . . . of sowe Government publi-
«cations, might | ask you. 8ir, ag President of the Assembly, to take up

the matter with the Government of India and see that the convenience of
Members iz well met?

Mr. President (The Honoursble Sir Abduf Ruhim): The Honourable
Member has appealed to the Chair: he has not specifieq what are the pub-
lications that are not supplied, which would be of use to Honourable
Members in discharging their duties in this Assembly: and the Honourable
Member in charge of the matter huas already stated that, if a request is
made by any Honourable Member either to him or his Department for any

particular publication, it is generally supplied to that Member. The Chair
thinks that is quite enough.

Mr. N. M. Joghi: Mayv 1 usk whether we should not get o regular supply
of publications instead of publications heing sent at our request? My
question to vou, Sir, was whether you could not take steps in consulta-

tion with Leaders of Purties to make a list of publications which the
Honourable Members should have ?

The Honourable Sir Frank Noyce: What | should like to point out is
that if an Honourable Member is not willing to take the trouble to write

and ask for a particular publication, his interest in that publication must be
severely limited.

Mr. 8. Satyamurti: On that answer, Sir, 1 wimt to ask my Honourable
friend to consider whether, when an Honourable Member takes the time
and the trouble to write to n Department ‘T am interested in publication

A or X. and 1 want to™Mave it”’, why should he be told that the matter
will be considered merely ?

The Honourable Sir Frank Noyce: I said that if an Honourable Member
is not prepared to take the trouble to write to the Department concerned
for a publication, in which he says he is interested, his interest in it must
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be severely limited, My Honourable friend, Mr. Joshi, was asking that
publications should be supplied without any request, sutomatically.

Mr. S. Satyamurti: Muy | tuke it that, whenever a request is made, it
will be complied with?

The Honourable Sir Frank Noyce: As fur as we are able to do so.
Mr. 8. Satyamurti: What is the limitation ?

The Honourable Sir Frank Noyce: | do not know of uny limitation ex-
cept the limitation that we may not have anv spare copies: that 1imagine,
is the only limitation. :

Pandit Krishna Eant Malaviya: Muy 1 suy that T got a letter from the
office here that some publications were going to be destroyed, and that,
if I cared to have them, 1 should write for them? I did apply, but did
not get an answer. | sent two letter, but never got the publications.

The Honourable 8ir Frank Noyce: | must regret that that should have
been so. If my Honourable friend could give me particulars of his letter,
when he sent them, and to whom they were addressed. T shall be very glad
to have inquiriea made and see whether even now we cannot comply with
his request.

Dr. F. X. DeSouza: Are not some of these publications, like the Review
of Trade in India, supplied only on payment at Rs. 3-4-0 a copy, and is it
necessary for Members to pay for such important publications ?

The Honourable Sir Frank Noyce: Did myy Honourable friend write to
the Department concerned and ask for a copy?

Dr. ¥. X, DeSouza: 1 did ask. and they said that it would be supplied
on payment of Rs. 3-4-0.

The Honourable Sir Frank Noyce: I will pass on that information to
the Department concerned.

Sir H. P. Mody: What steps does the Honourable Member propose to
take to protect people like e against all sorts of useless publications which
are dumped on me?

Mr. 8. Satyamurti: Do Government accept the implication that Govern-
ment publish useless publications ?

ComBINED CIviL LisT FOR INDIa AND BURMA.

1250. *Babu Kailash Behari Lal: (a) Will Government be pleased to
etate whether they print the Combined Civil List for India and Burma?
If so, how many copics are printed? Tf not, do they print any equivalent
publication? '
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(b) How many copies are supplied free to Government offices and
Local Governments ?

(c) How many copies are supplied free to Government officials ?

(d} Will Government state if they are awere that the Loeal Govern-
ments supply free the Civil Lists of their (Governmenuts to the Members-
of the Local Legislature?

(e) Are Government prepsred to consider the advisability of supplying
the Clombined Civil List or the equivalent publicstion to the Honourable:
Members of this Houge?

The Honourable Sir Henry Oralk: (a) to (¢). The Combined Civil List
is not an official publication. It is compiled and published by the Civil
and Military Guzette, Litd., Lahore. No similar Combined Civil List is
published by the Government of Tndia. The Government of India buy a
few copies of the Combined Civil List for official use.

(d) T have no information.

(e) No. A copy of the List is available in the Library of the House.

Babu Kailash Behari Lal: Is it on the principle of necessity and utility
that Government publications are supplied or is it by wav of courtesy that
they are so supplied ?

The Honourable Sir Henry Craik: [ have said that this is not a Gov-
ernment publieation at all.

Babu Kallash Behari Lal: As regards any publication, is it on the
principle of necesgity that Government publications are supplied, or by
wax of eourtesv?

Mr. President (The Honourable Sir Abdur Rahim): This is not a Gov-
ernment publication. 1 think the Honourable Member aaid that this is not
a Government publieation.

The Honourable 8ir Henry Oraik: Tt iz a purcly private publication.

SuPPLY OF THE (FOVERNMENT OF INDIA AoT, 1935, To THE MEMBERS OF THE
LEGISLATIVE ASSEMBLY.

1251. *Babu Kailash Behari Lal: (n) Will Government be pleased %o
state if it is a fact that the Government of India Act, 1935 is a publi-
-cation of the Reforms Office of the Government of India?

(b) Was it supplied to the Members of this House direct by the Re-
forms Office or through the Legislative Department ?

(c) How many copies of the Government of India Act, 1935 were
received by the Legislative Department ?

The Honourable Sir Nripendra Sircar: (u) The Indian reprint of the
Government of India Act, 1935, is a publication of the Government of
Indin. The administrative department concerned is the Reforms Office.

(b) Following the usual practice in such cases copies were supplied to
Honourable Members of this House through the Legislative Assembly De-
pertment and to the Honourable Members of the Council of State through:
the Legislative Department.
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(c) 186 and 54 copies of the Act were supplied to the Legislative Assem-
bly and Legislative Departments respectively.

Babu Kailash Behari Lal: 1 will now put the supplementary question
which I put before—is it on the principle of necessity or utility that Gov-
ernment publications are supplied to Honourable Members of this House
or is it by way of courtesy that these publications are supplied to them?

The Honourable Sir Nripendra Sircar: 1 submit, Sir, I should not be
asked to discuss any question of principle. I was asked how these Acts
are supplied, and I have answered. There is no general question of court-
esy or principle involved in connection with copies of these publications
supplied to Members of the Legislative Assembly or the Council of State.

Babu Kailash Behari Lal: If any Honourable Member has not got any
publication, then will Government . . . .

Mr. President (The Houourable Sir Abdur Rahim): It is a hypothetical
question. The Honourable Member cannot go on discussing such hypothe-
tical questions. Next question please.

RECRUITMENT OF BRITISHERS AND INDIANS TO THE INDIAN CIviL SERVICE.

1252, *Mr. S. Satyamurti: Will Government be pleased to state:

(8) whether their attention has been drawn to the recent question
of Sir Reginald Craddock and the reply of the Under Secretary
of State for India in the House of Commons about the
alleged unsatisfactory state of recruitment of Indians to the
Indian Civil Service;

(b) whether the answer of the Under Secretarv of State for India
was made in consultation with the Government of India;

(c) whether they have any information as to the proposed measures
to restore 50: 50 ratio of British and Indian personnel in the
Indian Civil Service, as soon as Part IIT of the Government
of India Act comes into force;

(d) whether their attention has been drawn to the leading article
entitled “‘I. C. S. Evangelists in England’’ in the Hindustan
Times of the 26th February, 1936;

(¢) what are the numbers today in the Indian Civil Service of
Europeans and Indians;

(f) whether this answer is based on the provisions of section 244
of the Government of India Act, especially sub-sections 2
and 3;

(g) whether there is any proposal to appoint Britishers in the
Indian Civil Service, apart from and independent of the
results of competitive examinations conducted for the pur-
pose;

(h) whether the Secretary of State has prescribed any fresh pro-
portion or strength in respect of Europeans and Indians in
the service; and
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(i) whether they will place on the table of the House all the relative
correspondence with a view to acquaint the Secretary of
State with the opinion of the House, before he announces

the measures contemplated ?

The Honourable Sir Henry Oraik: (1) and (d). Yes.

(b), {¢), (f) and (g). 1 have nothing to add to the mmswers given on
the tth March, 19388, to the supplementaries tc question No. 967

(e) The information readily available shows that on the 1st January,
1985, there were 756 Europeans and 544 Indians in the Indian Civil Bervise
including holders of listed posts. The percentuges are about 58 and 42,
respectively.

(h) and (i). No.

Mr. S. Satyamurti: At the present rate of recruitment, how long will
it take before Indians and Europeans are exactly 50: 50 ratio in the Indian

Civil Berviee ?

The Honourable Sir Henry Oraik: [{ the rate of recruitinent goes on
at the rate at which it has gone on during the last five vears, then it will
tuke n very short time.

Mr. S. Satyamurti: Mayv [, therefore, know whether Government are
considering {uking any stepe either here or in England in the form of send-
ing a reconnendation to the SBeerctary of State to alter the present rate
of recruitment so as to delay this, and see that more Furopeans are got

into the Indian Civil Serviee ?

The Honourable Sir Henry Oraik: There is no proposal to alter the
50 :50 ratio, which is the ratio theoretieally in force at present.

Mr. 8. Satyamurti: Mayv | know whether Government have made any
recotmmendations to the Seeretary of State to alter the present system of
reeruitinent to this serviee in England, so as to enable more Furopeans

than Indians to get into the service in Fngland?
The Honourable 8ir Henry Oraik: | have already suid that 1 cannot give
any information on that point at present.  The guestion is now under the

cousideration of the Seeretary of State.

Mr. 8. Satyamurti: Have Government made their recommendations,
or is the matter still pending before this Government ?

The Honourable Sir Henry Craik: It is now pending before the Secre-
tary of State.

Mr. 8. Satyamurti: What mre the circumstances that have arisen since
this ratio was fixed, which justify a reconsideration of this question ?

'The Honourable Sir Henry Oralk: The shortage of recruitment.
Mr. S. Satyamurti: Of whom? Of Europeans or Indians?
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The Honourable Sir Henry Oraik: Muinly of Kuropeans, but also of
Indiang to a certain extent.

Mr. 8. Satyamurti: What is the proportion of shortage of Europeans
on the one hand, und of Indians on the other?

The Honourable Sir Henry Oralk: The théorétical recruitment in the-
last five vears should have been, by the 50 : 50 ratio, 175 Europeans and
175 Indians making a total of 350, The uactual recruitment has been 96
Euwropenns and 162 Indians. making o total of 258. 8o the total shortage
is 92 of which 7 are Europemms and 13 are Indians.

Mr. S. Batyamurti: ls the question being considered from the point of
view of Europenns alone, or from the point of view of Europeans and
Indiane alike ?

The Honourable 8ir Henry Oraik: Both.

Mr. S. Satyamurti: May I know if Governinent are thinking of increas-
ing the actual ratio of Europeans,—I am not talking of the thecretical
rat’o now,—I am talking of the actunl ratio?

The Honourable Sir Henry Craik: Onc of the problems that faces us is.
to make vood the deficieney,

Mr. S. Satyamurti: Mav | know then why Government are alurmed at
this comparatively hoge fall in Furopeans ? Ts it not good for the country ?°

The Honourable Sir Henry Cralk: That is a matter of mrgunent,

Mr. Sri Prakasa: What is the profit to the country in replacing an
Englishman by an Indian with the smine powers and on the same snlary ?

The Honourable Sir Henry Oraik: | have made no caleulations.
SECONDARY AND HiaH ScHooLs For GIRLS 1IN DELHI.

1253. *Babu Baijnath Bajoria (on behalf of Tai  Bahadur Seth
Bhagchand Sonit:  (a) Will Government state the number of secondary
and high schools for girls in Dethi? Hns any inerease in their number
taken place within the past five vears?

(b) How manv of these schools are maintained by Government and’
how many are only aided ?

(¢) What amount of money do Government spend on girls' edueation
in Delhi, and what is the proportion of the Government grant to the total’
expenditure in such girls’ schools ?

Sir Girja Shankar Bajpai: (1) According to the General KEducational
Tables of the Delhi Province for 10934-35, the latest year for which
figures are available, the number of High and Anglo-Vernacular and
Vernacular Middle Schools for girls in Delhi is 17. There has been an-
increase of four in the number of these schools during the last five:
vears. :
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(b) Government Bchool—One.
Aided Schools—12.

The rest are Municipal Schools,
(c) Rs. 3,58,788.

The proportion' of Government expenditure to the total expenditure
«wn girls’ education is 48.8.

ENCOURAGEMENT OF GIRLS' EDUCATION IN AJMEE.

1254. *Babu Baijnath Bajoria (on behalf of Hai Bahadur Seth
Bhagchand Soni): (a) Has the attention of Government been drawn to
the speech of the Superintendent of Education, Delhi, Ajmer-Merwara and
Central India, delivered at the Shri Savitri Girls’ High School, Ajmer,
on the 4th February, 1986, and reported in the Hindustan Times of *he
5th February, 1936? If so, what steps do Government propose to tuke
to further the state of girls’ education in Ajmer area?

(b) Are Government aware that through local enterprise a non-denomi-
national Girls' High School, known as Shri Savitri Girls’ High School,
Ajmer, has been in existence for the past 22 vears?

(¢) What is the annual grant given by Government to the Shri Saviuri
{irls’ High School, Ajmer, and what proportion does it bear to the total
amnual expenditure of the said school ?

(d) Are Government prepared to consider the advisability of enhancing
the grant-in-aid to this school ?

8ir Girja Shankar Bajpai: (a) Yes. A schemne for the furtherance
of girls' cducation is under the consideration of (Government.

(b) Yes.

(¢) A grant of Rs. 8,525 has been paid to the school during the cuwrrent
year. It is n little less than one third of the total expenditure of the
school. |

(d) I funds permit every endeavowr will be made to give the full
.amount admissible under the code.

ENCOURAGEMENT OF GIRLS' EDUCATION IN AJMER,

1255. *Babu Baijnath Bajoria (on behalf of Rai Bahadur B8eth
Bhagchand Soni): (a) What is the total number of scholarships given by
Government to encourage girls’ education in Ajmer?

(b) Ts it & fact that all the scholarships are given to one particular
institution and not distributed to various other institutions ?

(c) Are Government prepared to allocate the scholarships to other girls’
schools, instead of giving them to one particular school for the encourage-
ment of girls’ education in Ajmer? :

Sir Girja Shankar Bajpai: (a) 51.
{b) No.

{c¢) Does not arse.
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FEES CHARGED AT THE CENTRAL GOVERNMENT GIRLS’ SOHOOL, ATMER.

. 1256. *Babu Baljnath Bajoria (on bebalf of Rai Babhadur Seth
Bhagchand Soni): Will Government state the rate of fees charged at the
Central Government Girle’ School, Ajmer? If they are not charged, will
Government state why it is so? Is it a fact that the Superintendent of
Education, in his speech delivered at the Shri Savitri Girls’ High School,
Ajmer, on the 4th February, 1936, disfavours free secondary education to
girls

8ir @irja Shankar Bajpai: Proposals for {he withdrawal of fee con-
cessions in the Government Cenfral Girls’ School and its re-organisation
.are under the consideration of Government.

Babu Baij Nath Bajoria: What are the fees charged in Delhi girls’ schools
and how do they compare with those charged in Ajmer schools?

Sir @irja Shankar Bajpal: In this particular school in Ajmer, there
is no fee charged. T Delhi girls’ schools, fees are charged according
to the Punjab Code. T eould not give exact particulars now as I don’t
carry them in my head.

GRANT-IN-ATD TO THE SHEI SAvrTRI GIRLS' HieH SCcHOOL, ATMER,

1257. *Babu Baijnath Bajoria (on behalfi of Rai Bahadur Seth
Bhagchand Soni): (a) Is it a fact that the Ajmer education administration
follows the United Provinees Code of Education in matters of grants-in-aid ?

{b) Ts it not a fact that the United Provinces Education Code provides
that grunts-in-aid upto two-thirds of the total expenditure are permissible
in the cese of private aided and recognised schools? If so, are Govern-
ment prepared to give the maximum possible grant-in-aid to the Shri
‘Bavitri Girls” High School, Ajmer?

Sir Girja Shankar Bajpai: (a) Yes.
(b) The answer to the first part is in the negative; the second does
mnot arise.

‘GRANT FROM Roap DeVELOPMENT FUND SPENT IN AJMER-MERWARA AND
WipENTNG oF ROADS, ETC.

1268. *Rai Bahadur Seth Bhagchand Soni: (a) Will Government
be pleasad to state the total amounts allotted by them to the various
administrations under their charge from the Petrol Fund for the improve-
ment of roads during the years 1934-35 and 1985-86 ?

(h) How was the amount spent in Ajmer-Merwara ?

(c) Are Government prepared to consider the advisability of relieving
‘the traffic congestion by widening of the Public Works Department rcads
and constructing in the municipal area foot-paths on such roads ?

The Honourable Sir Frank Noyce: {a) and (b). Two statements are

placed on the table.
]
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(c) The construction of footpaths in municipal areas does not 1all
within the scope of the road account. The cost of widening Public Works.
Department roads may be debited to the road account if the local admi:
nistration consider any particular scheme to be necessary and the scheme
is approved by the Government of India.

Statament showing the allotments made to local Adminisirations from the Road Acoount during-
the years 1934-35 and 1935-36.

1934.36 1085.86
Grant from the Grant from the

Sharein Reserve Bhare in Reserve
the Road inthe the Road inthe Total.
Name of Administration. Account Road Account Road
based on Account based on Account
petrol con- for specific petrol con- for apecific
sumption.  works. sumption. works.

In lakhs of rupees.]
Delhi . . . . 1.22 055 1-60 . 3-27
British Baluchistan . . 0-40 . 0-46 .. 0-85
Ajmer-Merwara . 0-26 .. 0-30 1-15 1-71
Tribal Areas in the Nartll
West Frontier Province . 0-19 0-09 0-13 .. 0-41
Coorg. . . . . 0-08 .. 0-08 0-18 0-34
Administered Areas in Hyder-
abad f ' . . 0-37 0-69 1-06
Civil and Militarv Station at
0-09 0-18 0-27
Admmmtemd Arans m Cen~
tral India . 0-07 079 0-18 0-27 1:31
Adminiatered Amu in
Rajputana . : 0-02 0-04 0-06

Statement showing the expenditure during the years 1934-35 and 1935-36 in Ajmer-Merwara
on schemes financed from. the share of the local Administration and the Reserve in the Road’
Account.

Ezxpenditure.
1935-36
Name of work. 1034-35.  (to end of 31st
December 1936)
A.—Share programme.

Burface painting with spramex.
. Mile 3 of Ajmer-Pushkar Road . . .
. Miles 6-9, 13, 33 and 35 of Ajmer- Beawar Road . .
. Miles 6, 7, 12 16 & 17 of Ajmer-Jaipur Road, and . - 32,215 1,470
. Miles 1 & 3 of Circular Road at Nasirabad
. Improving the road from Pipal tree to the polme station
and camping ground in hkar 2,348

B*denmﬁna:wedfmmmﬂm

6. Bri over the Banas river on the Indore-Ajmer Road
( ced from the Reserve & Local Administration’s

[- -

99,002 1,18,680"

Nore.—1. The grants from the Road Account are non-lapsing and the balances are
carried forward from year to year for expenditure in subsequent years.
2. A grant of Ra. 3:05 lakhs was sanctioned for the Banas river bridge from.
t.];e Reserve during 1933-84 but wad raissd to Ras. 4-20 lakhs (round) in
1935-36.
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ORDERS RESERVING VAOANCIES FOR MUsLIMS IN GOVERNMENT SERVICES.

1259. *Maulvi Syed Murtuza Sahib Bahadur: (a) Wil Govermnent
please state the date of introduction and the method of giving effect to the
Government orders fixing 25 per cent. for rerervation of vacancies in the
various Departments under the Government of India for Muslims; that
is, whether the vacancy occurring first under the said orders is to be given
to Muslims or non-Muslims ?

(b) Are Government prepared to issue instructions that the first vacancy
occurring under the said orders should be given to Muslims towards the
25 per cent. of the vacancies reserved for Muslims?

(¢) Will Government- please place on the table a statement showing
the total number of (i) permanent, and (ii) temporary, vacancies that have
been filled up since the introduction of the said orders fixing communal
representation, tnd intimate separately for each Department how many
of these vacancies went to (i) Muslims, apd (i) non-Muslims separately?

(d) Will Government please state whecher the said' orders for com-
munal representation apply equally to all permanent and temporary and
ofhciating vacancies in the grades of (i) wholetime pensionable and (ii)
part-titne non-pensionable appointments paid for from one and the same
revenues, and whether orders clearing the point have been issued to ali
Departments ?

(ej 1f the above-mentioned communal orders are held not to apply to
non-pensionable or part-time servants who get s monthly allowance as
pay, will Government please state (i) the reasons for the same and (ii) the
total number of Hindus and Muslims 1n each Department with their pay ?

(f) Are Government prepared to issue orders to the effect:

(i) that whenever any vacancy occurs, to be filled up under the
said communal representation orders it should be communi-
cated to all important Muslim institutions in the loeality
and to the Muslim University of Aligarh, United Proviuces,
for communication to all concerned, and

(ii) that the vacancy should be filled up by means of a competitive
examination, instead of allotting 25 per cent. of such vacan-
cies to Muslims without such an examination ?

The Honourable Bir Henry Oraik: (1) and (b). The orders contamned
in the Home Department Resolution of the 4th July, 1934, came inio
force from the date of the Resolution in cases where no schemes of locul
recruitment had to be worked out, and as soon as possible thercafter
in cases where a scheme had first to he worked out in acmrdance with
section IV of the Resolution.

c2
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The order in whick vacancies are to be filled is shown in the model
rotation given in paragraph 7 of the Supplementary Instructions, a copy
of which is in the Library of the House, and it is mentioned in the
latter part of paragraph 7 that Muslims may be taken at an earlier stage
f the rotation if the actual composition of the service at the time
suggests that such a course would be desirable. .

(¢) Government have not got information showing the appointments
made since 4th July, 1934. The annual returns prescribed in paragraph
5 of the Resolution and paragraph 9O of the Supplementary Instructions
will show the appointments made in each calendar year from 1934.
These returns will be made available to the House in due course and will,
I hope, serve the Honourable Member’s purpose. .

(d) and (e). Government have not classified posts into the categories of
whole-time pensionable and part-time non-pensionable appointments, but
I would invite attention to paragraph 6 of the Resolution and paragraphs
2 to 4 of the Supplementary Instructions, which explain the scope of the
crders.

(f) (). Government cannot undertake to communicate all vacancies
to such institutions. Paragraph 8 of the Supplementary Instructions is
designed 1o ensure that there will be no shortage of candidates from the
minority communities owing to lack of publicity. Moreover, the Public
Service Commission now supply copies of notices, etc., relating to exami-
notions held by them to all Universities, including the Muslim University,
Aligarh.

(f) (ii). Whether vacancies are filled by competitive examination or
by some other method of selection, it is open to Muslims to secure on
their merits more than the percentage of vacancies reserved for them.

AVOIDANCE OF THE PREPONDERANCE OF THE MEMBERS OF ANY ONE
COMMUNITY IN ANY ONE AREA OR JURISDICTION.

1260. *Maulvi Syed Murtuza Sahib Bahadur: Are Government prepar-
ed o issue orders to all the Heads of Departments to post and transfer
officers in such s way as to guard against the preponderance of the mem-
bers of any one community in any one area or jurisdiction? Is it a fact
that the orders for communal representation are intended to give respective
shares to the various communities and to prevent the concentration of the
members of any one community in a certain office or jurisdiction ?

The Honourable Sir Henry Oraik: The orders of the 4th July. 1984,
are intended to prevent fhe preponderance of any communitv in a
serviie. not the preponderance of officers belonging to any community in

any locality.



QUESTIONS AND ANSWERS, 2605

ORDERS IS8SUED BY THE P0STS AND TELEGRAPHS DEPARTMENT REGARDING
SupErsgssion oF CLERKS.

1261. *Maulvi S8yed Murtuza Sahib Bahadur: Is it a fact that orders
have now been issued by the Indian Posts and Telegraphs Department to
the effect that no senior reserve clerks should be superseded by their
juniors for the juniors’ appointment as clerks in offices of Superintendents
of Post Offices, and if so, are Government prepared to issue orders in
clear terms that all junior reserve clerks, who thus superseded their seniors
and got appoint>d as clerks in the said offices, should be reverted as re-
serve clerks with immediate effect?

Mr. G. V. Bewoor: The reply to the first part of the question 13 in
the negative. The second part of the question does not arise.

AOCOUNTANTS WORKING FOR A LoNg TIME 1N SeconNp Crass Heap Post
OFFICES.

1262, *Maulvi Syed Murtuza Sahib Bahadur: (a) Will Government
please state whether the Accountants in second class Head Post Offices
can continue to work in one and the same Head Office for any length
of time exceeding ten or even fifteen years?

(b) Are Government prepared to issue instructions to enforce ordera
on the subject in all these offices, and to take up the cases of non-observ-
wnce of those orders?

Mr. G. V. Bewoor: (a) No period of tenure has been fixed for posts
of accountants in post offices.

(b) Does not arise.

MusLiM AND NoN-MusLiM OFF1oEBRS IN EAcH PosTAL CIROLE.

1263, *Maulvi Syed Murtuza Sahib Bahadur: (a) Will Government please
state the total number of Muslim officers and non-Muslim officers, sepa-
ratelv, in each Tostal Circle Office as working at present?

(b) Do Governtuent propose to post Muslim officers to such of the
above mentioned Circle Offices as have no or only one Muslim officer
attached to it? '

The Honourable 8ir Frank Noyce: (a) It is presumed that the Hon-
ourable "Member is referring to gazetted officers; on thiz presumption, a
statement giving the required information is placed on the table.

(b) No. Postings of officérs are made on administrative and not on
communal grounds.
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Statement showing the total number of Muslim officers and non-Muslin afficers, separaily, in
each Postal Circle Oﬁmwkmg at present.

Circle. Muslim. Non-Muslim.
United Provinces . . . Nil 9
Punjeb and N. W. F. . . 2 8
Bihar and Orissa . 1 4
Bengal and Assam . . 1 10
Burma . . . . nil 6
Central . . . . nil ]
Bombay . 3 1
Sind and Baluchistan . 1 3
Madras 1 Y

TiME-LIMIT FOR DECIDING APPEAL CASES OR PETITIONS.

1264, *Maulvi Syed Murtuza Sahib Bahadur: Will Government please
state if there is any time.-limit for deciding appeal cases or petitions by
the uppellate authorities or whether these authorities can take any num-
ber of months or years at their will to decide a case?

The Honourable 8ir Henry Oraik: No time-limit within which appellate

authorities must dispose of petitions or appeals has been specifically
prescribed, but they are expected to do so as expeditiously as possible

SHORT NOTICE QUESTION AND ANSWER.
OrpeEr 1IN CounciL RE FxcLubEp AXD PARTIALLY EXCLUDED AREAS.

Mr, T. 8. Avinashilingam Chettiar: Will Government state:

(a) whether they forwarded the proceedings of the Assembly re.
rding the excluded and .partially excluded areas in time
before the Order in Couneil was passed;

(b} whether the Order in Council has been passed; and

(c) whether the Order in Council has been amended in anv respect
in view of the discussion in this House?

The Honourable Sir Nripendra Sircar: (a) A summary of the proceed-
ings was telegraphed to the Secretary of State on the days next to those
on which the debate took place, i.e., on the 12th and 19th February.
A full copy of the proceedings was forwarded by Air Mail on the 6th March
as soon as it was received from the Press.
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(b) Yes. The draft Order was finally approved by both Houses of
Parliament on the 25th February. The Order, as approved by Parliament,
was duly made by His Majesty in Council on the 8rd March.

(c) The answer is in the negative.

MESSAGE FROM HIS EXCELLENCY THE VICEROY AND
GOVERNOR GENERAL.

Mr. President (The Honourable Sir Abdur Rahim): I have received the
following Message from His Excellency the Viceroy and Governor General:

‘In pursuance of sub-section (3) of scction 638 of the Government of India Aet,
A, Freeman, Earl of Willingdon, hereby require the attendance of the Members of the
Legislative Assembly in the Awsembly Chamber at New Delhi, at 11 o'clock on
Wednesday, the Sth April, 1936,

(84.) WILLINGDON,

Viceroy and Governor Generad.”

THE PARSI MARRIAGE AND DIVORCE BILL.
Passep BY Tog COUNCIL OF STATE.

Becretary of the Assembly: Sir, in accordance with the provisions of
rule 25 of the Indian Legislative Rules, 1 lay on the table a Bill to amend
the law relating to marriage and divorce among Pursis which was passed
by the Council of State on the 18th March, 1936.

-

STATEMENT LAID ON THE TABLE.

CaseEs IN WHICH THE LowgsT TENDERS HAVE NOT BEEN ACCEPTED BY THE
Hiea COMMISSIONER FOR INDIA IN PURCHASING STORES FOR THE GOVERN-
MENT oF INDIA.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
Sir, I lay on the table a statement, furnished by the High Commissioner
for India, showing all cases in which the lowest tenders have not been
accepted by him in purchasing stores for the Government of India,
during the half year ending the 31st December 1935.
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Hricn COMMISSIONER:

INDIA STORE

ABSTRAOCT OF 0ASBS in which tenders for stores demanded by the Centrab
of the goods demanded, were accepted on the grounds of superior
facility of inspection,

HALF YEAR ENDING
]: Amount
Stores ordered. | Contract number. Nanie of Contractor. of
'! Contract.

PaART A.—Cases in which lower foreign tenders, including British tenders for foreign
Nil.

Parr B.—Cases in which the discrimination s

£ s d
Pins, safety. 288 | T. 1862/3416/7-11-35 . | George Goodman, Ltd. 16 10 &-
gross, (British).
Canvas, flax. 500 | T.2097/4099/4-12.35 .  Baxter Bros. & Co.,| 72 7 11
yords. Ltd. (British),
Valves W. T., type | T. 2277/4165/21-12-35 . | Mullard Radio Valve 53 19 2
AR 4. No. 360. Co., Ltd. (British).

Part C.—Cases in which the discrimination

£ e d
Covers, straw for | T. 1470/2415/19.9.35 Fabrique de Paillons 7218 4
bottles. 500 |  “Hamont . (Belgian).
1
Tyres, steel, for | T. 1702/2488/16-10.35 . | Burabammars Bruks | 3,712 10 0
carriages and - A. B. (Bwedish).
Wagons. No.
1500.

Paer D.—Cases in which lower Brilish tenders have

. Nil.
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roB INDIA.
DEPARTMENT.

Government, other than the lowest complying with the technical description
quality, superior trustworthiness of the firm tendering, greater
quicker delivery, etc.

3lsTr DECEMBER, 1936.

Lowest Tender
not

Reason  for Acceptance.
accepted.

|
i

made goods, have been set aside wholly or partially in favour of British tenders..
Nil.
between British firms only.

£, 8 4.
14 16 10 I The acceptcd tender was the more advantageoune having regard
(British). ; to the cost of inspection.
70 14 7 ' The indent stated that the canvas was required immediately. As
(British). [ the lowest tenderer requircd ten weeks for delivery, the order
i waa placed with the next lowest, who undertook delivery in
| two to three weeks.
52 10 0 The higher tender was accepted because of the earlier delivery
(British). offered. The indent stated that the valves were required

immediately. :
+8 between Foreign firms only.

£, 8 d
70 16 8 The order was placed with the higher tenderer on account of the
(Dutch). superior quality of the goods offercd, which represented more
than the difference in price.
3611 5 0 The higher tender was accepted on account of superior reliability
(German). and greater facilitics for inspection.

been set aside in favour of foreign tenders.

Nil.



‘LECTION OF MEMBERS 10 THE PUBLIC ACCOUNTS
COMMITTEE.

The Honourable Sir James Grigg (Finance Member): Sir, 1 beg to
nove: :

“T'hat the non-official members of the Assembly do proceed to elect, in the maumer
required by rule 51 of the lndian Legislative Rules, four members to be members of
the Committee on Public Accounts in place of Captain Sardar Sher Mohammad Khan,
C.LLE.. M.B.E., Mr. B, Satyamurti, Bhai Parma Nand and Maulvi Sir Muhammad

Yakub, Kt., who will retire on the 22nd March, 1936, in acoordance with sub-rule
{4) of the same rule.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘“That the non-officinl members of the Assembly do procesd to elect, in the munner
required by 1ule 51 of the Indian Legislative Rules, four members to he, members of
‘the Committee on Public Accounts in place of Captain Sardar Sher Mohehmad Khan,
‘C.LE.. M.B.E., Mr. B. Satyamurti, Bhai Parma Nand and Maulvi Sir Muhammad

Yakub, Kt., who will retirc. on the 22nd March, 1936, in accordance with sub.rule
{4) of the same rule.”

The motion was adopted.

ELECTION OF A MEMBER TO THE STANDING COMMITTEE ON
' PILGRIMAGE TO HEDJAZ.

Sir @Girja Shankar Bajpal (Secretarv, Department of Education, Health
-and Lands): Sir, T beg to move:

“That this Assembly do proceed to elect, in such manner as the Honourable the
‘President may direct, one Muslim Member to sit on the Standing Committee on

Pilgrimage to the Hedjaz wice Mr. M. A, Baqui whose seat in the Assemhly has heen
-declared to be vacant.”

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That tnis Assembly do eed to elect, in such manner as the Honourable the
‘President may direct, one Muslim Member to sit on the Standing Committee on

Pilgriniage to the Hedjuz »ire Mr. M. A. Baqui whose seat in the Assembly has heen
-declared to l.e vacant.”

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim): T may inform
“Honourable Members that for the purpose of election of members to the
‘Committee on Public Accounts and of g member for the Standing Com-
mittee on Pilgrimage to the Hedjaz the Notice Office will be open to
receive nominations up to 12 Noon on Wednesday, the lﬁfoh March, and
‘the elections, if necessary, will, as usual, be held on Friday, the 20th
March, 1936, in the Secretary’s Room in the Council House between the
hours of 10-30 A.M. and 1 P.M. The elections will be conducted in accord-
ance with the principle of proportional representation by means of the
-gingle transferable vote.

( 2610 )



THE COCHIN PORT BILL.

.. The Honourable Sir Muhammad Zafrullah Khan (Member for Com-
merce and Railways): Sir, I move for leave to introduce a Bill to make
wpecial provision for the administration of the port of Cochin.

Mr, President (The Honourable Sir Abdur Rahim): The question is:

‘“That leave be granted to introduce a Bill to make special provision for the
.administration of the port of Cochin.”

The motion was adopted.

The Honourable Sir Muhammad Zatrullah Kban: Sir, I introduce the
Bill.

THE FACTORIES (AMENDMENT) BILL.

The Honourable Sir Frank Noyce (Member for Industries and Labour):
‘Sir, 1 move for leave to introduce u Bill further to amend the Factories
Act, 1934, for a certaip purpose.

I have explained the object. of this little Bill in the BStatement of
Objects and Reasons and would add only two sentences. The Bill does
not concern or affect the position of those factories which come automati-
cally under the Act. It merely amends the section which confers power on
Local Governments to bring under the Act those factories which employ
less than 20 persons or which escape regulation because they do not use
-machinery.

Mr. President (The Houourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill further to amend the Factories Act, 1934,
for a certain purpose.”

The motion was adopted.

The Homourable Sir Frank Noyce: Sir, 1 introduce the Bill.

THE CANTONMENTS (AMENDMENT) BILL.
‘Mr, G. R. F. Tottenham (Defence Secretary): Sir, I move:

“That the Bill further to amend the Cantonments Act, 1924, for certain purposes,
:as reported by the Select Committee, be re-committed to a Select Committee consisting
of Mr. N. V. Gadgil, Dr T. S. S. Rajan, Mr. Sham Lal, Dr. Khan 8ahib, Mr.
Muhammad Azhar Ali, Sir Muhammad Yakub, S8ardar Mangal Singh, Lieut.-Colonel
‘Bir Henry Gidney, Captain Sardar Sher Muhammad Khan, Major Nawab Ahmad
Nawaz Khan and the Mover, and that the number of members whose presence shall
be necessary to constitute a meeting of the Committee shall be five.”

"!'his is tl:ne ordinary procedure after a Bill has been circulated for ob-
taining public opinion. I understand that the House does not wish to
discuss the matter at this stage, but is prepared to reserve further discus-
sion until the Bill comes before the House in the form finally recommended
by the Select Committee. '

( 2611 )
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Mr. President (The Honourable Sir Abdur Rahim): The guestion is:

“'That the Bill turther to amend the Cantonments Act, 1824, for ocertain purposes,
as reported by the Select Committes, be re-committed to a Select Committee consisting
of Mr. N. V. Gadgil, Dr. T. 8. 8. Rajan, Mr. 8ham Lal, Dr. Khan Sahib, Mr.
Muhammad Azhar Ali, Bir Muhammad Yakub, Sardar Mangal Singh, Lieut.-Colonel
8ir Henry Gidney, Captain Sardar Sher Muhammad Khan, Major Nawab Ahmad
Nawaz Khau snd the Mover, and that the number of members whose presence -shalll
be necessary to constitute a meeting of the Committee shall be five.”

The motion was adopted,
A

THE TNDIAN FINANCE BILL.

The Honourable 8ir James Grigg (Finance Member): 8ir, I beg to
move:

“That the Bill to fix the duty on salt manufactured in, or imported by land into,
oertain partsa of British India, to fix maximum rates of postage under the Indian

Post Office Act. 1898, and to fix rates of income-tax and super-tax, be takem into
consideration

'This Bill, of course, as the House knows very well, represents the taxa-
12 Noox tion part of the budget proposals. I have explained those pro-
posals ut great length in the budget speech. T have expiained
thew. siall further und unswered criticisms on them in five other speeches
during ilie course of the last ten days. Most of the points raised, on re-
quests for information or criticisms on them, T huve answered to the best
of my alility, some of them T have answered three or four times over, and
the only points raised, which have not been fully dealt with, arc one or two
highly technical points raised by Pandit (Govind Ballabh Pant, which he
raised on the occasion of the general discussion. There is in Western
Europe a story which has now become the supreme example of politeness
and chivalry, and that is of the French Commander at the battle of Fonte-
noy or Dettingen, who, when the King came for marching his army into
action very politelv invited the enemy to fire first. T think it is entirely
fitting that I should introduce that supreme example of politeness and
chivalry into the East, and T also, Sir, propose to invite our friends, the
enemy, te shoot first. Sir. T move.

Mr. President (The Honourable Sir Abdur Rahim): Motion moved:

“That the Bill to fix the duty on salt manufactured in, or imported by land into,
certain parts of British India, to fix maximum rates of postage under the Indian

Post Office Act, 1808, and to fix rates of income-tax and super-tax, be taken into
consideration,’’

Mr, Anugrah Narayan Sinha (Patna cum Shahabad: Non-Muham-
madun): Sir, T propose to confine my remarks mainly to one aspect of the
present financial position of our country while speaking on the motion for
consideration of the Finance Bill. I desire to make it clear at the outset
that we on this side of the House feel our position to be one of utter
helplessness and unreality. Year after year, we place our view points, we
make our criticisms, but neither our opinions nor our votes are .of. any
consequence. The truth is that we are unable to influence the decision of
the Treasury Benches in the administration of our country. The tale of



TIE INDIAN FINANCE BILL, 2613
sufferings of the people is repeated here ¢ nauseum, but to no effect. 1f
we look back to the financial history of this country, during the last 40
or 50 vears, we notice a remarkable change in one respect and in no
other. We observe that the expenditure side of our country’s budget—
both Central and Provincial—is mounting higher and higher. In the name
of reforms, changes have been introduced which, instead of improving the
lot of poorer people, have simply added to the burden of the tax-payers.

It will be admitted on all hands that there has thus beep an enormous
growth in our national expenditure. I admit that an increase in the
expenditure in the budget of a country is not necessarily a matter of regret
or alarm provided the increased revenue is spent on such objects as are
-calculated to promote the well-being of the people in general. But when
the increased revenue is utilised to create additional burdens, a situation
does arise which calls for critical examination. I also admit that in Euro-
pean countries, in United Kingdom, in Italy, in Germany, in Franc®, in
almost every other country of the world, there has been of late an increase
in public expenditure. But while increased expenditure in other countries
hus helped to give additional strength and security to those nations and
hag enhanced the prosperitv and enlightenment of the people concerned,
increased expenditure in India has yielded different results. In the mame
of self-preservution, fresh fetters have been forged to emasculate the man-
‘hood of the Indian people. In the name of self-preservation, safety and
wecurity has been gunranteed to those whose one business hag been and is
to exploit the country and to impoverish and exhaust its natural resources.
In the name of self-preservation, again, money has been found to build
strategic railwavs and push on the costly forward policy in the North-West
Frontier Province. If the people of this country had an effective share in
its administration, if they could exercise any real control in shaping the
Government policy, the increused expenditure could not have been utilised
in creating such obligations and in burdening us with indefinite and un-
defined financial linbilities. It is obvious to n casual observer that the
Government of India are a mere tool in the hands of the Secretary of State
and British Parliament, and, as such, has been compelled to meet demands
calculated to perpetuate foreign domination. Its policy, dictated as it is
from Whitehall, is seldomn, if ever at all, directed with a view to promoting
the welfare of the people of this lund. TIts one great object has been and is
1o serve its British masters faithfully. For these reasons, the Government
of India have little money to spare with all their increased taxation for
purposes of national education, public health, development of natural re-
sources and other beneficent projects. On the other hand, there has been
a vast addition to costly British services. both civil and military, and a very
large proportion of the revenue is consumed in financing the non-national
—1I may go further and add—anti-national activities. While the condition
of the people, of the masses of India, of workers, peasants, lower middle
classes, continues to grow from bad to worse, the increased t‘mtton goes
towards mointaining a larger number of officials in a very _hlgh a_tandard
of comfort bordering on luxurv and extravagance. While it is admitted by
cvervbody including some of the Government apokesl:pen that appslling
poverty exists in this country, that people are grosning u:_lder a heavy
burden of taxation, that thev are becoming more and more impoverished,
vet the Government rre not desisting from t,hglr mad career of reckless
oxtravacance. While crores and crores are being spent in the name of
so-called self-preservation, millions and millions of our countrymen, who
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are on the verge of starvation and for whose ostensible preservation, the
army, the civil and the military police ure maintained at such enormous
cost, are told to be content with doles of a crore or two. The Government,
po doubt, will come forward to defend their policy and will bombard us:
with figures to show that so much has been spent for industrial develop-
ment, so much for public health, so much for education. and so on
and so forth, but may T ask them in all seriousness, whether they really
feel satisfied with all that they profess to have done, that everything that
can be done, even with the limited resources at their disposal, has been
done or is being done? Do theyv feel satisfied that even the crore that
they set apart for village uplift work has been spent on those objects whioh
are really calculated to add to the comfort and promote the welfare of the:
villagers? What with the expenditure on broadcasting and civi] aviation,
have the starving millions been ensured of their daily meals and clothes
just enough to cover their nakedness? What self-preservation for those
who do not know where their second meal will come from and who will
welcome self-destruction rather than be told to drag on their present
misernble existence? Sir, T ask the Government to pause for a whole,
take stock of the situation and do not proceed with their budget in the
oustomary fashion. Remember that 45 vears ago in 1890-91, the entire
expenditure of Government, both Provincial and Central, was only 51.8
crores. No one cun suggest that enough was not being spent then for
self-prescrvation, because the Government at least preserved themselves
intact even then us they are preserving themselves today. From 51-52 crores
gpent on the administration of the entire country then, the expenditure
has_tremendously risen to the tune of over 200 crores now. Sir, I observed
before that with each instalment of the so-called reforms, the country has
been suddled with udditional burdens. T.ook at the figures, and you will
be convinced. In 1890-91, the total expenditure was 51.98 crores, it rose
to 7R84 in 1901-02, to 115.12 in 1910-11, and to 21867 crores in 1920-21.
It is going to rise to a few crores more when the new Government of India
will be put into force. I suy, Sir, this is hardly honest for any Govern-
ment to do. They do not part with their power, but, on the pretext of
doing so, crente fresh burdens on the tax-payers. They have not so far
given any real, effective power to us, nor do they propose to do so even in
the future, though they have been profusely indulging in assurances and
declarations from time to time.

If we on this side of the House, Sir, have lost all faith in their assur-
ances, we have enough justification for doing so. Each time that they
make a declaration of their poliey, they hedge it round with so many con-
ditions that in actual working we find ourselves verv much near the point
where we were. T shall be content with one illustration only. Look at
the poliey of Indienmisation. Tt is n mere eye-wash, it is another way of
perpetuating their rule in this country. TFor what else does it mean?
Does it mean any real and effective replacement of the British element in
the services by Indian officers, or does it merely mean the creation of nddi-
tional posts for Indians, leaving the European incumbents intact in their
places? Ig it not a fact that though the Indian element in the services
has decidedly increased, there has not been nny corresponding reduction in
the British personnel? Is it not due to the policy of creating new posts
&_md pnying high snlaries that there hns heen such an alarming increase
in the national expenditure of the countrs? And the Government, not
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being responsible to the people of the land, taxes are raised and spent with-
out their consent. For how else cun they finance the top-heavy administra--
tion? Can they lay their hands on their hearts and say that they really
require these inordinately costly services to carry on their administration?-
I have no doubt, Sir, that, shrewd as they are, thev realise this, but it
is their game to carry it on so that Indiun revenues may remain mortgaged:
to them for ull time to come, whatever chunges may be introduced in the
administrative machinerv. How costly thev are making the administra-
tion of this country every time that thev give ug these so-called reforms.
is proved if we take the instance of Bengal alone. Not many years ago,
Bengal, which then included the provinces of Bihar, Orissa and Assam as.
well, was governed, and, I daresay, as efficiently or inefficiently as today,
by & Lieutenant-Governor with a Chief Becretary, without any Executive
Council or Ministry. We have now in its place, four Governors, each
drawing fot salaries, with a host of Executive Councillors, Ministers, Chief
Secretaries, Secretaries, Jeint Secretaries, Deputy Secretaries, Assistant
Seccretaries, Under-Secretaries, Private Secretaries, stenographers, clerks,.
and what not! For one set of expenditure required to ecarry on the:
administration over the whole territory, we are today spending four times, .
—and what wonder if the burden of taxation has inereased fourfold!

And, pray, will the Benches opposite tell us if real and effective power:
has been conferred upon those Indians who have been raieed to high
pluces ? The Indian Executive Councillors and Ministers do not enjoy
the eame confidence, und, therefore. cannot exercise the same power:
which their European counterpurte do. They cannot affect the policy or:
programme thot is settled beforechand without any reference to the Indian:
element, and very often in spite of or against their advice or suggestions.
Can it, thercfore, be cluimed thut the services have been Indianised with
an eye to ultimate transfer of entire power to their hunds? There is only
one answer to this, und that is an emphatic “NO''. Even those Indians
who curry the policy laid dowr fer them by their British masters with so.
much zeal and earnestness—-worthy. alas, of a better cause—are not fully
trusted. T was reading the other duy the memoirs of Lord Minto written-
by Lady Minto, and T was struck to find that even the late Mr. Gokhale,.
in spite of his liberal views, was seldom trusted by the powers that be.
Even today we find that all places of real responsibility are held by
Europeans, and, in spite of the Indianisation scheme, it has not been
possible for the Government of India to appoint more than one Indian
Secretarv in charge of Central subjects. And [ make bold to say that
they will not allow Indians to occupy places of real responsibility and’
power as long as they can help it. Sir, the policy of Indiunisation has
been brought in just to serve as a clever device to keep a certain section
of Indinns under the Government clutches. Their underlving motive is to
bribe them into silence and convert them into their henchmen, and they
have eminently succeeded in their policy. ‘‘Divide and Rule” has not
flourished in other lands so much as in this unfortunate country of Jai
Chand and Mir Jafar. (Hear, hear.)

While discussing the Finance Bill, 8ir, T don’t think it will be out of
place to refer to the compilation kncwn as '‘India in 1983-84"" issued
under the authority of the Government of India. You will remember, Sir,
that our Leader, in a cut motion. moved on the 9th instant, raised &
debate on this subject, and some amount of controversy followed. 1
acknowledge the fine spirit displayed by the Honourable the Home.
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‘Member in replying to the debate, and I do not propose to pursue the
subject further than it is necessary to clear up a certain misconception
that has crept in, on account of Sir Henry Craik's unfamiliarity with
some of the questions with which he dealt in his speech. But for two or
three micleading statements, I should not have liked to advert to this
subject at all. The two or three points on which I should like to draw
your attention are those on which Sir Henry Craik in the closing part of
his speech laid some stress. Speaking on the statement in “‘India’’ that
‘‘of the desire for effective co-operation with the T.oeal Government in ite
task of organising relicf measurcs, there were few signs’’, Sir Henry Craik
seems to-be in virtual agreement with the author of the book, and so it
‘har become necessary for me to clear up the point a little further. Tt #s
a common case and both the Home Member and the author of ‘“India’’
agree with Mr. Brett, so far as the earlier stage of immediate relief was
concerned, that there was effective and complete co-operation. But he
further observed that ‘‘this attitude was not maintained throughout the
year with which the report deals, i.e., 1934"". Tt is here, Sir, that I differ
from him. It is, therefore, necessary for me to state in the fewest pos-
sible words the constitution of the Relief Committee which is responsible
for the administration of the funds raised for the Bihar earthquake. Tt
originnted in an informal gathering of friends on the 20th January, 1934,
five days after the great catastrophe had overtaken my province. From
fta verv inception, it was representative of all shades of public opinion and
all communities. Later, in consultation with Pandit Jawahar Lal Nehru,
the scope of the committee was enlarged by co-opting members from
among the public men of outstanding position in the country and re-
presentatives of donors who contributed Rs. 5.000 or more. The re-
constituted committee met on the 18th March under the presideney of
Mahatma Gandhi and clected new office-bearers including a qualified
Incorperated Accountant as its auditor in the person of Mr. B. Gupta,
B.Sc.. F.8.A.A., R.A., and authorised its President to nominate a manag-
‘ing committee of not more than 15 persons to carry on day to day ad-
ministration of the fund. In this very meeting, a resolution offering
respectful co-operation to Government sponsored by Pandit Madan
Mohan Malaviva was unanimously agreed to. The managing committee
of the Bihar Central Relief Committee consists of men representing all
shades of opinion, and includes, among ite memhers, Mr. Sachchidananda
‘Sinha, ez-Finance Member of the Bihar and Oriesa Government, and
Rai Bahadur Mihir Nath Roy, cz-Public Prosecutor. The first thing that
it did wes to adopt a constitution and get it registered under the
Societies” Registration Act. Tt also appointed Mr. J. C. Kumarappa,
M.A., B.Sc., in Bus. Ad. F.8.A.A., Incorpornted Accountant, as its
‘internal auditor, than whom a more conscientious and efficient auditor I
‘have not come across. According to the constitution, it was obligntory on
the committee to publish a properly audited account at the end of each
quarter and get it adopted by the general body. Tt was in pursuance of
this obligation that the first audited acecount for the quarter ending 30th
June, 1984, was published, and a meeting of the general body, held on
the 8rd August, 1934, in the Wheeler Senate Hall, Patna, which was
attended by Mahatma Gandhi, put its seal of approval on the work done
by the committee. The report itself was published in thousands and sent
to every donor, all important newspapers, important Government officials
-and all the members of the committee. It was noticed very prominently
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in some of the important newspapers including the Statesman. I do not
wonder if the vigilant eyes of the Knight of Meerut, who has seldom a
good word for us and who is so anxious to find fault with everything that
we on this side do, could not notice the report which received so wide a
publicity. The President of the Committee, Babu Rajendra Prasad, while
forwarding the copy of the report for the period ending 30th June, 1934,
enclosed a letter which I reproduce:

"I am forwarding herewith a copy of our report for the period ending 30th June,
1834. You wiil notice that it contains a running report of our activities, statements
of accounts, abstracts of donations, province by province, and the proceedings of the
General meeting of the Central Relief Commitiee held on 3rd A t to which the
report was presented. We are printing separately detailed lists o% donors province
by province, and each individual or organization that has remitted money to us
directly will be posted a copy of the Provincial list in which his or its name occurs.
We hope the lists will be in the hands of each such donor within the next fortnight
or so and we shall expect that any donor not receiving it will kindly communicate
the fact to us as also any donor whose name does not occur or in whose case the amount
shown does not tally with the amount remitted by him together with particulars of dates
of remittance. number of receipts and other information which may enable us to trace
the amou-t.

In view of the wide and generous response tc our appesl, we shall appreciate it
much if you kindly give such publicity as you think proper to our activities so that
the large circle of donors who may not all get copies of the report may also bhe
informed abont them.”

Sir, T make no apology for quoting this letter in full to convince those
who are open to convietion and who mav have honest misgiving after
reading in the ‘‘India, 1938-84'°" that ‘‘information as to the disburse-
ment of the Congress Relief fund of Rs. 24 lakhs was difficult to obtain’’,
A more misleading statement is difficult to conceive. 8ir, it has been the
practice of the committee to send authorised copies of proceedings of every
meeting of the managing commfttee to the press for publication, and an
agent of the Government invariably got such reports, the moment the
mectings terminated. T wonder how anv body can honestly say that he
was not in the know of how the funds of the committee were bheing spent
if he had onlv cared to keep himself in touch.

Mr. Brett has stated in his report:

“Tn the third week of March, the committee met to decide their policy with
Mahatma Gandhi in the chair. The intention to co-operate with the GGovernment was
reiterated in a formal resolution and in response to an invitation, the Relief Commis-
sioner met tho Committee and discussed the situation with them. The programme,
as ultimately adopted, provided for expenditure on the clearing of wells. and tanks,
sinking new wells, draining water logged areas, relief to the indigent, medical aid and
sanitation, provision against flood and famine and other general relief. It appeared
to the Committee that house building of a permanent or semi-permanent nature, and
the removal of sand werc heyond their ability to cope with. They decided not to
take up this form of work pending Government action, but to make a detailed
investigation into the needs of townsmen and make recommendations to the Govern-
ment on the basis of this investigation. At thia period the Committes was evidently
of the opinion that famine conditions would he established in North Bihar and that
large sums would he needed for charitable relief. This expectation fortunately did
not materialise. ¢ :

Thronghont the summer, Babu Rajendra Prasad and the Reliaf Commissioner fre.
quentlv met and discussed problems arising out of the work of reconstrnction. Am
extensive propramme of well sinking and repair of wells was c:n-rind_ out. The
committee sunplied hoats to saoplement those hmilt by Goverr}mept and District Boards
and co-operated in the working of the flood rescue organization. Another of their
activities was the oiganization of shops at which supplies would be obtained helow

D
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the marke{ rates. At the instance of the Committee, Dr. Pierre Ceresole of the
International Service League came to Bibar. In the cold weather of 1834-35 he
returned nni helped lo orgenize the work of transferring to new sites villages which
had hecome water loggcd by the floods.””

1 have documents in my pcssession to show that the committee gave
effeet to no programme without fully discussing with Mr. Brett, the Relief
Commissioner, and it is a fact that on most occasions, the programme
laid down by the Committee met with his approval. 'The President of the
Bihar Central Relief Committee was in frequent communication with the
Relief Commissioner, during the whole of March, April, May and June, as
is ndmitted by Mr. Brett himself, and this spirit 'of co-operation was
maintained throughout the period up to the end of September when the
work of the Committee was practically suspended. Scme confusion has
heen created by the Home Member giving his support to the suggestion
that Babu Rajendra Prasad was uneasy about the working of the organi-
tation, nor there is any truth in the statement that the committee consi-
dered it beyond its capacity to undertake the two items of important work,
namely, house building and the clearance of sand for want of proper
ageney. Sir Henry Craik is obviously wrong in making this suggestion.
We had at one stage over 250 centres with more than 2,200 volunteers at
work. So there could be no uneasiness on the part of Babu Ilajendra
Prasad on aceount of want of agency. The chief difficulty which the com-
mittee felt consisted in the poaucity of funds at ftheir disposal for the
stupendous work before them. With the knowledge and information that
the committee had been able to colleet and with the consciousness that the
expenditure even on a single item of reconstruction would easily run
into a crore, it was not an easv task to undertake the two biggest items
referred to by the Honourable the Home Member. The committee, at
it very first meeting, therefore, decided, on the advice of Mahatma
Crandhi himself, that pending Government action, the committee was not
to undertalke these works. They were further anxious to see what the
Government did with regard to these two items, and, therefore, the
resolution contemplated that no expenditure was {0 be incurred at that
stage pending the Governmenl action, and not for ull titne to come.
Meanwhile, the hands of the committee were too full. A reference to the
reports will convince anybody, who cares to go through them, that every
worker was fully occupied, and the subsequent floods on an unprecedented
scale taxed the utmost capacity of every volunteer who was engaged in
relief work.

Sir Henry Craik has again fallen into an error when he states that the
offer of ten lakhs bv Babu Rajendra Prasad to Government on certain
terms was turned down by his committee. The fact is just the contrary.
As stated above, the commitlee waited to sec what action Government were
taking with regard to the two most important items of work, and when
they felt that the policy of giving loan by Government was not very help-
ful to a large section of sufferers on account of its stringent conditions,
one of which was high rate of interest. the President, with the approval
of his committee, made an offer of this amount to be spent for granting
rehate in interest provided the Government came forward to distribute
Rs. 50 lakha as loan on easier terms. The Government did not accept the
proposal and their counter-suggestion was not approved by the President
or h'.ls Committee. There has not been a single occasion on which there
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tis been any difference between Mahatma Gandhi and Babu Rajendra Prasad
with the Managing Committee or with the Bihar Central Relief Com-
mittee. I think I have fairly stated the cuseé of the Relief Committee,
and the impression rcreated by the misleading statements, that have been
made in “‘India”’, as also on the floor of the House, should now no longer
exist.

I propose, however, to udd u few words to explain why the Committee
did not spend its funds more quickly. The chief reason was to utilise the
funds to the fullest extent in relieving the sufferings of the people and to
avoid duplication. Tt did not like to follow the example of Government
Departments in proceeding with expenditure at quicker speed towards the
end of the financial year in order to avoid lapses of budget allotment. The
committee did take time, studied the situation, carefully investigated into
facts und then distributed relief to the most deserving cases who were not
touched by Government or by any other relief organisation. 1 do not
propose to raise u controversy over how the Viceroy’s Relief Fund was
spent. If the writer of ‘‘India’’ had been an honest observer, he would
not: bave failed to notice that a lot of ‘‘caustic’” reports appeared in the
uewspapers about the construetion of Damuchak colony at Muzaffurpore
out of the Viceroy's Relief Fund and its subsequent history. If  the
Relief Committee did not undertake any such work and thereby avoided
a pitfall, ite members have no reasons to he sorry for it.

A suggestion was made on the floor of the House during the Simla
Session that the funds of the committee were spent on Assembly clections.
T give-the lie direet to this insinuation. I am prepared to throw n
challenge to any one who eares to aceept it, to prove that there iR no
substance in rumours and reports like these. The Congress has estahlished
ite usefulness in the hearts of the people by its long standing services and
sucrifice (Hear, hear), and there is no wonder if Congress candidates
hended the polls with overwhelming majorities of votes, not only in
Bihar, but in far off Madras which was not at all affected by the carth-
quake. The audited accounts of the Bihar Central Relief Committee up
to 3lst August, 1935, copies of which have been laid on the table of the
House, would bear me out that every statement, that I have made on
the floor of the Assembly. is based on facts, unchallengable facts, and
every suggestion that is contrary to my statement has no foundation and
is entirelv baseless. The same observations apply to the suggestion of
the Meerut Knight whe indulged in fanciful remarks that some report got
currency that the funds of the Relief Committee were spent on Congress
propaganda or that a sum of three lakhs was made over for charka. These
statements are furthest from truth. Babu Rajendra Prasad was so strict
in the matter that those of us who were in charge of relief organisations
were not permitted to participate in direct Congress work, and the two
organisations were never mixed up although to an outsider this confusion
might arise from the fact that most of the prominent workers in the Relief
Committce were also prominent Congressmen of the province. Tt is.
however, the practice with a certain section of this House to indulge in
cheap sneers and to cast unmerited slure on the Congress and Congress-
men. We can only say that there is no help; there will be no dearth of
this species of humanity in this country at least for as long as the alien
domination lasts. Our duty as Congressmen is, however, clear. We
shall not be deterred in our endeavour to achieve the ultimate destiny of
our country. It is true that the task before us is tremendously great,
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that we have not made much progress yet. We are nevertheless following
our goal with steadiness and perseverance, and we shall go on our march
irrespective of what cur critics say. In the words of our great leader, the
late Pandit Motilal Nehru, that prince among men,—I repeat his
ingpiring words:

““Wo have vet been working on the foundations, we shall continue to work on the
foundations until we drop down dead and be buried underneath. But let me assure
you, Sir, that though we shall drop down dead, we shall die in the supreme savisfac-
tion that, in the fullness of time, the freedom of my country shall rise on our hones.”

‘Dr. Ziauddin Ahmad (United Provinees Southern Divisions: Muham-
madan Rural): Sir. T first congratulate the Honourable the Finance
Member on being in a position to lay before us a prosperous budget, and
I congratulate him for the lucid manner in which he laid his budget pro-
posals. The 28th of February is recognised in commercial circles as a
great day of gambling. Fortunes are made and destroved on that day.
The policy, or rather the absence of policy, of the previous Government
has unstabilised trade, and it has introduced an element of uncertainty,
so much so that success in trade is now regarded more a question of luck
than 2 question of merit. Government went on piling taxes upon taxes
without doing eny good to themselves, but rather doing positive harm to
the people. Two years ago, in the year 1934, T gave some figures about
the taxes that were piled, end the result of those taxee; and, after giving
all those figures, I ended by raying:

“In the year 1930-31 our income under Customs was 46-81 crores. We have added
a customs duty of 30 crores, and still last. vear our income was 46-87.""

This menns that, by the addition of those taxes, the income did not
substantially increase. The law of dimfinishing returns was applicable.
Our experience from 1930 to 1934 has led us to the conclusion that the
addition of the taxes does not mean the increase in income. The
experience of the lnst two years has shown that we may have an increase
in income even if we do not levy new taxes. But T should like to consider
it even further. What would be the effect on the income if we diminish
the burden of taxation? T am inclined to believe that prosperity will
increase and income will go up. Sir, T should like to remind the House
that in the year 1930-81 we added a 25 per cent. duty on everv item, and
T said at that time that we were following the old story: ‘‘Takesar bhaia
takesar khaja’’, ‘‘charcoal and chocolate both two pence a pound”’, twenty-
five per cent. all round never mind whether it is chocolate or whether it
is charcorl. Both these things are treated in the same manner. According
to the Finence Member, we have now begun a prosperous time, and I
would eertainly impress upon him that he should consider the reduction
of taxes. I would not like to press that these taxes should be reduced by
25 per cent., as T think T will be guiltv of doing the same thing for which
I charged Government in the year 1931. But T do press that now some
inquiry nught to be made to see how many of these articles have not heen
ahle to bear this additional tax of 25 per cent. and T think, as far as
possible, these burdens onght to be remaved.

The Honourable the Finance Memher said in his speech that economic
and trade conditions were improving. The improvement is reflected in the
increase in income. Tn the budget for the vear 1935-86, he expected o
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receipt of 82°'99 crores, and, in the revised estimates, it was 86°52. And, in
his new budget, he estimated 8785 without levymg any additional tax.
This fact clearly shows that the condition is improving.

Now, may I ask him two simple questions? The first question which
I ask is whether the revival in the income of the Government of Indie is-
due to the improvement of world conditicns in trade or to local conditions.
Is it due to the fact that we have now got a comparatively wiser policy 6o
follow than in previous years. The second is, how is it that, in the general
budget, we have got an increase of income and it is not retlected in the
railway budget ? [In one case, we have got a definite increase, and we are
shown hopeful signs; in the other case, we have still got depression and
a poliey of retrenchment is being followed. I think both these things ought
to go togethor. Tf there’is a revival of trade, there ought to be an increase
in general revenues and also in railway earnings. But an increase in one
and diminution m the other leads to my mind one conclusion that in onse
enge we have a wise policy and in the other case we have n policy which
requires serious consideration.

Sir, 1 believe that unpopularity s a  qualification  for the Finance:
Member. [Tis budget proposals, whatever they may be, are bound to
affeet Tavourably some pockets und they are bound to atfect unfavourably
some other persons. Those who are benefited thank (God and thank their
good fortune and they put the money quietly in their pcekets; and those
who are unfavourably affected by it carry on propaganda and write articles,
ote. So the praises are always sileht and the complamts are always loud
and vocel. But, I think, irrespeetive of the fact in what way these pror-osals
affect indi\‘idun]s, one should see the effect on the country at  large and
specially on the consumers of the country.

The next point to whieh 1 should like 1o draw attention is agricultural
relief. | am glad that Government have after all recognised that it is the
duty of the Government of India to give some relief to the agriculiurists.
‘We have been pressing for the last five years that it ought te be the duty
of Government to teke some noticc of the miserable conditions
of the uagriculturists in this country. And. after five years’ full
offort, we induced Sir (George Schuster to ugree that a committee
of inquiry onght to be instituted. T am glad that the present
Government have now beecome conscious of this fuet, and they provided a
little over a crore of rupees last vear and they are providing about 1,78
lakhs this year, of which about 92} will be spent in giving direct relief to
the agriculturists. I quite appreciate that some relief is better than no
relief, but I should like to impress that we are far from the real solution of
the problem., The problem of the agriculturists is really muecl more
tremendous than the Finance Member has made it out to be. The import-
ant problem that we have to face is rural indebtedness. According to the
report of the Indian Banking Enquiry Committee, which was written soma
years ago, the agricultural debt of India amounted at that time to Rs. 900
erores. It would now probably amount to about Rs. 1,200 crorcs. That
ie to say, the ngricultural indebtedness is approximately the same as the
indebtedness of the Government of India. Our rate of interest is about
8% per cent, while the rate of interest which the agriculturists pay for their
debts amounts to between 20 and 30 per cent. If you make a simple
calculation, you will find that the agriculturists pay about 2} times the
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revenue of the Government of Indin every vear to their creditors. This
amounts to sbout Re. 200 crores on swhich no income-tax is paid. This is
a defect in the income-tax law of the country. While overy one pays
income-tax on his income, this class of poople who derive their income
directly from the agriculturists' earnings pay no income tax to the Govern-
ment of India, because these transuctions ure not recorded anywhere.
Attention has been drawn to this fuct from time to time in the speeches:
made by Honourable Members bere. [ had the oppurtunity of discussing
this question with several oflicials, but the reply that they gave me wus
that they were only following the practice which has been in existence in
India from time immemorinl. They, however. forget twc important
safeguards which existed in the old days, but which have now disappearad
entirely. One snfegurrd was that, in the old days, they used to have a

law to the effect that, whenever a decree was given, it was never to be
for more thun twice the amount of the loan. That was called damdupet.
If =n agriculturist owes Ra. 100, he goes on puying interest now from threce

or four generations, but the loan still remains unpaid. Tt is absolutely

necessary that some kind of provision should be made to control the amount

of interest. The second safcguard which existed in the old days and which,

unfortunately, or fortunately, does not now exist, is that, after every tw.r
generations, there was @ revolution in every locality, us a result of which

the debtors and creditors were desiroyed, creditors books were ull burnt.

There was no one left to pay and no one to receive. They started agnin with

a clean slate. There was no occasiowr of the accumulation of debts for

centuries. Now, we have a peaceful Government extending over 150 years,

snd the debts have accumulated. The other day, my friend, Sir Leslic

Hudson, drew attention to thz fact 1hat the ecredit of the Government of

India is u curse to the trade of the country. So, I say that the peace of

the country is becoming a curse to the villagers who have to pay lurge sums

to the creditors, still their debts continue to rise.  (Luaughter.) T would like

to draw the attention of Government to this serious aspect of the question.

When the amount of the debts becomes very large and the villagers will

not be able to pay, and they will easilv succumb to the appeals of Commu-

nists and not pay anything including rents and revenues. The appeals of
non-payment will be heeded by the agriculturists, who will see in it a

method by means of which their debts ecan he wiped off. If Government

remain inactive, I see no other way by which the agriculturists could relieve
themselves of this enormous debt which is piled over their heads.

Sardar Sant Singh (West Punjub: Sikh): Do you want u revolution in
the country

Dr. Ziauddin Ahmad: T um not in favour of any revolution, 1 am an
evolutionist. I want to draw attention to the fact that if the Government
of this country remain absolut2ly inactive about the condition of the
villagers, the villagers will succumb to Communist ideas, and it might lead
to a kind of revolution in the country.

Dr. Bhagavan Das (Cities of the United Provinces: Non-Muhammadan
Urban): On a point of information. Were any similar arrangements made
by Providence for periodically wiping off the arrears of revenue and the
arrears of rent?
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Dr. Ziauddin Ahmad: My friend will be able to answer that.

Sir Muhammad Yamin Khan [Agra Division: Muhammadan Rural):
Probably they got a remission. of eight annas to the rupee in rent.

Dr. Zianddin Ahmad: When [ speak of agricultural debts, I refer both
to agriculturists and landlords, because both come under the head of
agricultural debts.

8ir H. P. Mody (Bombay Millowners’ Association: Indiav Commercc):
Which of the two asre debtors ?

Dr. Zisuddin Ahmad: But you are a creditor.

Sardar Sant 8ingh: What about court fees ?

Dr. Ziauddin Ahmad: There is uvne point to which I would have liked
to draw the attention of Government on the discussion of demands for
grants, but I had no time to do it. This refers to the new change in the
policy of the post office by means of which they have really done away with
the depreciation fund and opened a new head for renewals. I welcome
this change for two reasons. In the first place, it is very difficult to decide
whether a particulur item of expenditure ought to be paid out of revenue,
out of the capital or out of the depreciation fund, as the line of demarcation
is so very nurrow. Secondly, we know from experience that there is &
certain amount to be debited under the head renewals. We know by ex-
perience the amount of money we require every year for renewals. Why
put more amount under depreciation? For what catastrophe?  Any
catustrophe by which all post offices are abolished will never occur before
the day of judgment, but it may occur in a particular locality, and I think
the amount provided for renewals will be sufficient for the purpose. I wel-
conie the chunge, but I ask, why this policy should not be adopted in the case
of the railways. I do beseech the Hcnourable the Finance Mewmber to follow
the same policy in the case of the railways, as he has followed in post office.
The sum of Re. 14 crores under the head depreciation fund is not necessary
for yearly renewals and replacements, which will only amcunt to Rs. 9
crores.,

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): Ts this
Re. 14 crores for redemption of debt ?

Dr. Ziauddin Ahmad: It is the depreciation fund.

Sir Cowasji Jehangir: . . . . and it is more than is necessary by three
crores ?

Dr. Ziauddin Ahmad: By five crores. Now, I come to the next poini.
No business man will ever contemplate the opening of a reserve fund in days
of adversity. My friend, the Honourable the Finance Member, started his
depreciation fund to meet a particular emergency. But, will he frankly
admit that the depression period is over, or is he starting this new fund
during the pericd of depression? I think we should take up one of two
positions; either say that the depression is now over, all the emergeney
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taxes should end and we begiu to act as if we are in the days of prosperity;
or, if we still believe that the depression has not yet ended, we shculd be
more cautious about our finance. The first thing we ought to do is to relieve
the tax-payers and consumers who are taxed hard in this country. I test
prosperity of the country by the following two tests: The first is that the
emergency taxation, levied in the year 1931, should now cease, second,
that we should be able to pay all our liabilities by our assete, snd not fall
back on the reserves we built up in the days of prosperity, in other words,
the export of gold should be unnecessary. Gold in the country is really a
reserve huilt up during prosperous time. So long as we continue to pay
all our liabilities by means of the reserve in the shape of export of gold, I
do not think we are justified in saying that the depression period is over.
1 would also like to ask the Honourable the Finance Member one more
thing: since India went off the Gold Standard, we exported gold worth
about 265 crores till now: I would like to know how these 265 crores have
been utilised by the Government of India—how much of it was paid on,
account of the deficit in our balance of trade, how much of it was used for
our recurring charges in sterling in England, how much we utilised in our
sterling loans, and what is the amount of eredit which is now in England
in favour of India. (Interruption.) Government have not got the money.
The credit of the Government is there if gold is exported to foreign coun-
tries. Sir George Schuster gave un account and described the manner in
which he utilised the eredit built up by the export of gold; but since then
we never had any account of the wav in which this export of gold was
utilised.

I now draw the atiention of ihe Honouralle the Finance Member to
twa points, heeause he is in a very peculiar position to execute it. He has
two great virtues. He has got a great driving foree—I1 think we all adnit
that, Also, he is not afraid of unpopularity.  With these two qualifications,
T hope he will tuke up twe very important, problems whieh India has to face;
and if he does not solve it in his time, T doubt very much whether his
suceessor will be able to do it. One is that all the poris in India should be
eentralised and should be controlled directly by the Government of India.
I am not agninst any treaties: you can give any moncy to the States, but
you should bring all these ports under the control of the Government of
India—whether they are in British India or in the Indian States. The
second thing is, 1 would like to appeal to him to simplify our tariff duties.
1 have read this Tariff Act very carefully; but I think it is really more
complicated and more difficult to understund than the theory of epicycles in
the planetary theory. Tt is easier to understand this theory of epicycles,
though a very complicated affair, than it is to understand the theory of this
Tariff Act. T say, this requires very careful consideration and revision,
and I hope Le will succeed in giving us a simple Tariff Act for India which
we had before the War. T hope he will be able to give it to us during his
term of office here.

Another thing also which requires some consideration is our policy of
protection. I am not against protection, but I am certainly against the
manner in which this policy has been exercised during the last five years.
It is not sufficient for us to pass an Act: we should also ses year after year
how this protection has been working. I admit freely that we are prepared
to give protection for the benefit of the people of India; but we are not
prepared to give protection for the benefit of the capitalists. We must see



THE INDIAN FINANCE BILL, 2626

that the protection goes to the masses and not to & few individuals only:
and, therefore, I do beseech the Honourable the Finance Member that he
should ‘appoint a small committee to consider the whole policy of taxation;
hecause the present tariff policy was shaped by the Iiscal Commission of
1921, and it has now become a little obsolete, facts have changed, and fresh
congideration is necessary. I am a great believer in one thing, and though
I may be in a minority of one in this House, I am not afraid of saying that
T consider the best committee to be a committee of three persons, provided
two absent themselves. That, to my mind, is always an eflicient committee:
I do not believe in a very large committee. 1 believe in small committees,
and much more if it is reduced to one. I want such a committee to consider
the whole fiscal policy of the Government of India and to revise the wholc
thing, because, to my mind, it does not fit in the changed conditious, and
unless the question is examined very thoroughly, it is very difficult to coma
to any definite conclusion.

-Another point is that just ns we have given part of the revenue duty on
jute to Bengal, similarly it is our just claim—and I press it on behalf of mv
provinee—that part of the excise duty on sugar should be given to the United
Provinees and Bihar.  Again, althouglh education is o transferred subject,
but during the discussion on the Finsnce Bill, I press it on the Government
of India that the edueation of the provinces ¢an never dourish unless the
Government of India come forwurd with some kind of assistance to the
provinces: either you may earmork it for primary education or for the new
policy which the Central Advisory Board is now initiating: but, without the
help of the Government of India, it will not be possible for the provinces to
prosper and to flourish. The income of provinces is limited and inelastic,
but the income of the Central Government is clastic. Thercfore, I think that
whenever my friend, the Finance Member, sits down to distribute his
fortunes, he should also have a soft corner in his heart for education in this
country, and 1 hopo he will always be reminded of it at home, if not in his
officc.  With these few words, I resume my seat.

Pandit Krishna Kant Malaviya (Benares and Gornkhpur Divisions :
Non-Muhammadan Rural): Sir, T rise to oppose the motion which has
been moved by the Honourable the Finunce Member. 1 feel that I will
not be doing my duty by my counfry if 1 did not oppose this motion.
As we know, the Fmance Bill is a consolidated demand for supplies :
in other words, if is a demand for a vote of confidence. The plain
question, then, before us, is, has this Government our confidence? Have
we any faith in this Government? Has this Government our goodwill?
Do we approve of its policy, its administration as it is being rin?
While T was at college, I was taught a political maxim: ‘‘no taxation
without representation’”. We know we are heavily taxed. No one can
deny, in view of our poverty and income per capita, that we are heavily
overtaxed. But we want to know, if we are represented in the higher
counsels of the Government? Ts there onc single elected Member of
ours in the Executive Council? Are we represented in the higher services
of the Government, hoth civil and military, as we should have been?
I do concede that a lot has been said about Indianisation of services,
but I know that Indianisation is never to come, that they are not honest,
that they are not serious, and that they will try to put off the evil day
of Indianisation of services as long as they can. We are powerless.
They are the top dogs, and they will do whatever they like in spite of
us. We cannot stop their activities; we can only protest and proclaim
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to the world that we are not s consenting party to what they do
way they carry on the administration n% I1:hinz;}countrv. I gm éu:l;d vt::
will agree  with me when T say that so long as we do not have arm
effective voice in the raising, and expenditure of, the taxation, we will
be perfectly justified in refusing to sanction supplies . . . . .

Mr. President (The Honoursble Sir Abdur

Rehim) : i
the Honourable Member is im): The Chair hopes

not inviting its opinion.
Pandit Krishna Kant Malaviya: No. I am only saying that vou will
also agree with me in what I say. Besid

\ es, even if I succeed in throwing
cut the Bill, our success practically means nothing more than a censure

on the _Government. Their supplies will not be affected in the least and
they will carry on the administration as merrilv as they are doing it today.
Should we not then at least tell these tin-gods of ours that we are being

governed in spite of us, against our will, and in a way which we entirely
snd wholeheartedly condemnn?

Then, Sir, coming to our grievances, they are innumerable to mention
17 x euch and every one of them in the short time that is at my

* disposal. 1 will, therefore, name just a few of them, and
discuss even a lesser number. Let me begin, Sir, with the Government
of India Act itself. We had no hand in it. Sir, we know best what we
need and what is best for s, but our Lords willed it otherwise. It is
true that some Indians were invited to the Round Table Conference, but
there is no denying the fact that they were not the elected repre-
sentatives of the people. These very people, who had gone there, had
they been elected representatives, would have acted in a different manner,
end then, ISir, 1 do not divulge any secret when 1 say that some Britishers
did all they could to prevent an understanding between even those who
bad gone there. The Round Table Conferecnce was & Nosh's are, on
which every type of Indian humanity was represented, aud it was well-
known, Sir, that in the very nature of things and in the circumstances

. which they were placed, they could not possibly agree on any one
thing.

We all know, Bir, that no body of public opinion in this country is
gatiatied with the Government of India Act, that it has been condemned
by all and sundry, that we sre better off today as compared to what we
would be under the new Constitution, but we are powerless, the Con-
stitution is being thrust on us, in spite of us. It is expected that we
should work it, even though we have declared that it is unworkable and
we do not want to work it, and it is not in our interest to work it. The
whole Act has been designed and planned, Sir, to perpetuate the British
domination, and I tell you, Sir, that even if we work it, with the beflt.
will, and do all that we can to make it a success, the result only will
be that we will be tightening the ropes of British domination round
pur necks and postponing the day of the dawn of Swaraj.

I cannot resist, Sir, the temptation of describing the Government of

[ndia Act in the words of an Urdu poet. He, in his prophetic moment,
eaid -

“Neu chhéd, pénda ghdib, Ooper gald naddrad,
Muflis ko garmion men jhhajhhar mila to aisd.”
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Which means, Sir, that a poor beggar, in the hottest of weather, got a
pitcher, but it was a pitcher with nine holes, bottom gone and neck
missing.

1, therefore, charge the Executive and this Government, Sir, for not
telling the British Government that we do not want the new Constitution,
that we hate it, and that it has not been enacted in the interest of the-
people of this land. We pay the Members of the Treasury Benches, Sir,
we maintain this Government, and it is the honest duty of those who
sit on the Tremsury Benches to look after our interests, to obey our
wishes and to carry on the policy which we approve. 1f they fail to do
g0, as they have, then we should only tell them that we refuse to sanction
the supplies that will maintain them. :

What is most painful, and which may have serivus repercussions, is
their military policy. It needs no prophet to tell us that a war in the
vear future is unavoidable. T do not know what my other friends are
thinking about it, but for the lust two years and more, 1 have been
writing in papers und proclaiming from platforms that o world war is
imminent. It is immaterial to me where it begins. Wherever it may
begin, in the Medjterranean, in Africa, Europe or in the Pacific, the
conflagration will be world wide. It is clear that Englend will be in it
neck deep, and it is not impossible that England may be fighting for its
very existence. I know that England has been the prime cause of all
the trouble that is brewing today. Allowing Japan to grab Manchukuo,
pecause Japan was an ally und let the League of Nations remain inactive
and powerless encouraged France to stand by Italy when it raided
Abyssinia. And now Germany is in the field and the aggressor and
outlaw Italy is sitting with England and France in London to decide the
course of metion so far as Germany is concerned. What will be the
upshot I need not forecast, but let e tell you this much that just as
France was standing by England and at the same time helping Italy, so:
will England stand by France while anxious not to harm Germany, and
the whole thing will thus end in a fiaseco . . . . .

Oaptain Rao Bahadur Chaudhri Lal Ohand (Nominated Non-Official):
What about your own position?

Pandit Krishna Kant Malaviya: 1 want to get my own independence.

Then, ®ir, there is trouble brewing between Japan and Russia. I
want to know whether we are ready as a nation for taking part in the
next world war, whether we are ready for defending our frontiers, or we
will have to depend upon the mercenary forces for our defences. Is
there any country which depends for its defences upon such a mercenary
army? Where are the youths of the country? Have they been trained?
Can they handle a gun? Have they been given any militury training?
Do this Government encourage any .such training? Any national Govern-
ment worth the name, responsible to us or even looking after our
interests, would have easily made physical and military training compul-
gory in our secondary schools, and, with s population of 860 millions,
Sir, we could easily have raised an army of at least two to three crores
tc meet all emergencies. But where are we? And where, Sir, is the
Air Force? The wars of the future will be fought in the air. England
recruits yearly 2,000 young boys between 16 to 17 years of age from
fthe secondary schools and trains them for the services in the air craft.
Why have we not done it? Why can’t we do it? Can’t we, Sir, get
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youths from even the University Training Corps? But, you kaow, Sir,
that they do not trust us, they know that, once we are msde physically
fit and able to raise our heads high, they will be nowhere, they will not
be able to overlord us, and so there is always the excuse of scarcity of

finance. Their guilty conscience is afraid of retribution, and so they keep
us awsy from the army.

Oaptain BSardar Sher Muhammad Khan (Nominated Non-Official):
You do not give them money?

Pandit Krishna EKant Malaviya: Why should we? They get money
in spite of us. You vote the money, not I

They can spend crores and crores of rupees on the construction of
New Delhi, they can spend lakhs and lakhs on the household of the
Viceroy, they can even spend Rs. 50,000 for a ceremonial platform for
the reception of dignitaries, but they have not got money for nation-
building departments. It will be difficult, Sir, to name any reférm which
has not been opposed in the name of financial stringency. The Benares
Hindu University Training Corps has been winning the cfficicncy cup
for the last nine yvears. 1t is by unanimous consent the best University
Corps in the United Provinces. The Hindu University authorities have
been asking this Government for many years to allow the University to
maintain a full companv of University {rained men, but the Goverminent
ond the military authorities have -not yet granted the request. The
excuse, as usual, is stringency of finance, but we know the real cause.
It is nothing but distrust, it is nothing but a desire that the vouths of

this country should not be made fit and should not be able to defend
themselves or their country.

Sir, 1 do not want the military {raining for our youths to raise an
army and drive out these tin-gods of ours. They will go away of-their
own accord when they know that we are ready. 1 want it, because
military training fits the youths better for life. It gives them ua sense
of discipline, it makes them smart and they are more suited for hard
:life.

At present, our educated youths are fit for nothing else but driving
-quills.

An Honourable Member: Why did not Brahmins try this during the
Hindu period? .

Pandit Krishna Kant Malaviya: The Kshatriyas were ow standing
national army, and Dronacharya was there to train them. If they do not
get a Government job—if these educated youths do not get & job or
become vakils, they go to fill in the ranks of the unemployed. Tt is not
that they do not want to do all that is possible to earn a living, but
the real fact is that they simply cannot. They are unfit for any work
‘which requires physical endurance or manual or technical training. I,
therefore, charge this Government for emasculating our manhood, our

physique and for converting a nation of fighters into a nation of quill
drivers.

i i i here any

Then, Sir, there is the question of unemployment. Ie t
(Government in the world which has shown a more calloug d1sgegard fc_br
its unemployed? Our educated youths are being simply driven in desp;:r
to deeds of terrorism and suicides. The matter has been left to the
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Provincial Governments. It depends on them to tackle or not with the
problem of unemployment. I declare it with all the emphasis that I
can command, that it is impossible for any Provincial Government to-
drive out unemployment from the land. It is only the Central Govern-
ment and the Central Government alone which can drive out unemploy-
ment. Here, also, Sir, if the Government were in our hands, we would
be able to employ two to three crores of our youths in the Army as well
as in the Railway Departments. I do not exactly ,remember, but, it
was, perhaps, my uncle, Pandit Malaviya, who said on the floor of this
House that, if he were in charge of the Railways, he would provide
employment for almost all the youths in the country. We are not yet
manufacturing locomotives. We can have our railway workshops in
almost all the big centres and provide not only work, but technical train-.
ing also, to our youths. But, as we know, we are powerless and we-
cannot shape the policy of our administration to economically and indus-
tnally develop our country. We are denied opportunities. Indian talent
and ability are being suppressed most ruthlessly everywhere and in every
department of life.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Member can resume his speech after lunch,

The Assembly then adjourned for Lunch till Half Past Two of the-
Clock.

The Assembly re-asserubled after Lunch at Half Past Two of the Clock,.
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

Pandit Krishna Kant Malaviya: Sir, when the House adjourned, T was
saying that, at least if the railway administration were entirely in our
hands, we could give employment to lakhs -and lakhs of our youths, and,
by manufacturing locomotives, ete., we could develop India economically
and industrially, but what are we to do? We are denied opportunities,
and Tndian ability and talents are ruthlessly suppressed everywhere. As
if all this is not enough to keep us down, this Government encourage'
disunion amongst our people. Divide and rule has been their policy and
it is being persistently followed even today. The structure of the Govern-
ment of India Act itself has been raised on communalism and communal
rivalry. The course of history shows that every civilised State has attempt-
ed to steadily eliminate from its Constitution distinctions of creed, race,.
eolour and religion, but in India, Sir, our masters want nothing but com-
munalism, discord, and strife. They condemn it from their lips, but they
perpetrate and promote it by their deeds. Therefore, I charge the execu-
tive and this Government with not advising His Majesty’s Government
that the Communal Award is anti-national, anti-rational and a negation
of all the principles of democracy, detrimental to the best interests of our
country and designed to thwart the growth of self-government in this
country. And, as a result of their failing to do all this, I oppose the
motion of the Finance Member and refuse to grant him supplies. Sir, the
Leader of the House, the other day, in one of his characteristic speeches
said that the Communal Award is dead, it has been cremated and its
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ashes immersed into the Ganga. I am sure that those who heard him care-
fully must have detected the sigh with which he said all this. Be it
said to his credit that he knows and realises that the Communal Award
is an apple of discord and has been q;aigned to prevent the growth of
self-government in this country. He has been consistently opposed to
‘it. Even as the Leader of the House and the seniormost Member of the
Government, only last year, on the floor of the House, he refused to vote
for the Communal Award. Anyv other Member from the Treasury Benches
would have said “‘the Communal Award is dend long live the Communal
Award’’, for, without the Communal Award, the Members sitting on the
Treasury Benches and their successors will not be able to retain their seats
-and will not be able to govern in the irresponsible menner in which they
are going on. Sir, I am as anxious as anybody today not to add a hair’s
"breadth to the communal tension that exists in this country, and it will be
my endeavour, Sir, not to say a word which cannot be said by any good
patriot. It is not to boast, but 1 do feel that T am as good or as bad a
patriot as anybody in the land, that T am as much an Indian as anybody
*in this land, and that I am as much above communalism as the best Indian
in this country of ours, but, Sir, I feel that T shall be failing in my duty
to my country if I allow the impression to go that we will not do all that
lies in our power to uproot this Communal Award, or that we have recon-
eiled ourselves to it. My {feeling, in the matter, is that the plant of
nationalism can neither take root, nor blossom nor fruit, so long as the
‘Communal Award exists to divide us, to separate us, and so long as the
gross injustices it has done are allowed to remain. T do not condemn
‘the Communal Award in the name of any community, although it certain-
‘ly is glaringly unjust to both Hindus and Sikhs, 1 condemn it, Sir, as any
true nationalist Indian would do, if he is a lover of justicc and fair treat-
mment for all, no matter whether he is Hindu, Sikh or a Mussalman. I
condemn it as Professor Abdul Majid off the Punjab would condemn it or
as Mr. Abdul Samad of Bengal would condemn it, I condemn the award,
"because it is anti-national, anti-rational and anti-democratic. I condemn
"it in the name of my country, in the name of nationalism and in the name
of the future generations of this unfortunate motherland of ours, and,
because, Sir, the Communal Award has becn designed and deliberately
-planned to prevent the growth of national self-government in this country.
I cannot forget that Rahe¢ hain ham hamesha isi zamin par asman hokar,
we have been rulers of this land, we aspire to be rulers again in the near
future. I know, although down-trodden we are that:

“Jo hans rahd hai woh hans chukégd;
Jo ré rahd hai woh ré chukégd:

Sakoone. dil 8¢ Khuda Khuda kar;
Jo héd rahd hai wo hé chukégd;

Falak chale zdlimdna chdlén;
Machiden andhér jitnd chdhén ;

Zamana ¢ hi ga koi karwat;
Nnasib bekas ke 86 chukégd:

Hamdri manzil ka woh f:m’ dushman ;

Hamirs rahén bigdrta hai;

Khilenge kuchh gudrati shaqoofé,
Jab apne kdnte woh bo chukéga.'
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“He who is laughing will have laughed;

He whn is weeping will have wept.

Take the name of God with peace of mind;

Whatever is happening will have happened;

Let heavens make whatever cruel moves they like to make;
Let them fill the world with as much gloom as possible;
Time after all will take a turn;

The fate of the helpless will have reached its last slumbers;
1t is an cnemy in the path of our destination;

It creates confusion in our paths;

However, through the help ob Providence,

Events will take place and turn the tide

Inspite of all the efforts made at sowing thorns in our way.”

Some of these signs ure visible on the horigon. The rape of Abyssinia
Ly [taly and the entry of Germany into the Rhineland are portents of the
coming events and we, if we have eyes, can see that the international
situutivu is developing fast and it seems that the world is moving towards
u chaos, and it is not unlikely that Kast and not the West, Asia and not
Europe, in the not far off future, will forge ahead and predominate in
this world. The dominance of the East is the only punacea for all the ills
of this world. We, with our Jove of peace, spiritualism and goodwill for
all can only bring peace on this earth. It is India’s mission, but we
cannot succeed, because the Britisher, clever as he is, has devised this
Communal Award to work like fetters on our legs, so that we may not be
able to take advantage of the coming events, so that we may not be able
to unite und free ourselves, cven when the time comes, from the British
yoke. 1 want this obnoxious, undemocratic award to go, because I want
freedom for the sons and daughters of this motherland, and because I want
that strife and discord should disappear, that no one in this lund should

smart under u sense of injustice and that there should be nothing in this
land to divide and disintegrate us,

Sir, I have not met a single individual who is satisfied with this Com-
munal Award. Even my Muslim friends who have got practically 99-0
per cent. of their demands have their own grievances against this Award.
So far as the Hindus and Sikhs are concerned, they have lost all along
the line. Even where they are in a minority, .what to say of getting any
weightage, they have not obtained even the number of seats to which they
were entitled on the score of their population. No one, Sir, can deny that
ths Communal Award is grossly and glaringly unjust to both Hindus and
Sikhs, but my complaint is that even if we were prepared to sacrifice the
interests of the majority, that even if we be prepared to give up all that
we claim, we will not be able to win Swaraj. The Communal Award will
stand in our way and will not allow nationalism and democracy to take
root in this Jand. This Communal Award will create Ulsters and Pakistans
in this country and keep Swara} at bay. These friends of ours, Sir, have
not stopped at communal political representation: they have introduced
the virus of communalism into the services also. Even H. H. the Aga
Khan feels now that the parties should not be formed on a ecommunal
basis, and that groups should now be formed on the basis of political and
economic principles. Then, Sir, there are others who did all they could
for separatism, communalism and all that goes for more smd more seats
and shares in the services for their community, but they have now begun
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paying homage to nationalism and are praying for the success of the
Congress at the polls. This Punjab leader is anxious to join his lot with
the minority party in the Punjab, although not with the majority com-
munity of the land. 8ir, it is good that people heretofore swearing by
Bepurate electorates have now begun to realise the necesgity of a joint
electorate. T only pray to God, Sir, that the desire for joint electorate
would be real, that my friends would really be anxious to do away with
the cqmmuna.l representation, but the fact is, Sir, that joint electorates,
good in themselves, will not be a panacea for all the wrongs that have
been perpetrated in the name of the Communal Award. The joint elector-
ates alqne will not help the' Caste Hindus of Bengal,—the Hindus who
have built and given their all to Bengul, and but for whom Bengal would
not be what it is today. 8ir, communal differences, differences of creed.,
colour and all that go along with it existed in this unfortunate country
of ours before also, just as they exist in other countries today also. Hindus.
Mussn!_mar_.a and Sikhs are as bad or as good us the Protestants and
Catholics in England or Ireland or us any other sets of people in any
other part of the land. Sir, England kept down Ireland for ages, because
it was a Catholic country. England crested an Ulster in Trelund, and
England is similarly anxious to create ax many Ulsters as are possible im
Indis also. Sir, England does it. and is doing it all in her own interests.

8ir, there are minorities in the countries of Furope also, but we know
that the League of Nations has tackled the problem of minorities. The
question of minorities has  been attended to quite successfully and
rationally in the frame-work of some of the States newly constituted
after the Great War, but, 8ir, the British Government chose to ignore
the result of close examination of similar problems elsewhere and has, for
its own interests, sought to engraft on the fabric of the State of Indim
a system which is so disruptive and disintegrating that it cannot but
injure the growth of our Constitution.

8ir, the injustice to Bengal and the Punjub Hindus is so glaring that
nothing need be said about it. The Caste Hindus of Bengal, Sir, to whom
Bengal owes its culture, its education and everything good, have now
been placed at the mercy of a communal majority on the most absurd.
untenable and merely technicnl ground that, counting even infants and
children of the Muslim cominunity, they are found to be slightly superior
in numerical strength. The adult population of Bengal, Sir, is 483 per
cent. Hindus and that of Mussalmans 51'8 per cent., according to which
the representation should have been 965 Hindus and 102'5 Mussalmans:
but, in the Provincial Assemblv, the Hindus will be 80 and the Muslim
representutives 1191 Aud to this, Sir, seven seats which the Muslim comn-
munity will secure from the special constituencies, and Bengal will be
burdened with a Communal Raj. It is one thing, Sir, to concede separate
communal electorate for the purpose of giving reasonable representation
to a minoritv, but it is a quite different thing to employ this system so as
to confer upon the majority community a permanent majority in the
T.egislature, unalterable by any appeal to the electorates! Such is the
casé in the Punjob also. T do not want to say one unkind word, but I
may be pardoned for saving this much that the Shahideunce affa'r of
the Punjab and the Hindi-Gurmukhi circular of the Frontier Government
are a foretaste of the future communal ‘‘Rajes’’ in the provinces. If you
want to see what the Communal Award and communal majorities can do,
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*Bir, go to the Frontier. There Hindu and Sikh girls cannot have their
seducation through their mother-tongue, there Hindy and Sikh boys who
go to gchools have to pay double the fee as compared to Muslim boys,

there Hindus have no place in the services of the province. In the North-

West Frontier Province picketing of Hindu shops and the boycott of Hindus '
is going on, and the Hindus are migrating, leaving behind property worth

lakhs and lakhs. B8ir, I request, through you, my friend, the Honourable

the Leader of the Independent Party, the ambuassador of peace these days,

and the grand old man of our Assembly, my friend, Saiyid Murtuza Sahib

Bahadur, to pay a visit to the Frontier and see the condition of the Hindu

:and Sikh minorities and note how they are being treated there. All this,

8ir, is the doing of the Government and the fruits of the Communal

Award. The other day, replying to & question on the floor of this House,

the Member for the Government, Sir, in regard to the Hindi-Gurmukhi

-eircular, said, that it concerned the Transferred Departments, and the

Government of India do not want to intervene or interfere or some such

thing. This is how this Government do their duty! The Head of the

Reserved Department, Sir, who is the agent or subordinate of the Central

-Government, is especially empowered to see that. the interests of the

minority are not trampled down; it is laid down in the Instruments of

Instructions also, now, but the Government want the Hindus and Mus-

lims to fight, it wants to prove to the Hindus that Mussalmans, if they are

in power, will crush them, and so they must have no faith in them, the

Government wants that the Hindus should also retaliate in the Provinces

where they are in a majority, that Hindus and Muslims should go on

fighting, and, in order to achieve this end, this Government, in the name

of the Transferred Department, does not want to interfere. I charge this

Government, therefore, Sir, for not discharging its duties properly, for’
allowing the interests of the minorities to be trampled down, and for

adopting ways and means to keep the Hindus and Muslims fighting con-

tinually. I, therefore, oppose the motion and refuse to grant the demand

for supplies.

I now come, Sir, to the repressive laws. One Urdu poet has well said,
. Sir:

“Wo law aur order ké ndm par humko pakarté hain,
Chale insdf karne hain baré Naushérwan hié kar.
Allah ré zalim tere Qdnoon ki bandish,

Lab band, zabdn band, nazar band, galam band.”

Some Honourable Members: Translate, tramslate, we want translation.

Pandit Krishna Kant Malaviya:

“T'hey catch us in the name of Law and Order;

They are out to do justice,

Posing as the very Nausherwdn of their days.

Oh, the skill and scope of thy laws, Oh, cruel friend,

The lips arc sealed, the tongue is tied,

We ars shut up in jails or kept as detenus, and the pen fettered.”

They say, Sir, that thev take the odium of placing these laws on the
“Statute-book simply for our gsod, fer cur akes, so that future Ministers
should be able tc administe, well.

We would have lawlessness, strife, communalism, Communism, ter-
rorism, diac.ord,‘ disorder, and what mnot, and this ‘‘Mai Bap’* Executive,
‘8ir, is only anxious tc have veace, u regime of law and order and justice;

r
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but, we know, Sir, to our cost, what this ordered regime und administra- -

tion mean! They mean, Sir, poverty, starvation, emasculation of man-

hood, deprival of opportunities in our lives to rise to the highest posts both:

in military and civil departments of the Government of India and remain-

ing in our land merely as hewers of wood and drawers of water. The-

Honourable the Home Member once talked of three menaces und of two

public enemies. | said, Sir, in Simla, that his three menaces are nothing

but triplets born of this foreign domination. As regards his two public:
enemies, I may, with your permission, tell him that the two public enemies.

in this land ure the foreign domination, and the economic situation and
grinding poverty which has been bred by this foreign domination. Let
there be plenty in this land which was once famous for its abundance of
food supplies and other comforts of life, let there be plenty of opportuni-
ties for our young men to rise high, earn a decent living and realise their
ambitions according to their merits and we will have plenty of peace and

Government. We do not want their peace which means a living
eath, emasculation of our manhood, which means no peace in our homes
and which brings no peace to the stomachs of the teeming millions that
inhabit this land. They talk of pesce, but create an atmosphere of strife;
they talk of law and order and good Government, but govern badly; they
sav that they want laws in public interests, but they really want them
in their own interests. for they want laws to perpetuate their ill-gotten
gaink and domination, in order to keep us down, and, in sheer despair
und disgust, T amn tempted to sayvr Sir-—

“Ndkhudd ab hdath uthdlé bandgdné ixhy s¢,
Daob kar bhi lug hi jaingc Risi sahil se ham."

(), wailor, friend of mine, lift your hand off, do not help us, let us he drowned..
For the currents will, after all, take us to some beach.”

T have nothing more to add, Sir, and T will only say this much to
the Honourable Members sitting on the Treasury Benches, tl.n'ough VO
Sir, that the nations generally pay heavier prices for their sins of com-
mission than for their sins of omission, and they must know that a day
of Judgment is also awaiting them, thut they should serve us us faithful
servants, for the sovereignty of India lies in its people, r:pd if thev don't
we will not vote for the supplies to maintain them. With these words,
Sir, T resume my seat. .

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions
Non-Muhummadan Rural): Sir, the Honourable the Finance Mgm!wt
I understand. made & colourless speech this morning, and he invited
his enemies to shoot hard and to shoot first. I do not know whetlil:-:r
he includes me in the runk of his enemies or not. But _I ean Bav t'.rls
much that, Thanks to the policy of disarmament which he and the
Government of which he forms » literallv ornflmentﬂl Iml:: today, I nevﬁr
had any opportunity in my life to handle ‘a gun. T think ;lhat ats:h-
respecting Indian need not do so, so long as every Indta}n 88 no 'ki
opportunity of getting it if he chose to have it. But, Sir, his remarks.
todav were better thap the dubious one that h_e. mﬁde on the laat-hqeramr."‘
"Then, he said, if T remember aright, ‘T m!l hit vou if vou -Ilt. ;ne t
That did not seem to me a manly observation on his part. almost
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vlusned when he indicated that we wanted to hit him without exposing
ourselves even to his full blooded strokes. When we go in for that
pastime, well, we tuke the risk of being hit at even by an impulsive and
vigourous voung sportsman like him.

So far ng the Finance Rill iy concerned, I think we bave not muelkr
to say about it. It is what Is called a hardy annual, and this year
the fure is poorer still. The Honourable the Finance Member has taken
awny certain  parts  which used to provide part of the ammunition
formerly. But there is n remark in the speech which he delivered while
introducing the budget to which T intend to pay specinl attention this
afternoon. He said:

“In  short, in my inexpericnee, | nmwie-d rather too much i1mportance to the
Cassandra-like propheciex of those who were concerned for one reason or other to pro-
claim that Iondia was being rvined by its attachment to the British Empire and its
adherence to sterling, and too little to the assurances of those who told me that India
had a marvellous power of recuperation from economic troubles.’

He evidently seems to believe that Indin has reached its zenith of
ceonomie prosperity under British rule. A suggestion, and even a mild
hint to the contrary, irritates him, not only like an unfounded libel,- but,
perliaps, orthodox as he ix, ns a heresy. T am going to deal with that
this afternoon, i.e.. whether  British counection has  worked to  the
ceonomic advantage of Indin or whether it has worked as an engine for
the progressive impoverishient and pauperisation of this ancient and
once reputed land of the rich pagodn.  Then, there is another statement
which he has made, and, to that too, T shall devote some time. He
has personally testified to the marvellous eupacity of India for cconomic
recuperation,

Sir, before 1 deal with thesc questions, T should like to remind the
Honourable the Finance Membor of what one of the great Pandits of
orthodox eccomomics said long ago. T think he includes  John  Stuart
AN in that eategory. John Stuart Mill said :

“The (jovernment of a people by itself hus u meaning and n reality, but such a.
thing as governmen! of one people by another does not and cannot exist.”

This is almost a common place thing. What follows is of greater
importance :

“One people may keep another for its own use, u place to make money in, a human
enttle farm te Lo worked for the profits of its own inhabitants.”

The British people, sinee the day they had unything to do with this.
country, have kept it only as a cattle farm for their sole benefit, for:
their own profit, and for their own advantage. The balancing of budgets
is more or less a mechanical affair, so far as subservient and subject
races are concerned. It indicates neither prosperity nor progress. So
long a8 & milch cow does not die or get dry, the keeper of the cow can
manage to pull - off the maximum amount of milk contained in it oul
of the udder, even though the heartless process be painful to the cow
or fatal to the calf: he will have what he wants and what he likes and
what he desires, irrespective of the consequences and of the disaster that
it may entail to the cow eor to her race. o
E D
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Sir, we have had in this country several cycles of surpluses and
deficits. There were, I believe, surpluses between 1808 and
1910. There were deficits after that followed by the war-
boom period. There were agsin deficits between 1920 and 1924 amount-
ing to about 90 crores. Then came Sir Basil Blackett's period of pros-
perity, and we had deficits again for five or six vears till 1934. But
did the country advance a step during the days when it had those
surpluses? Are the people in this country a whit better than they were
before the surpluses came in? The surpluses are, in fact, more dangerous
sometimes than deficits. They lead to extravagance, they lead to an
addition,—substantial and material addition at times,—to the recurring
expenditure which survives the surpluses and causes enormous embarrass-
ment afterwards. The Honourable the Finance Member knows how
other countries have today shown significant recovery. He must be
aware of the fact that Great Britain itself had a definite balance in its
national wealth of 87 million pounds this vear, the first time since 1930.
He knows, I believe, that the index figure has risen there ar compared
with September, 1981, even, from 100 to 114,

IrN

The Honourable Sir James Grigg: Production, or prices?

Pandit Govind Ballabh Pant: Trices. He knows also, I believe, that
the index of production has risen much higher than this, He knows, I
helieve, that c¢ven in New Zealand, as in Canada, there has been a
corresponding rise. He knows, T believe, that so far as our country is
concerned, not only is the index price below what it was in 1918-19,
below what it was in 1928-29. but it is even below what it was in
September, 1930. 1 have before me the relevant documents showing
that it is almost the solitarv country todav where depression still exists
and persists in an acute form. T believe he is aware of the increase in
the balance of trade in other countries. T believe he knows. too, that,
80 far as the export and import of private merchandise are concerned,
we had o bigger balance of trade in 1933.34 than last vear. And,
even this year, we will have a smaller balance of trade than in 1933-34.
He must remember that in a country situated as ours, where the interests
of the people and of the Government arc diametrically opposed, where
the very condition of the existence of Government is that it should not
include & responsible representative of the people and that none who
comes into this House with the suffrage of the people should be ‘allowe‘d
to step into their den, they must know, Sir, that in n mupff-r_v like f.hls
the interests of the people are obviously opposed to and militate against
those of Government. It is just possible that there may be a recovery
to the advantage of Government at the expense of the community; and
the 18 pence ratio is an instance of that. Tf tomorrow the Honourable
the Finance Member were to reduce the exchange ratio from 18 to 16
pence, Government would be put to a loss immediately of between four
and five crores. But, on the other hand, the value of the agricultural
produce, of the primary products, in terms of foreign money would go
up by at least 12} per cent. Well, Sir, this is obvious enough that, so
far ne our country is concerned, the Government and the people stand
at Joggerheads. What is good for the goose is not cood for tht'! gander,
and, like the see-saw, when one rises, the other falls. So, Sir, se far
as the interests of Government are concerned, they may feel that they
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have an easier position and their position can be easier when the imports
rise and the customs revenue rises. The exports may go down; the differ-
ence between exports and imports may narrow down and may go on
nbrrowing down, but still the Government revenue will rise up with
increaging imports. And one of the most disquieting features of the
present situation is the contraction in the volume of inland trade. Rail-
way traffic showed that last year there was a decrease in traffic earnings
due to corresponding diminution in the volume of goods traffic; so far
as foreign trade is concerned, there was an increase in the volume of
traffic. But if there was a deficiency, it must naturally be attributed
to a deficiency and a shortage of inland traffic. And when inland trade
goes down in a country, that indicates that the economic capacity of the
people is going down, that their purchasing power is becoming poorer. In
fact that would be the natural consequence of the policy that has been
followed in this country. While England has tried to manipulate
currency and exchange with a view to regulating the export import trade,
though she is so rich and advanced, here our rupee has been pegged to
the sterling. While even Canada and Australia have depreciated their
currency, while the process of devaluation has been enforced in so many
countries even within the British Empire, we here have been tied down
to the chariot wheels of the sterling’s car, with the result that we have
today a currency which, however plausible might have been the justifi-
cation for it when prices were high, is certainly detrimental to the
interests of the country when prices have fallen down and are not main-
tained in their parity with prices in other parts of the world. I hold,
Sir, that while other countries have adopted a constructive policy with
a view to securing recovery and to tiding over economic depression and
distress, here, in our country, Government, interested as thev are only
in mainteining law and order, in issuing.its ukases, in emasculuting and
disarming us, in preserving our ignorance and illiteracy, disease and
pestilence, poverty and destitution,—this Government have not moved
or wagged their little finger with a view to stimulating economic recover:
in this vast country.

Sir, the Honourable the Finance Member referred to the marvellous
capacity for economic recuperation of India. It brought before me w
psuorama of sublime mountains, of fertile valleys, of navigable rivers,
of an extensive maritime sea-board, of waving fields of rice and wheat
and sugar cane, of jute and tea and cotton plantations, of our coalfields
and our mines, and of our rich fauna and flora. It reminded me of the
limitless resources of this country, and I felt that the conclusion ut
which the Finance Member had arrived must be a legitimate and correct
one. A country like this whom God and Providence in their mercy had
endowed with Their magnificent and bountiful blessings in an unstinted
measure should be possessed of marvellous powers of recuperation. But,
then, Sir, the very next moment, I saw before me the spectre of millions
of moving skeletons stalking the length and breadth of this land, I eaw
poverty writ large on the face of this country, I saw destitution of an
meonceivable type. I remembered that while the standard of comfort
und living in Great Britain was almost even with our own at this time
when British connection with this countrv started, today their death rate
was half of ours und the expectation of life or average longevity there
was more than double of ours, even their drink bill per head was equal
io the total national income of two in this country and their rueeipts
from customs and excise on drinks und liquors alone exceeded the total
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national revenue of this Government! When I saw all that, 1 saw the
big gulf between the two, limitless resources on the one side, and inccn-
«ceivable poverty on the other! Why was it? The riddle came before
me—1 was contronted with the problemm as to why this country with its
limitless resources should have been reduced to such a stage of utter
penury snd destitution. TLook at the income per head, look at her exports
and imports, look at her volume of trade, look at whatever aspeot
vou consider to be a symptom or index of economic situation, your heart
is rent to pieces and can find solace in no fuctor whatsoever. What do
we find today? Abyssinia is the vietim of Ttaly, because nations feel
that uniess they have raw materials they cannot progress forward.
Germuny has taken another similar step, which is perhaps an outecme
of the treatment she reccived at Versailles and of which T need not say
much at this stage, because countries feel that the way to prosperity lies
in the possession of raw materials. Then, why in our country, in spite
«f all these natural advantages, should there be such a deplorabie and
pitiable state of affairs? It is not only raw materials of which we have
in abundance, but we have also men in millions, 1o whose thrift,
abstewious habits, industry and simplicity of living, purity and cieanliness,
geople from all parts  of the world have testified from tinie to time
uring the last 3.000 vears? Thns, on the one hand, we have got
ample raw materinls, and, on the other, we have oot umple man power
to convert them into commodities which constitute wealth and real
source of bhappiness and comfort of humanity; why is it that still we are
starving, that we nare progressively deteriorating, that our condition is
8o unenvigble? Well, the answer is to be found in the unnstural state
of ouir beng a dairy farm for the upkeep and aggrandisement of the
imperialist octopus which is represented by my friend opposite on those
benches. It is because of its tentacles that extend to every part of this
country which have been dug deep into the hody and heart of everv being
in thig country, that our blood has Leen sucked nnd squeezed.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Why do
vou allow it?

Pandit Govind Ballabh Pant: Do I? T would cut it to pieces today
if it rested with me, and if T had the power which Mr. Jinnah possesses,
T would have done wonders. (Applause.) He knows in what high esteem
T hold him, he knows also how myv heart weeps. If it is there, it is m
spite of me and not hecause of me. and T am determined to sec it pros-
trate before me, not only defeated, not only discredited, lut ulso
‘wenuinely penitent in a spirit of remorse and compunction for its innumer-
able sins of commission and omission.  Sir, British people may take credit
for many things. They have introduced peace in this extensive land—
peace that is necessary if a master wants to have the benefit of the labour
of his serfs, but he won't let them have more of peace than is necessary
for him but it is peace of starvation, it is peace of poverty, it is peace
of death, and T wish we had more of life and less of peace. Terhaps, Sir,
there are other things for which they may take credit. but so far as the
economic_depredations of the British people are concerned. so far as their
caleulated policy of progressive impoverishment and pauperization of
this land is concerned, they will never be able to receive any exoneration
or absolution from any jury anywhere in the bar of humanity. Their sins
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care too nuny—nnd, at this stage, T want to tell the Honourable the
Finunce Member that though he wus right in thinking that a country,
with such privileges and advantages as nature had conferred on ours,
“Inust have n marvellous innate capacity, he forgot that he and his for-
bears and those like Wim, have throttled it, have sapped all its vitality
~and have reduced it to its present state of helplessness. 8ir, the
Honourable the Finance Member had more than once shown his intolerance
nnd impatience when it was suggested that the industries and manufuc-
tures of this land suffered under British administration. To him it looked
like a libel. and T am not surprised—he is a gentleman—he had never
any reason to look into the history of this country . . .

An Honourable Member: A gentleman need not.

Pandit Govind Ballabh Pant: He never thought that he would have
‘anything to do with this country. Why need he worry about the treat-
ment that was aceorded before his tirme to the people of this country?
He happens to be here, and he is determined to carry out his part of the
job, but as to what they did, that does not weigh with him, that does not
matter to him, he thinks he is not personally responsible for them. But,
what of his own attitude of today? I will come to whgt was done
hefore his time a little later. But T would ask him to remember, to
‘bear in mind, his own attitude, his own policy and what he himself
wunts to do or to undo. The Honourable the Finance Member assiumes
the pose of wounded innocence when anybody says that orthodoxy is not
after all the best method of dealing with the affairs of the world as it
requires above all reason, light and something more intelligent and
intelligible than blind faith. He sticks to his creed: he fondly hugs the
clothes that have been thrown away by others, and he comes and praises
to us the tenets, which he considers immortal, of that orthodoxy which
has been thrown overboard by his countrymen in Great Britain. He looks
to me like o Bolshevik, like a Communist coming from Russia to preach
«Christinnity in this country! The Honourable the Finance Member,
speaking of cconomic othodoxy in this land, is something like a Com-
munist coming and preaching to us the advantages and the privileges of
paying homage to, and having faith in, Christ. The Honourable the
Finance Member told me the other day: ‘‘Physician, heal thyself”’. He
knows T am only a patient, and that he alone is the physician here. We
all are suffering from maladies and ills, from germs which they have
introduced and propagated here during the last 180 vears and yet the irony
is there that they continue to pose as physicians and our remedy still
rests in their hands. S0, T am not the physician in any aspect of the
term: T am a patient, and I look to him, I have a claim to look up to
him for an apppropriate remedy for the flls from which this land is
suffering. T have cvery right to claim and expect loyalty from him for this
land which is maintaining him in the office which he fills. TIs it vain to
"hope that he will ¢are more fop this land than for the other land? I
-may remind him of what u predecessor of his once in office said on such an
nceasion—Sir John 8trachey, who was the Finance Member in 1878, said
‘in connection with import duties on cotton:

“The truth ix, I am not ashamed to say, that while 7 hope that I feel as strongly
as any man the duties which T owe to India there is no higher duty in my estimation
than that which T owe to my own country. (Mr. M. 4. Jinnah : ‘‘Hear, hear.””) T
helieve that our countrymen at home had a renl, a very sincere grievance, and that it
“is no imaginary injury against. which they complain.”
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It was because there was then what he thought a sort of a tariff
policy for revenue purposes in this country which had a certain complexion
in his imagination of protection. He indicated that so far as the
interests of his country were concerned, they could not possibly be in

“harmony with and could not be advanced by such a policy and in spite of
his professed love for this land of his adoption, he thought he would be
failing in his duty if he did not look up to his own people at home.

And that was a natural sentiment. I do not know how far the Hon-
ourable the Finance Member shares it . . .

An Homourable Member: Fully.

Pandit Govind Ballabh Pant: . . . . But I expect him to tell us-
something about his own attitude in this matter. I hope he will let us
know whether he shares the feelings of 8ir John Strachey which were
candidly expressed by him or whether he accepts that there can be no-
divided loyalties so long as the salary is received from one source alone.
But this ig only a part of the question.

The Honourable the Finance Member has again and again trotted
forth his nostrums of laizsez faire, protection, orthodox economics. May
I ask him how far these things are today holding the field in his own
country. I remember—and I think he will correct me if I am
mistaken—that two or three years ago there was a very vigorous.
campaign in England—'Buy British'—which was headed by the present
King. He went from place to place and asked people to buy British,
oot to buy in the cheapest market as the orthodox people said. Then,
I also remember—he will correct me if T am mistaken—that there is a
law in England which does not allow any person to engage any domestic
servant or artist even belonging to a foreign State without a State license.
I do not know if my information is correct: I will stand corrected if it is-
contradicted. And I may also remind him if he has forgotten it, though
he was, I think, in charge of customs till he came here, that there are-
heavy import duties in the United Kingdom on every possible imaginable
thing that they think their country can bear or produce: T will just
mention a few: Plums 3. 4d. per cwt., Apples 4s. 6d. per cwt.. Oranger
3s. 6d., Peaches 14s. Green Peas 37s. Turnips 8s., Potatoes 1£ to 2£
per ton, Fish and Oysters 30s. plus 10s. 6d., Sugar 11s. 8d. per cwt. I
think this is almost what is charged here by way of protective duty on
sugar. Glass and iron and steel 331 per eent. and what may interest
everv Member of this House, as they have it on even now. boots and"
shoes 1s. 6d. per pair,

1 have given only a few instunces and a few items from the Tariff
Schedule. That is the present schedule that obtains in England and 1
think my friend knows too they are giving an enormous bounty. We
had recently some discussion about the beet sugar bounty. Well besides
this 11s odd. which I have read out as the import duty on sugar, they
are spending about 4 crores over the subsidy to beet sugar; and they had’
appointed a committee, known as the Green Committee, to look into-
this matter; the Green Committee reported that the best sugar industry
could not pessibly be sustained and maintained in England, that all the-
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money was being waated. But, in spite of that, when a question was
ut in the House of Commons the other day, Mr. Elliott said that the
ounty would be continued and he observed, what the Honourable the
Finance Member might have noticed—but he will not mind if I repeat
it—that the Green Committee had looked at the question only from the
standpoint of sugar, but there were larger and bigger questions such as.
the emnplovment of so many people in that industry, and he pleaded that
whether the industry eould or could not flourish was & minor matter, as
they could not bear the idea of so many hunds—I think it was 40,000—
being thrown out of employment if the subsidy were discontinued. Will
the Finance Member concede that there are  various other aspects
besides that of whether the stuff out of which finished products are made
is produced in this country itself or an infinitesimal part of it is imported
from sbroad, which should weigh with the Government when they have
to decide matters relating to protection ? That is what was argued by Mr.
Elliot there; but, here my Honourable friend asserts: ‘‘No: free trade
alone is the panaces and protection, wherever it has been given here,
was und is a mistake.”” He would scrap it if he could, but regrets when
he c¢innot—I suspect, T do not know, but my suspicions are often con-
firmued, because we know each other's minds—I think the Honourable
the Finunce Member knows that he would not have given protection to
severnl of the industries in pursuance of the policy of 1925 which they
have now got. Le# to himself, his orthodox economies would stick to
a poliey of free trade.  But there is the handicap of Fiscal Commission and
avowed policy of discriminating protection. To overcome it, he has to
resort to subtle cobwehs and screens, Well, Sir, there is nothing novel
in this. History is onlv repeating itsclf. That has been the poliey
of the TBritish people from the heginning. T will just remind the
Honourable the Finance Member of what a great economist, Lisat.,
said in 1844 about this protectionist policy and about the vaunted
aliegiance of Britishers to free trade. These are the words of Liszt, and
T think that, as they are about a hundred years old, and we are in the
third generation today, it might interest people to know that men may
come and men may go, but the old river and the overflooding of India
specially when it washes away the wealth of this land, will continue as
ever. This is, Sir, what Liszt said:

“‘Had they sanctioned the free importation into England of Indian cotton und silk
goods, the ‘Enghah cotton and silk manufactures must, of necessity, soon come to a
stand. Illldla. had not only the advantage of cheaper labour and raw material, but also
the experience, the skill and the practice of centuries. The effect of these advantages
could not fail to tell under a systen of free competition. But Englind was unwilling
to found settlementx in Asia in order to Lecome subservient to Tndia in manufacturing
industry. She strove for commercial supremacy and felt that of two countries main.
taining free trade betwecn one another, that one would be supreme which sold manu.
factured goods. while that one would be subservient which could only rell agricultural
produce. . . ... _+ Accordingly, England prohibited the import of th- goods dealt in
by her own factories, the Indian cotton ani silk fabrics. The prohibition was complete
and peremptory. Not so much as o thread of them would England permit to be unsed.
Bhe would have none of these beautiful and cheap fabrics, but preferred to consume
her own inferior and costly stuffs. She was however quite willing to supply the
continental nations with the far finer fabrics of India at lower prices, and willingly
yielded to them all the benefit of that cheapness : she herself would have none of it
Was England a fool ir so acting? Most assuredly, according to the theories of Adam
8mith and J. B. Say’'—and, I might add, Sir James Grigy,—'The English Ministers
cared not for the acquisition of low priced and perishable articles of manufacture. but
for that of a more costly und enduiing Manufacturing Power.”
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. Well, Sir, let not the Honourable the Finance Member wink, because
Liszt was u German. This was written in 1844, about the time when
France wus considered 10 be a revolutionary country,” and the Republic
'was aguin raising its head. It was ‘written at a time when there was
-goodwill perfect and amity between Great Britain and Germany who fought
together against France in 1870. But. Sir, lest one should think that he
was after all a foreigner, 1 will give the House another extract from s
historian of my Honourable friend's own country, and T think he will not
-dispute his credentinls.—T am referring to H. H. Wilson. That well known
historian says.——I wish my friend, the Honourable the Finunce Member,
who has always shown o marked degree of intolerance whenever any
suggestion is made to the effect that the annihilation, the ruination, the
devastation of industries and manufactures in this country is a part of
‘the deliberate, cool and calculated policy of the British people in this
~ountry who are represented by him here, mav pav special attention to
‘this,—this is what Wilson says: ’

“Tt is also a melancholy instance of the wrong done to Tudia by the country on
‘which she has hecome dependent. Tt was stated in evidence ', ' '

—that is the evidence before the Parliamentary Committee which sat in
every 20 yvears in those days—

“it was stated in the ovidence in 1813 that the votlon and xiMk voods of ludia up to
the period could be sold for a profit in the British market at a price from 50 to 60
per cent. lower than these fabricated in England. 1t consequently became necessary to
protect the latter hy duties of 70 to 80 per vent. of their value or, hy positive prohi-
Dition. Had this not been the case, had not such prohibitory duties and decrees existed
the mills of Paisley and Manchester would have heen stopped in their outset and could
scarcely have been again set in motion even hy the power of steam. They were created
by the sacrifice of the Tndian marufacture. Had Tndin been independent, she would
have retaliated. would have imposed prohibitive duties upon British goods and would
thok have priserved her own productive industry from annihilation. This act of self-
defence was not permnitted her; she wus at the merey of the stranger. British goods
were forced upon her without paying any duty, and the foreign manufacturer.” -1 wish
the Honouralle the Commerce Member acere in hic seat wow. to note this-- I wish at
Ieast the Honourable the Finence Member to note this.—*British goods were forced
upor: her withont paying any duty and the foreign manufacturer employed the arm of
political injustice to keep down and ultimately to strangle the competitor with whom he
could not have contended on equal terms.””

Sir, that is the testimony of a historian belonging to the smme beauti-
ful island from which my Honourable friend, the Finance Member, hails.
But T will take him still deeper to the original evidence on which these
findings are based,—the evidence of John Ranking, a erchant, who,
when examined by the Commons Committee, testified to this, and that
shows how Indian manufactures were shut out from England by the
imposition of prohibitive tariffs. I will read the question to Mr. Ranking
and also the answer given by him:

“Clan you state whal, is the ad ralorem duty on piece goods sold at the East Tndia
House?""

The reply was:

“The duty on the clasa called calicoes ix £3-6-8d. per cent. upon importation, and if
they are used for home consumption there ia a further duty of £68.6-8 per cent. There
is another class called muslins, on which the duty on importation is 10 per cent. and
if they are used for home consumption, of £27-6-84. per cent. There is & _thnd clan.g,
coloured goods, which are prohibited heing used in this country, upon ‘whgtl'h there ig
a duty upon importation of £3-6-8 per cent.; they are only for exportation,

and so on, and so forth.
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Sir, there is no gainsaying the fact that the policy of strangling and
‘strangulating the industries of this country has been followed ruthlessly,
positively as well as negatively by acts of commission us well as of omission
and " there is no remedy for the present mess, unless it is completely
vevised and genuine industrinl recovery is brought about. 1 had the
temerity, Sir, last year, of speaking of planning in this House, but the
Honourable the Finance Member would not care to apply his mind seriously
to it. He cried ‘‘red’’, shouted ‘“‘Russia’’, quoted Sanco Pauza, 1 mean
Brutzkus, and there the reply ended! 8ir, that is how he met my sug-
gestions lust vear. I do not know if it was prudent on my part to have
provoked his wrath, knowing as I d¢ that he is but a little wheel for
carrving on that colossal machine or plot which has been eternally, day
and night, week after week, month after month, year after year, decade
ufter decade for the last 200 vears, grinding the groaning masses of the
people of this country, Where can there be a place for plan when there
ix n plot? And so I need not worry him about planning any more. But |
ask him whether he can expect to collect any taxes from the overtaxed
people of this country except by Lringing about some sort of economie
recovery in order to enable them to vield to their masters the hard earned
fruits of the sweat of their brow? Does he not think that even in his own
interests it is necessary that he should adopt some steps that will result in
cconornic recovery? India is more or less like g country which collects
moisture from all other parts of the world juet to convert it into clouds, so
that the rain may enrich Great Britain and wrigate her lands and they may
have the benefit of it. The bees here, by their labour, collect honey and
whatever they collect is exported abroad for the maintenance of those who
live thousands of miles away. Well, Sir, mayv I ask my Honourable
friend, how ean any country stand the strain of about 150 crores of rupees
sconomie drain vear by vear, for the mmjor portion of which there is no
direct equivalent. The home charges, the interest charges, the pensionary
charges, the salaries of men on leave, the overseas allowance, the shipping
rharges. the profits earned by British companies in India, the remittances
made by them for sn manyv other things—how can any country maintain
ite ceconomic equilibrium. how ean it continue to live if it has to part with
such an enormous amount vear after vear without getting any equivalent
for severnl of these items? T would remind my friend of what Burke said
in this connection on Fox's Bill; it might interest him. He said:

“The Tartar invaxion was mischievous, but it is our protection that destroys India.
1t was their enmity, but it is our friendship. Our conquest there, after twenty years,
is as crude as it was the first day.  The natives scarcely know what it is to see the grey
hend of an Englishman . . . " )

However, we see here my Honourable friend, Sir Henry Craik's head!
The Honourable the Finance Member may be particularly interested in
one or two sentences that follow:

‘. .. young men, Yova almost, govern there, without society, and without sympathy
with the natives. They have no more social habits with the people than if they stiil
resided in England ; nor. indecd, any species of intercourse but that which is necessary to
making a sudden fortune. with a view to n remote settlement. Animated with all’ the
avarice of age, and all the impetuosity of youth, they roll in one after another; wave
after wave, and there is nothing hefore the eyes of the natives but an endless, hopeless
meet of new flights of birds of prey and passage, with appetites continually renewing
or a food that is continually wasting. Every rupee of profit mude by an Englishman
is lost for ever to India.’’ ’ )
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This is what one of the greatest friends of justice said at a time which,.
when we think of it, was before I or the Finance Member was born; I
cannot say whether our fathers or grandfathers even were born then or not.
But, still, the policy continues to be to this day what it was at that time,
and for that, my congratulations to the unique capacity for conservatism
and stagnancy, especially where the furthering of their own interests or
the throttling of the interests of others are concerned, of the British people
whom the Finance Member represents here today. I hope, after this, the
Finance Member will not blame us if we feel that the enunciation of a
policy of free trade in this country, with all these precedents and ante-
cedents, may not be altogether an innocuons thing. It is obvious that the
interests of this country really lie in having our raw products converted
into finished goods in this very land and any suggestion to the effect that
the raw products should be taken f{rom this place to London, or
Birmingham. or Manchester, or Lancazhire, or other places, to be brought
buck in o finished shape vo this very place. adding to unemployment
here, adding to starvation here. and making the position of our people
still more pitiable is a monstrosity! I ask in all seriousness, I ask the
Finance Member whether it has ever occurred to him, that while in this
country, during the last 70 vears vou have been carrving on a policy, an
active and vigorous policy for the extension of railway lines,—it never
occurred to him and his predecessors that rails could also be manufactured
here, that wagons also could be manufactured here. and even today you
gib and gibe at it when a suggestion is made that locomotives might be
manufactured here! You have been using arms and ammunitions, you
* have had vour ordnances and other things, vou have been using enormous

stores in the Government Departments for the lnst 150 vears, and it never
occurred to you that there were raw products in this country which could
be converted into finished products to the henefit of the people of this
country. From time to time vou established Cotton Committees, Silk
Committees, Tea Committees, so on and so forth. You wanted to exploil
all these raw products, but vou never had a single gennine Committee tc
promote the manufacture of a single industry in this country. Why!
What was the reason? And what have vou been doing in your owr
countrv? T can mention n hundred and fifty committees that were formec
during the last 4} venrs to deal with one industry or another, and yet
go far as we are concerned, during the last 250 vears you have not formec
a single committee to look into this natter. That shows that vou are
interested ouly in exploiting people here. That demonstrates that you
want us to work for vou s serfa, to enable vou to live well. ourselves tc
be thrown down the vallev and the dungeon. The Finance Member, ]
believe, has not vet lost his conscience, he will excuse me for saying that
There is reason for it. Orthodox economics does not, in fact, assume any
conscience ; it rests on that automaton of the economic man who is onl}
blend of avarice and self-interest. Sir, orthodox economices would not
accept that there is any other element than these two, in man. If it bhe
so, then I will ask the Honourable the Finance Member to rise above hii
prejudices and ponder, despite his being en orthodox economist, over the
facts of history. I am prepared to concede that orthodoxy and conserva
tism are blind and thev would not even take notice of historical facts
Theirs is only one burden: ‘‘This is my belief, this is my creed, this i
my faith and I stick to it'’. T expect better from the Honourable th
Finance Member. So, I hope he will have the fairness to take int:
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:account the process that has been followed in this country and he will have
the gopdness to think that it is due by him and due to us that he should
adopt & policy which will mark a distinct change from the policy that has
been followed so far. When there was u small tariff of five per cent.
imposed in this country from 1859 onwards, there was a regular campaign
in England and in the British Parliament for the removal of those d\}t_les
as it was suspected that they stood in the way of the free import of British
textiles into this country,

The other day, as the Honourable the Leader of the Independent Party
might be remembering, when the question came up before this House about
protection being given to the textile industry, the Government would not
accept it without vnsuring preference for British goods and the Legislature
had to swallow that poison, lest they should lose even the little conceded
to them, if they did not do so. The other day, when there was a proposal
for protection for steel, then, again, the Government would not agree un-
less there was preference for British steel; and, mark you, there was no
«lement of reciprocity on either occasion. It was no part of the Ottawa
Agrcement. It was a one-sided affair. You should give privileges to Great
Brituin, because Great Britain is vour political master, if vou want any
sort of concession that may directly or indirectly tend to safeguard the
indigenous industries even in a crisis! That continues to be the policy
today. It is not a question of free will or mutual arrangement and it
seeks to foist und force upon us preferences in favour of the United
Kingdom, because with a loaded pistol in hand vou say ‘“We are in a
position to dominate—if you don’t do so, then vou will not have it at all’’,
I say, yvou have had your day, but Nemnesis must overtake vou even in
the cconomie field. Sir, T have ony one suggestion to make to the Honour-
uble the Finance Member, and it is this. I am not mueh in love with
itotection. He knows it. 1 am not much in love with indireet taxes.
But 1 will not let Indian industries languish. I will not allow protection
to be deprecated or withdrawn under any pretext unless a better substitute
is adopted, I will not be beguiled by false spphistries of discredited
orthodoxy to the detriment of Indian manufacture. If the choice lies
between protection and ruination of Indian industry. 1 will unhesitatingly
prefer protection. 1 earnestly advocate a policy of State guidance, State
regulation and stimulation. 1 do not suggest socialisation except in the
case of the key industries which alone, I think, in the present state of
our country, are capable of being managed by the State directly. But,
unless vou adopt such a policy, vou eannot but enforce an effective policy
of protection. I think mv Honourable friend must have read with interest,
or, to use my friend, Mr. Sri Prakasa’s expression, with gusto, the speech
on Free Trade and its treacherous character that was delivered recently
by Sir Gavin Jones. It was & really refreshing speech, and if he huas
not read it, I would request him to read it. There is more substange in it
than in tons of things that sometimes proceed from similar quarters. I
hope the European group will take a leaf from that book. You should
udopt a policy in this country such as that you adopted for railwax con-
struction. You should guarantee the minimum rate of interest for indus-
tries of prescribed types. Have an industrial survey. Mark out the
industries that suit different places. Let there be no depressed area. Let
the industries be spread over the country from one end to the other.
Let the best of schemes be prepared by the best of experts, experts whom
‘even the Honourable the Finance Member may recognise ss experts. T.et
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them frame these schemes. Let it be published that in particular specified
localities, particular industries can be profitably developed. Let the State:
invite people to take up these industries and declare that it is prepared to-
guarantee interest at the rate of 84 or 4 or 5 per cent. Let a condition
be imposed that it will be open to the State to acquire these industries
after a period of 20 or 80 years just as it has the right and the option in
the matter of railways. Let the State be represented on the directorate.
Let labour be represented there. I.et there he genuine co-operation be-
tween capital, labour and Btate. Unless vou have a constructive policy
of this kind, which will lead to the real production of wealth on a large:
scale in this country, I warn vou that von will not be able to exact any-
thing, because when the cow goes dry, vou can only get blood, and no milk.
So, in your own interest, vou should adopt an active policy of industriali-
sation, and mechanisation, agricultural co-operation and scientitic organisu-
tion, to bring about equilibrium between agriculture and industry and
stimulate production in this land. Unless this is done, T believe it is not
possible to bring about any sort of real balrnced budget. Tt can only be
A robber’s budget. It can he a plunderer's budget. n budget of peopie
who are not guided by any regard for those from whom they extort what
they desire. It can be a people’s budget only after vou have. in fuct.
restored to them the marvellous economic eapacity of which vou spoke in
vour speech.

Then, Sir, my Honourable friend spoke the other day nbout the effect
of British rule on the economic condition. I think 1 have told him enough
about it and I should not sayv more. I hope he stands chastened there too
and he will now have a little sympuathy with us becange we are the vietims
of a ruthless policy of prolonged exploitation curried on in an atrocious
manner for several decades—for close upon two centuries. It has ecaten
into our very bones. We will not resort to curses. We arc an Fastern
people but it wil]l eertainly be said that when you had the opportunity
vou lost it. Righteousness alone exulteth n nation. We of the Eust feel
that man is not born for bread alone but why should vou lose that soul
for that rotten bread. World is progressing, science is progressing. The
old spectre of the growth of population being in geometrical progression
sgainst the growth of wealth in arithmetieal progression hus been burnt
and itr ashes thrown underground by eminent cconomists. This is the
epoch of rational, svientific planning. Iz it not possible for the TBritish
people to shed off their prejudices? Is it nol possible for them to rise
sbove pettiness and vanity? Here we have got the economic Messish in
the figure of the Honourable the Finance Member. Will the orthodox
economics of the Messiah not allow him to take aceount of truth and save
the situation? Well, let him ns the Messiah of orthodoxy take some lesson
from the greater Messiah who once stood for the world and gave his own
neck for the protection of others. Even if vour masters want vou to do
what is not in the interest of this country, could you not follow the other
gaviour, tnke heart and courage, and do what is best for this land ?

Sir, 1 do not know how to hit hard. I am a non-violent creature, and
do not know how to fight or shoot. I shall only say one word more, and I
have done. 1 have many things in mind. but 1 feel that I owe it to this
House that T should not take more time. The Honourable the Finance
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Mewmber, Sir, spoke at the end of his speeeh of thermowneters and buro-
meters. Now, we speak of a barometer when there is a storm and there-
is no cAlm in the sea, and of the thermometer when the svstem is diseased’
and below par and the patient is in subnormal state.

Lieut.-Oolonel 8ir Henry Gidney: High blood-pressure.

Pandit Govind Ballabh Pant: Sir, I want to bring India back to its.
I normal health. Here is no question of free trade in this country.
o Free trude, for us, is hurdly distinguishable from what might be-
called distress trad+. The cxports from (his country stund more oy less on.
the swe footing ns the exports of gold. and except in the case of those
comniodities of which we hold a monopuly, we export goods, because we
cunnot help exportiig them.  The villager hng to starve but he has to sell’
the grain thut he rises because he hus to pay the dues to this generous.
Government.  He has to do it and he has to part with his food even though.
it entwils starvation,  Sir, it is not in exports, it is not in free trade that
ceonomie salvation of this country lies.  Fxport of foodstuffs and cotton,
when people have no food und raiment for themselves, is a strange pheno-
menon. If vou wunt this country to be reallv prosperous, vou should
concentrate on internul development und internal reconstruction. Has it
ever oceurred to vou. Sir, that we form onc-fifth of the human race? Still,
we do not consume one-fiftieth of the commwodities of the world. The
United States grows four times os much cotton us we do, and it grows many
times the wheat that we do and she still does not export more than one-
tenth of its produce. Its population is less than one-third of ours but it
consumes one hundred times the goods that we produce, because those
people are® maintaining a rensonuble standurd of life; so, what is needed in
this country is to bring to the manufacturer and the producer of raw pro-
ducts in this land the applieation of the recent discoveries of science so-:
that wealth may be produced, so that our men may get what they wang, so-
that burdens may be taken away fron, our unfortunate masses, so that
they may have edueation, so that they may have some modicum of wealth,
so thet they may be relieved of this Oetopus of imperialism, and the army
of oceupation of a foreign land, and so that we may be able to live our lives:
decently and so that ave mav not have to think of barometers and thermo-
meters but think of a healthy, normal India, which has been restored and’
which has been re-nssured of the marvellous capacity for recuperatiomn
which she possessed in the pust and which she deserves to possess today.
(Loud and Prolonged Applause.)

Mr. Mathuradas Vissanji (Indian Merchants’ Chamber and Bureau:
Tndinn Commerce): Mr. President. in considering the general principle of
the Tinanece Bill. we should, T think, bear in mind certain features of that
instrument.. ar well certain circumstances of our country at the present
moment without whiech we cannot do real justice to this effort of the
Honourable the Finance Member. I shall confine myself to examining the
point if, ax the Finunece Member claims, there is a real return of lasting
prosperity in the country; secondly, how far the action tsl_ren bv .the Gov-
ernment of Tndin compares favourably with the corresponding ach_on taken:
in the country, which this Government hs.tb.itunllv regard as their mo[iel,
in promoting national recovery and expediting the return of prosperitv:
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thirdly, in considering the true character of the present surplus budget of
the Government of India, and the explanation of that surplus, so far as one
can pierce through the appearances; fourthly, the actual size of the sur-
plus, properly estimated, and its right and just disposal, in contrast with
the disposal proposed by the Honourable Sir James Grigg; and, lastly,
mn an attempt to formulate certain demands on behalf of the tax-payers,
which could well be met if the financial authorities would not turn a deaf
car to the representations from the Assembly.

" [At this stage, Mr. President (The Honourable Sir Abdur Rahim)
-vamg.t-ed the Chair which was then occupied by Mr. Deputy President (Mr.
Akhil Chandra Datta). ]

Has real prosperity returned to India? In submitting these observa-
tions, Sir, I shall try to be as brief as the circumstances of eaeh particular
problem considered would admit of. To begin with, is there a real return
of lusting prosperity, which would justify a feeling of buoyancy, or a
mensure of grateful congratulations to the authorities responsible for such
1 happy state of things? The Honourable the Finance Member has, again
and again, in the course of his hudget speech, indicated his belief that
prosperity or recoverv has begun. on a permanent footing. But the indices
of such prosperitv,—such as are generally available,—and fairlv representa-
tive of the actunl situation,—do not show, in my view, any such comfort-
nble position of our national economy. or even of our public finances,
collectively considered.

T shall take the volume and value of our foreign trade, the value of our
agricultural production; the condition of our railways, and the financial
position of the Provincial Governments by wayv of illustration of my argu-
ment. None of these conditions show, in comparison with the pre-depres-
gion level, anv improvement, which could entitle & conscientious ohserver
in expressing a measure of confidence in the economic situation of the
vountrv. The ten months’ trade returns of this country for the current
vear show exports of Rs. 132.5 crores, ns against imports of Rs. 113 crores;
while. for the corresponding period of last year, the exports aggregated
Rs. 125°92 crores, and the imports Rs. 109.26 crores. To thosc who would
only ecompare these two sets of figures, there may seem to be an improve-
ment of about 5 per cent, in export and a like amount in import. But the
Honourable Sir James Grigg believes, not only in being cautious, but in
looking ahead for a period longer than a vear. He would not, therefore.
mind my comparing these figures to the series of vears ever since the
depression began. Compared to the vear 1928-29, immediately preceding
the depression, when the aggregate trade of India amounted to Rs. 600 odd
vrores,—with imports averaging a little over Re. 250 crores, and exports
u little more than Rs. 850 crores, leaving & trale balance in our favour
of Rs. 100 crores and more, we have now a total trade of hardly half
its pre-depression value,—and that without accounting for the depreciation
in the rupee. If we take the gold value of our foreign trade today, it will
not be much over one-third -of the trade before the depression began.

Such a situation cepn soarcely be regarded with any satisfaction bv those
who accept the volume and condition of the foreign trade as a good index
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of the level of prosperity in this country. The actual position of ouyp trade
ig still alarming if we analyse the figures of the last five or six years::

Foreign Trade of India sn Merchandise.
(In Crores of Rupees.)

Your, i Imports, Exports, Total,

' |
1930-31. . . . . . . 173-06 22650 | 30956
1931-32 . . 130-04 161-20 | 291484
1932-33 . o 135-02 136-07 271-09
1933-34 . o 117-81 150-23 26754
1934-35 . A 13459 166-04 | 280+ 63
1986-36 . . i 113-04 182-51
(10 months). i i,

These figures are, as I have already said, in terms of rupees, which is
itself depreciated by some 40 per cent. compared to the gold price level
of the rupee before September, 1931, From the lowest.point reached in
1982-34, there is a gradua] improvement no doubt, But while the improve-
ment is much more considerable in the case of imports of foreign merchan-
dise,—stimulated mainly becausc of the Ottawa system of Imperial Prefer-
ence,—there is nothing like g corresponding improvement in the exports
of Indian produce. According to the index numbers of exported and im-
ported articles, whereas there has been a fall in the value of exported
articles from India of over 52 points compared with September, 1929,
there hus been a fall in imported articles of only about 40 points in March,
1985. That is to suy, the produce of India has to be exported about 40
per cent. more, relutively speaking, in order to obtain a given return. The
imported foreign articles have a distinet advantage, and need be imported
only about 28 per cent. more in order to yield the same return to the
foreign exporter.

The same tendency is visible if we consider the value of the principal
Indian produce. According to the ‘‘Annual Review of the Trade of India
for 1984-35"", the value of the total production of the principal crops for
the eight important Provinces of India had declined between 1928-29 and
193334 from 1,021.20 crores to 473'94 crores, or a decline of 586 per
cent. The price level from April, 1934, to May, 1985, has hardly improved
by three points, while the statistics of industrial and agricultural produec-
tion, as given in the Monthly Survey of Business Conditions in India, in
the agricultural section at any rate, shows very little improvement in the
current vear worth the name.

Taking industrial, agricultural and mining production together, and con-
sidering that in the light of the wholesale prices index t}umbe_r.‘ it is im-
possible to say if, in contrast with 1928-29, our economic position today,

F
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in terms of the value of the materinl wealth produced in the country, is
even half as good as it was seven or eight vears ago. Anyone granting
that there has been an improvement in the last two or three years can
only say so as compared with the lowest point in the depression period.
There are, however, so many factors to explain such improvement ag there
is; the improvement itself is so slight: und the conditions governing its
future trend so doubtful and uncertanin, that he would be a bold man who
would say that real as well as lasting prosperitv has returned to India.

This position is indisputably reflected in two other indices, namely, the
railway returns and the finances of the Provincial Governments, who derive
itheir revenues mainly, if not wholly, from the general wealth of the
country. The railwayvs have been losing in the last five vears at a rate
which has aggregated the losses on that account. aceording to the latest
budget, to over 45 crores. This practically wipes out the surplus earned
by the railways, ever since they were separated from the general finance;
and leaves a big cluim against the railwav on account of the General Ex-
chequer of over 30 crores. The Ruilway Depreciation Fund, set up on a
commercial basig since 1924-25, has been drawn upon to meet the ordinary
deficit in the working of the railwavs to the tune of 354 crores, leaving the
balance at a little above a quarter of what the total nmount in the fund
should be. An udditional liability of nearly 81 crores is still outstanding
against the railwayvs on account of its stipulated contribution to the Central
Exchange. This state of things has been in existence for several vears.
It reflects nothing more than the fall off in the truffic of cvery kind, which
is iteelf an index of the declining yrosperity of the countrv,—perhnps even
u better index of the real level of prosperity thun the trade index given
above,

The aggregate deficits in all the Provinees put together. according to
the latest budget statements presented in the last and the current months,
approximates to two crores of rupees, or therenbouts. This is an addition
to the sub-ventions necessary for the next few vears to the new provinces
under the new Constitution. Once again we have an index of the country’s
national economy, which reveals anvthing but a state of steady progress
or prosperity, on which the nuthorities may well be felicitated.  The pro-
vincial deficits are ull the more alurming, becanse thev have resulted, not-
withstanding additional taxation, in almost every major provinee and in
spite of cutting down to the bone useful Provincinl expenditure in every
direction. Renllv speaking, this is only postponed expenditure on what are
known as the nation-building departments of the State: and it will have
to be met, sooner rather than later, if the country is at all to have a level
of nationul economy worthy of a civilised land. Just us the Government
of India sound g wurning note in no uncerlnip terms about their military
expenditure, for instance, which is not to be taken even at its present
inflated level us the permanent level of expenditure on that hend, the
responsible authorities in the provinces would be equallv entitled to say
tbat the present level of provinecin] expenditure on education, sanitation,
sgriculture und industry, und a hundred and one forms of local develop-
ment cannot be treated as the permanent low level for a progressive
administration.

“The provinces have, of eourse, an additionnl disudvantage in un era
of falling prices. It leads to the utmost shrinkage in their most important
form of income, namely, revenue from land. Though the land revenue is
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geperally fixed in cash, and for & term of years, the declining return ob-
tained by the agriculturist for his produce mukes the burden of the fixed
revenue charge so progressively heavy, that agriculturists are either aban-
doning the land, migrating to the cities, and creating their fresh probiems
of unemployment and distress; or that Governments are obliged to order
constunt remissions or suspensions of revenue, which must materially affect
their balance sheet. Again, new ideas of socinl reform—such as the
restriction of the use of intoxicating liquors and drugs,—would similarly
impinge upon the provincial income, and drive the authorities to expe-
dients und devices for finding new wources of income that are bound to
react upon the level of well-being of the people under their charge.

Benring all these facts in mind, it is impossible to believe that India
can he said to have reslly returned to an era of prosperity and progress,
in which we would be justified in congratulating the financial authorities
of the country for a Surplus Budget, and in which we may regard the
existing tux-burdens ns an ensy load to bear,

As | have nlready remarked, the muin sources of our national wealth
are 'still under the heavy load of depression; and the policy of GGovernment
in this country is in no way eunlenlated to relieve that burden and promote
national recovery. 1 heve nlready referred to the prejudicial effects of the
Ottuwn system of Imperinl Preference foisted upon -this country, which
ure reflected in n serious nnd permanent injury to the export trade of this
country. Before pointing out the contrast with the corresponding efforts
of Great Britain for restoring prosperity or speeding up recoverv in the
United Kingdom, let me add also the cuse of more than one industry
whieh, in the last vear or two, has been refused protection by the Govern-
ment of Indin. The example of the woollen industry and of the giass
industry must be fresh in public mind. The imposition of fresh burdens,
by way of Exeise Duties, on such relatively new industries in the couniry
as sugnr or matehes, results in preventing the ful] and rapid development
of those industries, which is not perhaps as fully appreciated as it deserves
to be. The ease of the prineip:l industry, the cotton manufacturing
industry,—is before n Turiff Board; and [ shall sav nothing to prejudge
the finnl verdict of GGovernment on the recommendations of that Board.
But I cannot help voicing the very generally prevalent apprehension in
the community that the result, perhaps of this investigation, mayv be new
hondieaps imposed upon that industry. When we remember the many
and heavy Excises imposed upon the nascent industries of India; when
we recull the refusal to accord protection of any sort to particular indus-
trics, when we reanlise the compensating advantages allowed to our princi-
pal competitor in many an industry under the guise of Imperial Preference,
and when we think of the innumerable handieaps from which Indian enter-
prise inevitably suffers, even in the case of an untried industry, we cannot
but feel the greatest hesitation in believing that there is anything like a
real rign of prosperity coming to stay in this country,

Sir, in contrast with this state of uffairs in this eountry, let me briefly
point out what they have done in everv country,—particularly in Great
BRrttain,—for relieving of economic depression. The deliberate depreciation
of eurrency; negotiation and conclusion of advantageous trade agreements
with the leading customers; fixing of quota on.a basis af equal mutual ad-
vantage hetween two countries; introduetion of specia] transport rates;
granting facilities by means of State control and State conduct of the
transport agencies and. banking organisations in each such country; and
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the grant of direct bounties or subsidies, are amongst the foremost devices,
resulting in the most substantial consequences to the benefit of the
country’s industry and agriculture, which are now freely adopted by every
progressive Government in the world to promote its national economy and
achieve its national prosperity. The Indian Government have their cur-
rency tied down to the fortunes of sterling, so that no variation is possible,
except in that direction and to that extent which it suits the economic
requirements of Great Britain to adopt. The trade agreements of India.
likewige, are in marked contrast with those of Great Britein. In spite
of having initiated and agreed to the Ottawa system, Britain has reserved
A free hand for herself to negotiate such other treaties with her other
nearer or more paying neighbours and customers that may be deemed
advieable in the best intereis of her own foreign trade. In our case, we
are practically tied down to the Ottawa system, so that no trade agreement
could be made by us, no matter how advantageous the trade with a parti-
cular country may be from the stand-point of India, which would be in
the least against the principle and practice of Imperinl Preference. And
as for subsidies and bounties, not to mention indirect. encouragement pro-
vided by special grants in aid of particular industries, or for the promotion
of research necessary for the conduct of those industries, 1 will only
enumerate the actual cases in which Britain herself has granted or is grant-
ing subsidies or bounties, or providing marketing arrangements and stundurd
prices, whereby the producer is guaranteed a certain minimun return for
his capital and labour. The following industries have, between 1982 and
1985, received subsidies, which, in 1934, (according to the Civil Estimates
of the United Kingdom, 1934, or according to Whitaker's Almanack, 19306),
amounted to the figures stated against them:

Amount,
£
Wheat . . 4,600,000
Sugarcane . . 3,250,000
Milk - . . . 1,600,000
Beef . . . . 3,000,600
Tramp Shipping . 2,000,000
Fat Cattle . . 3,000,000
Total - 14,850,000 (+ 3,000.000)

or a total of over £14} million at least. In addition, bountics were given
under various schemes for the re-organisation of the industry to better
production of hogs, bacon, herring industry, and eggs and poultry. This
is apart from indirect aid by way of the several duties of the old Empire
Marketing Board being taken over by other departments, or in promotion
of research, or in guaranteeing export credits, or in encouraging re-settle-
ment on land by way of subventions to the local authorities, and, of course,
by way of promotion of public health, study of special diseases affectipg
piunt or cattle, etc., etec. Nor does it in-clude such aid, as for instance,
that given by the so-called McKenna Duties, or by way of a loan for t:he
construetion of the biggest liner, the ‘‘Queen Mary’’, to the Gunard‘Whate
Star Company in Great Britain. If we were to total up all these kinds of
assistance to Britain’s native productive systewn, and express it i terms
of money, the nggregate may run into more than £20 millions a vear.
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What have the Government of India done in contrast to this? They
have either declined to protect or encourage particular industries, or, where
a case for protection was irresistible, they have coupled that protection
with special requirements of Imperial Preference, or crippled the industry
protected by means of Excise Duties in order to make gocd their revenue
deficits. While such conditions endure, how can anyone say India is on
the road to real prosperity, even if the Government of India’s budget shows
a surplus?

Let me now examine the real character of this surplus, and consider
how it is obtained. I grant there is a surplus; this surplus in the Central
Government’s finances, as shown by the Honourable the Finance Meinber,
exhibits an uncanny tendency to improve each time an original estimate
is recast, or the revised estiinate is compared to the final accounts for
the same period. Granting it, however, T must criticise the methods by
which it has been achieved,

Incidentally, I may remark, that while 1 fully sympathise with the
Finance Member's grievances against a system of triple sets of figures for
the same period in making up the Indian budget, I cannot quite persuade
inyself that the Honourable Sir James Grigg would really have shown better
estimating had he only to work on the British model The practice of
having budget estimates, revised estimates, and accounts for the same
period undoubtedly tends to a laxity in estimating; and is responsible in
no small measure to the vagaries of results. The system was adopted at
a time when the Government of India were the only financial authority in
the country; when its revenues were derived from sources which depended
very much on the character of the monsoon; and when imitation of the
British praetice in respect to the financial year was the hall-mark of perfect
financial orthodoxy. The Government of India are now no longer the only
financial authority in the country; their revenues now consist of items
which have but n remote connection with the monsoon; and there is
absolutely no excuse now to commence our financial year in April in slavish
imitation of the British practice. If the Honourable Sir James Grigg
woild only gird up his loins, for once, to overthrow this incubus of imta-
tion I have no doubt estimating in the Government of India would approxi-
inate to the level of a superior craft, even if it cannot be a fine art. As
things stand, however, I cannot very well compliment the Honourable the
Finance Member for the skill he hag shown in estimating. Estimates have
in almost every considerable instance been belied by the actusl results;
und he cannot always shelter himself for these variations on the ground
of unfamiliarity with the Indian system of budget-making. The existence
of the triple sets of figures ought rather to make the task of estimating
easier than more difficult, since it provides one more opportunity for revis-
ing the original forecasts. But neither in the original estimate nor in the
revised estimates has Sir James' two efforts hitherto shown that mastery
of estimating which is associateq with British financial authorities.

But leaving out this as a matter of detail, I must point out that the
surplus is the result of three factors, not one of them, properly taken into
account, would admit of any surplus in the Imperial Budget. As the
Honourable 8ir James Grigg has himself more than once remarked, pio-
vision in respect of reduction or avoidance of public debt, or what might
be regarded as a sinking fund, has been excessively reduced. At the
present level of the Government of India’s debt, the provision ought, on
the lines of Sir Basil Blackett's provision, to be nearer eight crores than
three crores. And that would be on the assumption that the assets which
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are usually set off against these liubilities ure really productive items. As
things stand, however, our Luilways are heavily losing concern, unable
to meet their own interest charges, let alone repayment of capital invested
therein. And the provinces are no less bankrupt, so that the loans and
advances muade to the Provincial (fovernments, which constitute no small
part of the so-called productive assets of Govermment, must be regarded as
in no way covered by the provincial revenues. A proper provision by way
of sinking fund.on the aggregate amount of interest bearing obligations
alone of the Government of Indin would be nenrer 12 crores than three
crores. 1 cannot, therefore, consider that a Budget which shows a surplus
of two crores, while the provision on this most important head remains
at such a low figure, is really a surplus budget. Not only is it no index
of true prosperity within the country,—uas 1 have pointed out wbove,-—but
it may not be rightly regarded as un indication of balunced economy even
from the narrower stand-point of the Treasury exelusively,

The same must be said with regard to the existence of the railway deficit,
which is more than equal to the total surplus estimated under the Central
Revenues. So long as this deficit remauins, cven without thinking of the
stipulated contribution from the railways, the finaneial situation of the
Government of Tndia in  the aggregate is no matter of congratulation.
Exactly the sume reasoning applies te the deficits of the provinees; and
the verv allocation of a couple of crores by way of reserve for use to help
the provinces is sufficient evidence, in iy opinion, of the realisation by
the Finance Memher of the weakness of Indian TFinunee collectively
considered,

Lustly, I must suy a word about the present level of taxation., Tt is
frankly still a level of taxation which was necessituted by the emergency
of 1981, but which, if that emergeney had really pasged and recovery
really begun, as the Finunce Member claims, ought not {o be maintained
for a single day longer. Government have restored the cuts in their salaries
on the faith that the emergeney which necessitated these reductions had
passed. And they have ulso restored scveral of the retrenchments which
were necessitated during those years. But they huve not vet remnitted
taxation to anything like the cxtent to which it had been imposed during
the emergency, and becnuse of the emergency. While T mmn aware that
there have been some reductions in taxation, I still cannot ignore tte fact
that surcharge is continued and that the increnses in the postal and rail
way rates, as also the addition of many customg duties, still obtain.
While taxation remains at this level, we cannot, Sir, say that the surplus
is & veritable surplug of normal revenue over expenditure,

‘Buch as it is, the surplus is there. And we are entitled to put in what
we consider to be right and just chims for its disposn]. We ure unable
entirely to agree with the Finance Mewber in the mode of the disposal
he has adopted in all the surpluses beginning with 1934:35. The surplus
for the current veur and the next vear would be greater than it actually
is,—not only by n very probuble improvement in the prineipal sources of
revenye if past analogy is at ull a guide, but also because of the advisa-
bility to transfer such non-recurrent expenditure us that to repair the
Quettn earthquake damage, from revenue to cupital. The former ‘fnay
quite passibly increase the budgeted surplus of two crores odd by at least
50 lukhs in the case of customs revenue aloney and probably much more,
it the figures of the 11 months' revenue of this year in comparison with
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those of the lust may be any indication of the trend of events next year
in that regard. And, as for the second, it is impossible to agree with the
Finance Member's dictum that orthodox finance requires such expendi-
ture to be met out of revenue, on the simple ground that it will yield no
cash return. . Much of the Govermment expenditure, when it is parti-
cularly praiseworthy, because of its nation-building character, does not
vield a cash return; und vet many of these items have had to be maintained
in this country, and far more in other countries, even in veurs in which
the nelt result was a deficit, and the deficit had to be made good from
borrowed funds. In the present instance of the Quetta expenditure, there
is not only the analogy of Jupan financing the earthquake dumage, or
Americy in San Fransisco, from capital rather than current revenue, but
there is the obvious ground thal, in its very nature, such expenditure is
hound to be non-recurrent und extraordinary. As such, it is unfair to place
the whole of its burden on the existing generation, and exempt altogether
the succeeding generation from any purt thercin. After all an ecarthquake
may be well regarded as an act of God, the damage due to which may
quite fairly he spread over n long period, and be defrayed out of borrowed
funds. Huad it been a relatively small amount, such as that paid in a
given vear out of a renlised surplus, which was substantially greater than
it was estimated originally, one might have passed it over. But to design
2 whole financial system on the basis in which all such extraordinary
charges would ns and when they occur be met from revenues only,—and
for thaf reason to maintain the tax system at the unnecessarily high level,——
is neither good economics nor sound ethies; and much lers sound finance,

If the 75 lukhs which ave supposed to pay for the Quetta damnge during
the coming vear were charged to Capital, the additional provision to "be
made in the sinking fund would be a percentage of the amount sufficient to
pay off that particular debt in n period of, sav. 80 vears; and would;
therefore, be not much greater thun 8 or 4 lakhs. I must, of cours.,
repeat my observation in regard to the unsatisfactory position of the sinking
fund provision ns it stands foday. But what [ advoceate here is not that
provision should be the whole of 75 lakhs more in the sinking fund, but
that it should be incrensed by three or four lnkhs n vear, and the aggregate
of the amount needed be added to the Capital at charge.’ :

1f these corrections were made, the surplus way quite possibly be near
four crores next vear. ne ngainst the two crores estimaled by the Finance
Member.  Our suggestions for relief of the taxpayer, in view of this surplus,
sich as it is,—and without blinding ourselves entirelv to the real natlire
of the surplus,—are dictated by a desire to be just as well as economical
in the disposal of our improved resources.  While realising fully the wisdom
of the forecast for two or three vears ahend, which the Finance Member
has made, one would et suggest that, for the next vear at any rate, the
legitimnte clnims for relief the Finance Member has not sufficiently attended
to. If 0-4-0 were, for example, tuken off the salt duty. the income from
that source might be reduced by Rs. 1.50 crores. If, in addition. a half
anna posteard was introduced, that would cost the Government no more
then 85 lakhs, if full allowance were made for the increase in traflic Jue
to reduction in charges. And. if the whole of the surcharge on income-tax
were removed. it may cost the (Government nearly two crores and a half,
though the imnrovement possible even under this head, on the same lines
as it has occurred in the current. yeur, does not seem to be sufficiently
appreciated by the Finance Member, ' ' S
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In this connection, Sir, let me make one more suggestion befor i
my remarks to a close. There is a considerable auulgcint of incon?elu?;;::lg
escapes taxation by the Government of India because it ig paid outside
Indis though it arises in this country. What is the exact figure of which
the Government of India are deprived because of thig peculiatity of our tax
system, it is impossible to say. But even if we include in this categary
only' the salaries, allowances and pensions paid by the Indian (Yovernment
outside India, interest on their sterling debt, and such profits on foreign
enterpr!se ond individuals as are remitting considerable porlions of their
nett gains outside this country, were properly taxed, I am certain the yield
would be far greater than to make up the loss suffered by the Indian
Income-tax because of the removal of the surcharge and the exemptiona
of the incomes up to 2,000 a year from any texation. Further revision of
the Income-tax system, so as to make it approximate more and more to
the system prevailing in the United Kingdom, may await s more appro-
priste occasion, in the future. Here 1 must observe that if the Finance
Member will only bestir himself to adopt some of these suggestions, ani
take sbeps to improve the machinery for the assessment and ecollection of
the taxes, I have no doubt the relief afforded by reduction in the rates of
taxation will be more than compensated by the gains in the ways and direc-
tions suggested by me; and far more genuinely by the improvement in the
economic conditions of this country, it trade and industry, and well-being

of its people.

Mr. H, M. Abdullah (West Central Punjab: Muhainmadan): Sir, T am
grateful to you for giving e this opportunity to speak on the motion
for the consideration of the Finance Bill.

As the constituency, which T have the honour to represent, is a rural
one, T will examine the Finance Bill from the zamindar’s point of view.
First of all, T will deal with the bhudget estimates briefly. No doubt it
is true that the Honourable the Finunce Member has presented the third sue-
cessive surplus budget, but.it does not reveal the real economic state of affairs
prevailing in India at present. It appears from the surplus budgets that
Tndia, after touching the lowest: level of all round depression, is on the
high road to economic prosperity, hut. in reslity, the conditions in the
country are almost the same as in the year 1981, and the budgeti sur-
pluses are due to the fact that the Honourable the Finance Member has
been under-estimating the income and over-estimating the expenditure. In
the budget of 1984.35, the Government expected to have a surplus of
12 lakhs, but, in the revised budget, it came up to 8,27 lakhs at the end
of the year, and finally it rose up to 4.95 lakhs. The difference betwecen
the original and the revised budget is 3,15 lakhs, and that of the revised
and final figures works out to 1.88 lakhs. The House would be surprised
to know thst such a vast difference has occurred in a short period of
one month only. Tn the budget of 1985-86, Government expected a sur-
plus of six lakhs, which, in the revised estimates. thev mnow hope to
get 2,42 lakhs. and T am afraid that Government have made the samc
miscalculation in the budget for 1986-37. Tt was the duty of the Govern-
ment to prepare a proper estimate last year. Tf such a huge surplus
was expected, Government should have remitted some of the taxes last
year. Now, after getting a surplus, Government are spending it at their

own sweet whim,
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Sir, the second point on which I want to speak is the taxation pro-
posals for the next financial year, 1936-37. Among them, 1 shall first
take up the question of income-tax. Relief has been granted to the middle
class urban people by raising the minimum taxable income from Rs. 1,(?00
to Rs. 2,000. I am not against this relief nor do I grudge the reduction
in the existing rate of surcharge on income-tax and super-tax, but 1 am
really sorry to say that among the taxation proposals 1 find that no relief,
whatsoever, has been granted to the poor zammd‘a.rs..’ 1f the Gov_emn_aent
bad so desired, they could have easily done something to alleviate the
sufferings of the poor zamindars also in the matter of reducing the burden
of taxes. The peasants find great difficulty in paying the Government
dues of land revenue and abiana in cash, and any concession or relief
shown by the Government in this respect would be greatly appreciated by
them.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

But, as this subject is the concern of the Provinciul Governments.
the Government of India can perhaps do little in this matter. What the
Central Government can do and ought to have done is that they should
have reduced the salt tax, the matches excise duty, and the postal rates,
As regards the postal rates, T again find that the Government have shown
preference to the rich people at the expense of the poor. The postage omn
letters has been reduced, while no proportionate reduction has been made
in the price of the postcard which is the only means of communication
used by the poor classes. The poor villagers feel it very hard to spend
nine pies on a posteard, and I am sure that the whole House will join

with me in pressing upon the Government to reduce the price of posteard
to six pies.

Sir, the third point is to sce what action, if any, the Government have
taken to raise the purchasing power of the zamindars. The Honourable
the Finance Member, in his budget speech, has stated that the Central
Government have done a lot towards the rural uplift by contributing 3%
crores to the Provincial Governments, during the course of the last two.
years, to supplement the work of the Provincial Governments which they
are doing for the amelioration of those living in the villages. The zamin-
dars appreciate what little the Government have done, but they do not
consider it a substantial help, as compared with the magnitude of the
work. T would, therefore, request that the Central Government should
be more liberal in future as regards such contributions towards the sub-
lime work of rural uplift. The grant for rural uplift should be made
recurring, otherwise the money already spent would be lost. The Central
Government should also watch that the grants made to the Provincial
Governmen?s are spent in such a way as would raise the purchasing nower
of the zammdz_m and are not wasted on luxuries, such as radio sets, eto.
The'poor zamindars are more in need of bread than of radio talks and
music. Government do not appear to have taken adequate measures to
meet the general demand to raise the purchasing power of the zamindars.
Government have stated from time to time that they always look to the
betterment of the Indian zamindars, butitisto be seen whether their per-
formances come up to their professions or not. As far a8 I can unders-
tand, the measures taken by the Government in this connection are’
firstly the imposition of a protective duty on the importation of wheat in
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India, secondly, the trade agreement with Japan with regard to the
export of cotton and import of cotton goods, thirdly, the Mody-Lees agree-
ment, and, fourthly, the Ottawa Trade agreement. I will first examine
the Wheat Duty Bill. In the middle of 1980, the prices of agricultural
produce, especially wheat, began to fall abnormally, and the price of wheat,
the chief crop of Northern India, touched its lowest level by the beginning
of November of the same year for the last 80 years. The price was so
low that those who had wheat were not prepared to sell it at that price.
The export of wheat was out of the question, as the other chief wheat
producing countries, such as North Amenica, Australia "and Argentine
dumped their wheat at the Indian ports at such a low rate that it was
not possible for the Northern Indian wheat to compete with them. The
situation became very acute. The zamindars were not in a position to
puy the Government dues of land revenue and chiana. They had to part
with their precious metul reluctantly, which is called distress gold. Gov-
ernment, after all, realised the seriousness of the situation and bhrought
in the Wheat Import Duty Bill on the 31st March, 1931, to save the
zamindars from complete ruin. The operation of the Bill was restricted
40 one year, and it imposed an import duty of Rs. 2 per cwt, on wheat
und wheat flour. B8ir, the price of wheat did not improve much in the
world markets and the duty was extended year after year with the amend-
ment that it was lowered from Rs. 2 to Rs. 1-8-0 last yeur. The price
.f wheat in the world markets is about the same as it was at this time
of the preceding year. The result of lust vear's reduction of import duty
by annas eight is apparent from a comparison of the quantities of import
nnd export for the years 1934-35 and 1933-36, as given in the Statesman
dated the 11th March, 1986. Sir, in 1934-35, the imports of foreign wheat
were 7,432 tons, but the same rose to 13,066 tons in 1935-36. The ex-
pois were 10,834 tons in 1934-35 as compared with 9,291 tons in 1935-36.
During the year 1934-85, the Indian ports have imported Indian wheat
from Northern India to the extent of 689,741 tons against 545,244 tons
in the year 1985-36. From the figures of imports and exports of wheat
for 1984-85 and 1935-86 quoted by me, it is evident that the imports of
foreign wheat have already doubled and the exports have decreased due
to the reduction of import duty by eight annas. Sir, the aholition of the
present wheat import duty would enable the foreign countries to dump
their wheati at Indian ports as was the case in 1981. Consequently,
Northern India would most likely lose the markets in India to the extent
of 5% lakhs of tons of wheat valuing about three crores of rupees and
the railways would also lose the railway freight up to the same extent.
This huge loss would further reduce the present low purchasing power of
the Northern India peasants accordingly, and would consequently reduce
the consumption of the articles manufactured in the fuctories of the indus-
trialised provinces of India, namely, Bombay, Bengal, Madrus, ‘e%. There
are only & few days left between toduy and the date on which the
present duty expires, but the Government have not disclosed their inten-
tion of extending the Act. This shows that no importance is being
attached to such a vital question relating to the prosperity of the Indian
zamindars. In view of these facts, I would request the Government to
bring in the necessary legislation, without any loss of time, to extend the
wheat import duty for the next financial vear and thus allay the anxiety
of the poor zamindars who form the backbone of the country. Tn this



THE INDIAN FINANCE BILL, 2659

«connection, I wish to say that the present duty of Rs. 1-8-0 is quite
inadequate, and, in case the Government decide to extend the operation
of the duty for the next year, it is urged for reasons of sheer justice
that its rate should not be less than Rs. 2 per cwt. . . . .

Mr, President (The Honourable Sir Abdur Rahim): Has the Honourable
Member much more to say on the subject?

Mr. H. M. Abdullah: No, Sir, I shall finish in three minutes,

Now, 8ir, I turn to the Trade Agreement with Japan. This agreement,
though not in the real interests of India, has helped the
b p.u. agriculturis's, to a certain extent, to raise the price of
cotton. The principle of quota system underlying the ugreement with
Japan is good and would go a long way to help the Indian zamindars if
such agreements are contracted with all other countries with which India
is commercially connected. As to the Mody-Lees agreement, it was stipu-
lated on behulf of the Lancashire mill-owners that thev would improve
their present machinery so as to enable it to use Indian short staple
cotton in place of the American and Egyptian long staple cotton. Tt is
a matter of some satisfaction that the conversion process is in progress
and some of the mills have already begun to use Indian cotton, with the
result that the export of cotton to British Isles has considerably increased.
‘The conversion process appears to be slow and the results are not very
encouraging. If the British people are really anxious for the promotion
‘of their trade in India, the only way to do so is that thev should tuke
more raw produce like cotton and wheat from India. Unless the pur-
-chasing power of the agricultural classes is raised, thev will not be able
to buy comparatively costly British manufactured goods in preference to
cheap Japanese goods. As regards the trade of the countrv, I take the
opportunity to express that the Ottawa Trade Agreement has not worked
as was expected by the (Government. Although no estimate of the
customs income, lost through the preferential tariff, has heen made up
to this time, yet it is clear from the last year’s figures that the income
to the Government from these articles is not expected to be equal to
that of the last year even. However, it must be less than the income
from the non-preferential articles. May I understand, therefore, Sir, that
the Government of India are supporting the British industry at the
cxpense of the Indian revenues as well as the Indian trade in general and
the Indian consumers in particular? Tt is clear from the facts that the
(Government have not seriously tackled the question of raising the internal
prices of agricultural produce. while they have been uselessly entering into
agreements with foreign countries to raise the prices. Sir. T believe that
the key of the situation has all along been lying with the Governmment
which they have never cared to use. I mean, 8ir, that they could have
-easily l}elped the peasants to a great extent to raise the internal prices of
the agrioultural produce by the devaluation of the rupee and expansion of
currency, ag has been done by other countries to meet u similar situation,
and T would request the Government. to take action on these lines to re.
move the economic depression prevailing in the country at present.

In the end, I hope that the Government would adopt suitable measures
to give effect to the proposals put forward by me.

The Assemnbly then adjourned till Ele £ the Cl
the 17th March, 1986, ) even o e Clock on Tuesday,
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